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MOTION ON PERSISTENGCE OF VIOLENCE IN GUJARAT
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"That this House expresses ils deep sense of anguish at
the persistence of viclence in Gujarat for over six weeks,
leading to loss of lives of a large number of persons,
destruction of property worth crores of rupees and urges
the Central Government to intervene effectively under
Article 355 of the Constitution to protect the lives and
properties of the citizens and to provide effective relief and
rehabilitation to the victims of violence.”
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“German race pride has now become the topic of the day.
To keep up the purity of the race and its culture, Germany
shocked the world by her purging the country of the
semitic races, the Jews. Race pride at its highest has
bean manifested here. Germany has alsoc shown how
well-nigh impoessible it is for races and culture having
differences going to the root to be assimilated to be one
united hold--a good lesson for us in Hindustan to learn

and profit by.”
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THE MINISTER OF DISINVESTMENT AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION {SHRI ARUN SHOURIE):
Sir, Mr. Arjun Singh has been so kind as to yield for me. | am most grateful
to him, | just want to make one request. Mr. Arjun Singh is giving what he
thinks are very telling examples. When equally teling examples are given
from this side, please do not interrupt the speakers on the ground of
relevance or irrelevance. That is my only request. '
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Shri Arun Shourie, ...(lnferruptions)... Shourieji has already answered that
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SHRI BALBIR K. PUNJ {Uttar Pradesh) : | am challenging it.
.. [Interruplions)...

SHRI DIPANKAR MUKHERJEE (West Bengal) : Sir, under what rule
are they standing? He has not yieided. ...[nterruptions)...
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MR. CHAIRMAN: Let him speak. ...{Interruptions)...

SHRI B.P. SINGHAL (Uttar Pradesh) : We have already lost half an
hour, What is the relevance of all thig? ...{interrupﬁons}...
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il ey, g g HHeE Y w8 i, therefore, recommends entrusting
of certain cases to the CBI. These include cases relating to the Godhra
incident, the Chamanpura-Gulbarga Society incident, the Naroda-Patia
incident, the Best Bakery case in Vadodara, the Sadarpura case in Mehsana
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recommends that Special Courts should try these cases on a day-to-day
basis and the judges being handpicked by the Chief Justice of the High
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The question was proposed.

MR. CHAIRMAN: There is one amendment by Dr. T. Subbarami
Reddi. Not present.
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Sir, | take cognisance only of the Motion. If | might take a minute
and read the Motion, it says, "That this House expresses its desp sense of
anguish at the persistence of violence in Gujarat® -- the Government shares
this anguish fully and totally -- "for over six weeks," -- indeed, Sir, it is for
six weeks; both the Government in Gujarat and the Union Government have
never said that we are absoived of the responsibility in regard to the
continuance of this violence; it s our responsibility, and it is an oath that we
have taken, to preserve the Constitution, and it is part of preservation of the
Constitution -- *leading to loss of lives of a large number of persons,” --
every loss of an Indian life, irespective of State, caste, community, creed,
sex, aggrieves every Indian, and is certainly a matter of great regret to the
Government -- "destruction of property worth crores of rupees®...

AN HON. MEMBER: Mara wordsl!

SHR# JASWANT SINGH: | can only speak in words, just as the
mover of the Motion can speak only in words; | wish there were other ways
that | could adopt. The Motion further continues, *..and urges the Central
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Government to intervene effectively under article 3s5 of the Constitution to
protect the lives and properties of the citizens and to provide effective relief
and rehabilitation to the victims of violence". Sir, the Government shares
the sentiments contained in this Motion in totality. We have no difference
with the phrassology of the Motion because, as you know, Sir, when this
phraseology” was being agreed upon, it was a collective decision.
Representatives of all parties agreed to  this phraseology, and to a
discussion on the 2™,

There are a number of other issues that the hon. mover of the
Motion, Mananiya Arjun Singhji, has raised. | do not wish to dwell on those
issues. ...(Imerruptions)...

SHRI JBON ROY (West Bengal) : You own the responsibility
...{Imntsrruptions)...

MR, CHAIRMAN; Plsase sit down. ...{interruptions)...

SHRI JASWANT SINGH: | do not wish to dwell on those issues,
Sir. There has been enough contention. There has been enough violence.
There has been encugh slinging of charges and counter-charges against
one ancther. & 3T MY ¥ gw wea & B THeam § v v e wust B f &
AN & s wn R, 5y oue 3% o @ o &) ey v wrri el
fig <t A At AR B MG T Y T g § TE 5 IRg-TERY § W
Joax § ol @ v mear €1 & e 4t & arvaa A ot w0 % ¥ s g
@, W S A el ¥ agee @ av vwm @ #) e EiR [ o s e
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e | ol FReR A AR A gF w3 7 FE ¥ 5 v 39 WA B SN
Her s I Fm Rl A A 7, A A e S AR s 1@
e ¥ iYW g% e & 5 Afdem @ am
gowd &1 N soft e & fr i s A Sh
R 9 a1 355 & aFa €1 €1 9 T Rl A
yata o1 $eq I W A WeN srwy SO wwd aif s 8
T8 TR Her wva ¥ L (aE)...

MR. CHAIRMAN: Let him speak.
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FE MO E 5 W ww A4 o @feaw § o oY wes few €, @
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MR. CHAIRMAN: Before | ask the Prime Minister to speak, | would
iike to say one thing. Hon, Members, the Housa is discussing an important
subject. There are many speakers to speak on it. In order to accommodate
and to have an uninterrupted discussion on the subject, there will be no
lunch break today in the House. Now, the Prime Minister.

SHRI JASWANT SINGH: Sir, now | have to submit for your
consideration that the hon. Prime Minister would like to make an intervention
towards the end of the debate, becauss, otherwise, what he had to say in
the beginning, | have, on his behalf, shared it with the House. if you permit,
then he will intervene towards the latter part of the debate.

MR. CHAIRMAN: All right. Now, Shri Nilotpal Basu.

SHRI BALBIR K, PUNJ: Once the House has unanimously adopted
the Motion, then ...finterruptions)..,

SHRI B.P. SINGHAL: What are we debating? ...{Interruptions)...

SHRI NILOTPAL BASU (West Bengal): Mr. Chairman, Sir, in the last
four years, we have seen many acrobatics by this Government. It is good
that, at least, for making this brief intervention, after a long, long time, we
have been able to see the Leader of the House in this august House. Sir, |
was not going to say this, but | charge the Government, and particularly the
Leader of tha House for having taken away seven days of transaction of
business of this House. if this Government was to take this position, then,
what was the necessity of shaming the Parliament and shaming the whoie
nation by stalling the proceadings of this House for seven whole days?

Sir, | would like to remind ...(inferruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF COAL AND
MINES {SHRI RAVI SHANKAR PRASAD): You did it. ...fintarruptions)...

SHRI NILOTPAL BASU: | know who did it. Is it not known to the
country who did it? ..fintsrruptions)..] am not going to vyield.
...{Interruptions)... )
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SHRI DIPANKAR MUKHERJEE: He has not vielded and
interruptions should not be allowed.

SHRI NILOTPAL BASU: Sir, therefore, this in itself is a good
commentary on the spirit with which the Leader of the House has
responded to the Motion. But what kind of Treasury Benches do you have
behind you? We have to go back to the speech made by the hon. Defence
Minister wheh he organised the 'so-called’ peace march, the other day in
Gujarat. There is a certain percepticn in this country as to what happened in
Guijarat since 27" February. There is also a perception of the people in this
country as to who is responsibie for the entire sequence of happenings. The
hon. Defence Minister, while speaking at the beginning of the so-called
peace march--l say 'so-called' because some of the perpetrators of some of
the things that happened were joining him in the peace march trying to
reinstil confidence in the minds of the victims--had said, "People should
forget what happened for 70 days or so and should restore normalcy in
Guijarat.” It is the same spirit that is being echoed by the hon. Leader of the
House. He has no objection to any part of our Resolution and that is a
welcome development.

But the point is, for 70 days what was happening in one part of the
country? The Home Minister of this Government had confessed and said
that it was true that we have lost the diplomatic battle with some of our
adversaries, in the neighbourhood. If the same spirt was shown by the
Government of India in these last 70 days, halting of the normal proceedings
of the House, could have not been there. There couid have been a perfect
functioning in the House. We could have discussed.

SHRI RAVI SHANKAR PRASAD : It is all because of your sin.

SHRI NILOTPAL BASU: You have grown older and you have
become a member of the Council of Ministers, so have some patience.
...{Interruptions)...

SHRI DIPANKAR MUKHERJEE: Ministers don't interrupt. ¥
fafred @ T B 9wwd g B ...(amaar)... any O B A AR Rifrex
oedl g1 S| 30 IS dur wR W@ ¥ ogum W R off om o R #)
...(TER)...

SHR' NILOTPAL BASU: Now it requires an all-round condemnation
by the nation, an all round condemnation and expression of concem by a
nurnwer of friendly countries, . the indictment by independent statutory
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1.00 p.m.

authorities like the National Hurnan Rights Commission, the Naticonal
Minorities Commission and almost all the indepandent fact-finding bodies
came out with a host of material about what happened in Gujarat, in order
to reinstil some good sense in tha Government, which was reflected in the
response of the Leader of the House.

Is the country having no other problem? Is Gujarat the only
probiem? This is our priority. 1s there no unemptoyment in the country, is
there no poverty in the country, is there no illiteracy in the country, is there
no economic problem in the country and is there no security problem in the
country that we have to discuss Gujarat? For the last 72 days, the entire
people, the entire madia, the entire statutory organisations had to engage
themselves with the ghastly incidents that have taken place in Gujarat. Sir, |
feal hurt because | ais¢ respect the Leader of the House because he is the
Leader of the House not just the Leader of just one section. He finds fault
with us why italy is not mentioned. Sir, one has to understand what is the
context: Now | come to the bodies like the National Human Rights
Commission. Maybe, the Home Minister will be able to enlighten on this
because we had put a question earlier in this very House that how it is that
only two States that of Gujarat and Uttar Pradesh which were being ruled
by the Bhartiya Janata Party were not having the State Human Rights
Commissions. Why? Why is that only these two States are having no State
level Mincrities Commission. Why? Why is it that the safeguards that we
have in the country in our. Constitution in articles 25 to 30 are absent in
Guiarat? The Government should understand this because this is not a
charge made by the Opposition alone. Our friends from the Telugu Desam
Party are sitting there, Day in and day out we hear what they are saying,
that this is a situation wherb the constitutional provisions of this country are
being disregarded.

[THE DEPUTY CHAIRMAN IN THE CHAIR)

They are not able to support the Government, as they think they
shoutd, on the basis of tha commitments that they had -given to the people
of this country earfier when the National Agenda for Governance was
drafted. Why is it 07 !s it merely because of cur opposition? | know Mr.
Punj. The other day h: was saying that those who are opposing the
position of the Gujgrat Government or the paosition of the Government of
India on Gujarat are all pro-Pakistanis.
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SHRI BALBIR K. PUNJ: Madam, ! will clarify the position becauss
my name is being mentioned. What | said was that some of the people
speak the same language which Musharraf speaks. ...fInlerruptions)...

SHRI NILOTPAL BASU: It so happens that whosoever oppose
you, they are included in that section of 'some' people who appear to you
as pro-Pakistanis. ...fInterruptions)...

SHRI BALBIR K. PUNJ: You decide for yourseif whether you are
spaaking the same language. ...(fnterruptions)...

SHRI NILOTPAL BASU: Madam, 1" am not yielding further.
...(Iinterruptions).. 1 am not yielding further, ...Jnterruptions)...

THE DEPTUY CHAIRMAN: The  person who is
speaking..{Interruptions)... There is no need for commenting from behind.

SHR! NILOTPAL BASU: Correct. So that brings us to the
qusstion of the RSS which Shri Arjun Singhji was eloquently referring to. |
have the Report of the Madan Commission which had gone into the reasons
for the Bhiwangi riots and about which the hon, Prime Minister has spoken
in the Lok Sabha earlier and about which there has been a big article. | do
not want to go into the question as to who perpetrated the riots in Bihwandi
in 1970. But Justice Madan says, after concluding his inquiry.

He says, "Communal tension does not spring up overnight. i is
built up over a period of time, suckied on communal propaganda, nursed on
communal incidents and spread on rumours untd men's hearts are filled with
hatred and their thought tumned to viclence." He gave a list of 27 common
themes of communal propaganda. They are: The decrying of the religion,
customs and traditions of the other community, the charge that Muslims,
with a few exceptions, are anti-national and harbour extra-territorial loyalty to
Pakistan, the appeasemant of Muslims by the Congress Party, with a view,
to secure their votes by upholding their unreasonable demands in datraction
of the rights of the Hindus, the charge that Muslims alone are responsible
for all communal disturbances which have taken place in the country.

| also refer to the hon. Prime Minister's statement in Goa. The
hon. Home Minister was, at least, better in this respect. While replying to
the debate in this House, on Gujarat issue, on 11" March, 2002, he said,
"What happened aftar Godhra was reprehensible and it cannot be justified.”
But what did the hon. Prime Minister say? He said, “9fg @1 &M Fa+ uga
T e &) -
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SHRI DIPANKAR MIUKHERJEE: Madam, bhe is not vyielding
...{Interruptions)... Under what rule he is speaking? ...{finterruptions)... Madam,
why is he rising up? ...fInterruptions)... Then, | will also get up and start
speaking..(interruptions)... If he stands, i wilt also stand ...{Interruptiansy... Ask
him to sit down..(fnterruptions)...

THE DEPUTY CHAIRMAN: Please sit down..{interruptions)...

ft A AR ORI A W gon IEe IRV A suw g ad B
...(amEr). ..

SHRI NILOTPAL BASU: At least, Madam..finterruptions)...

sl A AT ;oA waE A & e w2 o amafy wn £
...(T=ET)....

SHRI NILOTPAL BASU: Madam, | thank Mr. Narsndra Mohan that
he is not denying the statement which | have attributed to the hon. Prime
Minister,

gty ;- amg & wigw, ana ot 4 SRy, fawET THg Mo aE A,
IR e B gorera wEe Hrht wifd s o ¥ A w1 S g b A
aF 43 A, ot s W AR K @ g A mufy ol £

o T4 WrET : AT AR
IRy  § ot dc ot AfFT WEr sm @ ® s ®m
..(TAT)...

oft T W ;. wgEER A S A wd & 39 ol gt d ofke, dEd @
TER A 13T ... (Saaam)....

SHRI NILOTPAL BASU: Why did the hon. Prime Minister say this
by reversing the earlier position of the Government in the House and outside
the House and also reversing the position he had taken at in Shah-Alam
Camp? What has happened in between? We understand that the hon.
Prime Minister had gone there after attending the first session of the
National Executive Committee meeting of the BJP. Now, we have had, time
and again, statements, in this House, from the Treasury Benches, that the
Government is committed to the Common Minimum Programme for
Governance. | had raised this question in this House to know what the
NDA had stated at that point of time, The NDA had been saying that the
Government is not going to take up any controversiat issues. 'n deference
to the wishes of many of the secular alliances that they have in its
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combination, and in spite of saying. that they are not geing to touch any of
the controversial subjects, particularly, which have implications in terms of
communal politics, they are going back to their original agenda. They had
agreed to on a Common Minimum Programme and that was the basis on
which this Government has got the mandate. Ws have already told the
development that was taking place before Gujarat incidents, What was it?
The Ram temple campaign by the VHP and the situation created thereafter.
People will say, 'what is the connection?' Now, | would like to quote from
the National Human Rights Commission's Report, because nobody eise, but
the Guijarat Government itself has noted this point. In the Report that they
had sent to the NHRC they have said like this. It says, "The Report adds
that the Godhra incident occurred at a time when the environment was
already surcharged, due to developments in Ayodhya and in other related
places." The NHRC alsoc says a point. What does the NHRC say? It says,
*Tha first question that arises is, therefore, whether the State has
discharged its responsibilities appropriately. In accordance with the above,
it has been stated in the Report of the State Government that the attack on
Karsevaks at Godhra occurred in the absence of ... The specific information
about the return of karsewaks from Ayodhya® -- page 12 of the report. It is
also asserted that while there were intelligence inputs about the movement
of karsewaks to Ayodhya between 10" and 15" March, there were no such
inputs concerning their return, either from the State Intelligence agencies or
from the Central intelligence agencies. It is at page 5. The only message
about the return of karsewaks provided by the Uttar Pradesh Police was
received in Gujarat on 28" February, that is, after the tragic incident of 27"
February, 2002, and even that did not relate to a possible attack on the
Sabarmati Express.

Madam, | think, | will be wasting the time of the House if | go on
quoting the statements, at length, attributed to the hon. Chief Minister of
Gujarat, the hon. Home Minister of Gujarat, and the hon. Home Minister of
the Government of India, that this attack was a pre-planned attack, and,
particularly, the Chief Minister and the Home Minister have said, "Thera is a
possibility of IS involvement in what has happened in the Sabarmati
Express." Whose failure is this? Why did this happen? Has the Government
cared 10 explain the things to the nation? Day in and day out, we are
hearing that what happened in the Sabarmati Express was the result of a
pre-planned attack, and, most probably, the ISI hand was there. When was
the first arrest made? Almost two months back. After initially invoking the
POTQ in the case, they have withdrawn it. So, there is only 90 days' time
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available with the Government to file the chargesheet. Sixty days have
already lapsed. Still the country does not know the progress in the matter.
The Government does not find it suitable to inform the country as to what is
the progress of enquiry in all major cases. In Calcutta, there was an attack
on the American Information Centre. The State police have already filed the
chargesheet. People know as to what happened, who conspired. The
evidences have falien into place. But what about this much-talked-about
Sabarmati incident? Who is responsible? You hava to tell the House.
Without telling to the House, the Leader of the House cannot claim that they
have no difficulty in accepting the Motion before the House. That is what
Kapift and Sureshji were referring to. Mere words will not do action. What
is article 355 that you are talking about? ward w3t oft 3 oY v af & IR #
TEd o wryvl @ o WY o @Y, fE amed vw w e d w7 With
what kind of fairness this Government has acted? | am just going to quote
the replies that had been given by the hon. Minister regarding invoking
article 355 in the case of West Bengal. | have two questions with me --
4649 and 4650 answared on 29.7.1998. Why was article 355 .applied in the
case of West Bengal? In response to Question No, 4649, the Home Minister
told me that some hon. Members had expressed serious concern in the Lok
Sabha on June 9, 1988, regarding the atrocities committed on women in
Wast Bengal. It was stated that during the panchayat elections, several
women candidates had been subjected to inhuman treatment, inciuging
gang rape, and several party workers had been killed during the election
process.

it was mentioned in the House that the death toll had gone up to
g92. And, in this regard, the Central Government's intervention was sought.
The Central Government had also received alarming reports relating to
violence in connection with the Panchayat polls from other quarters. The
reports received from the Government of West Bengal, in connection with
this matter, were incomplste. Hence, it was considered necessary to
depute a Central Team 10 West Bengal, to assess the situation. Can you
compare what happened in Gujarat with West Bengal? And let me tell you
that the incident of rape that the Home Minister had mentioned in this
House, had never happened. The Defence Minister went to the State,
shouted from rooftop, and indicted some people saying that they were
responsible for the rape. Later on, the Central Forensic '‘Research
Laboratory in Hyderabad, found out that there was no sexual inlercourse.
So, this is the Rajdharma, which this Government can claim about | Shri
Lalu Prasad is sitting hera, he will tell his part of the story. He will tell how
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many reports from the Governor used to reach the Centrai Government
averyday, and how the Government there was dismissed.

I find there is a good relationship between the Tamil Nadu
Government and the Central Government, What happened while the Tamil
Nadu Government was opposed to this Government? And what kind of
statements were made by responsible Ministers of the Government? Even
the fact that the Governor pf the State was sending reports on the basis of
inputs from the State Government, had become a crime. These are facts of
life, and everybody knows that. The DMK Government was opposed to this
Government, but was still a part of this Government. Having meted out a
certain kind of treatment, and, subsequently, a certain other type of
treatment, what Ra/dharna is the Prime Minister talking about? And has he
any moral right to tell Mr. Modi that you follow a certain Rajdharma? He
justifies the language of the RSS, and he justifies the pattern which Justice
Madan talked about, Not only in the Justice Madan Report, but in almost
all the Inquiry Commission reports, whether it was regarding the Telicherry
riots, the Jamshedpur riots, or the Bhiwandi riots, the same kind of story
has been there. Who is going to reply about Godhra? What has happened
in Godhra? Why is the Government not sharing the true story with the whole
nation? Who is responsible for it? And why was this intelligence failure there
from the Government side? And, what was the follow up action? In Gujarat,
why was this bandh call given on 28" February, supported by the BJP,
which ig in power there as welt as in the Centre? Some people have
commented that the bandh was an open signal for killing, for looting, for
arson, rape and all these things. Who is responsible for all these?
Somsbody's culpability has to be established. Who is responsible? It is said
that some people, became temporarily mad, and did all thesa things. There
was no preparation. About six months back, we raised this question of
internal disturbance on the basis of a report prepared by a Group of
Ministers. What came out of the Subramaniam Committee report was that
the Hindu fanatic groups, like the Bajrang Dal, and the VHP were
distributing arms. It has now been identified that swords and trishuls were
distributed by the Bajrang Dal during the Dikshant Samaroh, all over Gujarat,
A big cache of swords, which were being taken from Rajasthan to Gujarat,
were actually caught.

oft A4 wA : an w fig R wred € L (EmarE).... u F 96 YA
¥ fEat = % 3 gorm, $0 Y F 7% TOFY? ...(TAUFA)...
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IRy - Ay WEA o, g & T &) e A &, v A ol wfis
w ¥ @R TR E £7

MR AN T R wmE Ao W g
-..(TBE)...

THE DEPUTY CHAIRMAN: Please sit down..{Inferruptions)...

SHRI DIPANKAR MUKHERJEE: No, Madam, under some rule, he
has to stand, It has been his habit..{interruptions)...

THE DEPUTY CHAIRMAN: You please sit down..(interruptions)...

SHRI DIPANKAR MUKHERJEE: | never stand to interrupt, but | will
interiock .. (intarruptions)... if he sits, | will alsc sit down..(fnterruptions)...

THE DEPUTY CHAIRMAN: Please sit down..ffnterruptions)...

SHRI DIPANKAR MUKHERJEE: No, Madam. Unfess he stands on
some rule, | will interlock.. (fnterruptions)...

THE DEPUTY CHAIRMAN: ! am putting a
question..(interruptions)... Please sit down..{Interruptions})...

SHRI DIPANKAR MUKHERJEE: Madam, he has to stand under
some rula../nterruptions)...

THE DEPUTY CHAIRMAN: | said, "Please sit down. Take your
seal.” ...({Intserruptions)...

SHRI DIPANKAR MUKHERJEE: Madam, | have to get some
clarification..finterruptions)...

THE DEPUTY CHAIRMAN: Please take your seat...(Intsrruptions)...

st apre foiw (oo= w3w) : ward W St X s Y dw frm ¥ so B FW
| T (). .

SYRAfY ¢ g WEA o, 9 @ W A feve 3 &, a0 e geen g,
IR ¥ i) § g wE & de-Ruh Rl 1 3@ $f Aeiros ot s
w1 9 @ B T L (EAE)...

MuaasRtTiira Ry e, v N e i H w8, "R
e ues & ¥ qum o= R A Rre F @ am an v . finterruptions)...

SHRI NILOTPAL BASU: Madam, when that question was put in the
Housa..finterruptions)...
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THE DEPUTY CHAIRMAN: Mr. Basu, your time is over.

SHRI NILOTPAL BASU: No, Madam, my time is not over. You
have seen what kind of disruptions have taken place. Madam, it is a very
important debate,

THE DEPUTY CHAIRMAN: | know it. You don't have to remind me
that it is an important debate, but the time has been divided among the
parties.

SHRI NILOTPAL BASU: Madam, if you want me to sit down, | will,

THE DEPUTY CHAIRMAN: It is not a question of my wanting.
Twenty-four minutes have been allotted to your party, and you have already
taken more time.

SHR! NILOTPAL BASU: Madam, but there have been disruptions,

THE DEPUTY CHAIRMAN: Okay, | will give you two minutes' grace
for the interruptions.

SHR! NILOTPAL BASU: Then, it would be betier for me to sit
down, because | have to make a few more points.

THE DEPUTY CHAIRMAN: You have to make your points within the
stipulated time. You are a senior Member of this Houss.

SHRI NILOTPAL BASU: Madam, | am trying to do that, but you
have to appreciate the constraints that were there,

it w ol (7w W) Aew, g weagel AR ¥EEE v w a
B & § | 3 pugds g1 wE X 2

IGHAMT | A9 I P IWEEN) B @ §, N 98 g At awwaR I

SHRI NILOTPAL BASU: When hon. Leader of the House was
replying to the debate, he never took cognizance of that fact. And you
have seen the results of that. Those swords and trishuls that were
distributed were used to kill the innocent people. How can the Government
say that it is with the spirit of this Resolution? What have you done to
redesm the Constitutional responsibility that is on you? What has happened
from 28™ onwards? Day in, day out the entire Press had been reporting, the
audio-visual media had been reporting that there was complete Government
connivance. The Minister of Home says that there is no shred of evidence.
| do not have anything else to say. Time and again, on each and every
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issue, you say that nobody can talk about this, because it is our internal
matter. What does the National Human Rights Commission say? The
definition of 'human rights' given by the National Human Rights Commission
is: "The term 'human rights' is defined to mean the right relating to life,
liberty, equality and dignity of the individual guaranteed by the Constitution
or embodied in the International Covenants and enforceable by courts in
india, and the International Covenants are defined as the “Intemationai
Covenant on Civil and Political Rights and the International Covenant on
sconormic, Social and Cultural Rights adopted by the General Assembly of
the United Nations on 16™ December, 1966."

So, if violations are there, pecpie will talk about it. Therefore, the
issue here is, how we are dealing with the situation. There have been
reports as to how the entire Police administration was rendered virtually
helpless. The officers who have fought the riots, who have tried to keep
normalcy, have been shunted out. ...(fime belf)... Madam, please give me
4-5 minutes extra.

THE DEPUTY CHAIRMAN: From where?

SHRI NILOTPAL BASU: Okay; then, thank you, Madam, |
conclude.

THE DEPUTY CHAIRMAN: No; | am puiting you a question as to
from where | can give you this extra time.

SHRI NILOTPAL BASU: Madam, this has happened in the past
also, It is a major debats.

THE DEPUTY CHAIRMAN: | know it is a major debate. But you
are a very senior Member of the Housa..finterruptionsy)... | will have to apply
the rule equally to everybody.

SHRI NILOTPAL BASU: Yes; Madam, please do that.

THE DEPUTY CHAIRMAN: #t means, | have to aflow you to go on
and allow everybody else to go ont

SHRI NILOTPAL BAStU: So, the problem -is that, what has
happened in Gujarat is against everything that India stands for. There is
pluralism in India. But | do not know since when Wali Guiarati's Tomb had
come to represent one community. The Mazar of Wali Gujarati was just in
front of the Police Commissioner's office, and not only was it desecrated,
but immediately after its desecration, the State Administration razed it to the
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ground, and one road was also constructed on that. Now, Madam, | do
now know since when Pandit Fyaz Khan has come to reprasent only the
Muslims. Ustad Fyaz Khan sings Vishnue Vandanas and all those sorts of
things. Madam, more than 500 religious places have been desecrated. |
understand, Madam, there are people in the Government who think that
desecration of religious places is a crime; we are also representing the
same kind of things ...(Time bal)... They talk of taking a lot of measures.
But, in practice, out of more than 33,000 cases that have been registered,
only 79 cases are registered under non-bailable offences. Yesterday also,
they were showing photographs as to how the requests of a lot of women
who had gone tc the police stations to file their FIRs against those people
who have committed the offence of rape had been turned down. Madam,
the Police was saying that these cases cannot be registered because an
omnibus case has been registered. Now, Madam, how many FIRs have
been registered? In how many cases, the names ¢f the leaders of BJP,
leaders of RSS, leaders of VHP, have been dropped from the FIRs? Specific
instances are there. Thal is also one instance which Arjun Singhji has
referred to. Why the massacres that took places in the Best Bakery, in
Naroda-Patia, in Chamanpura, have not yet been referred to the CBI? How
is it that, on the one hand, you want to re-instii confidence among the
people, but, on the other hand, you are not able to provide them security,
with a sense of justice. If we have to look ahead, if the Central Governmant
has to really discharge its constitutional responsibility, can the praesent
Governmant continue in Gujarat? Should it continue in Gujarat? If you are
accepting the Motion, certain responsibility is incumbent on you. | want to
know whethar you will bring back a sense of justice t0 the people who have
been killed in Gujarat. People have been raped, and they have besn burnt
alive.

THE DEPUTY CHAIRMAN: Mr. Nilotpal Basu, please conclude.
SHRI NILOTPAL BASU: Madam, | am concluding in two minutes.
THE DEPUTY CHAIRMAN: No, please conclude in one minute.

SHRI NILOTPAL BASU: Therefore, Madam, the point is, we know
ali these things. The Prime Minister says something, the Government says
something, and the other Government says 'we have not said that thing',
This is all going on. Therefore, this is a very serious issue; and, before this
august House, if the Goverment says ‘we have nothing to oppose in the
Motion', we welcome that. But, at the same time, we want that the
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Government shoulc tell us as to what it is doing because, after going back
to Gujarat from Goa, we have seen Mr. Modi, saying, "srfl dmif ¥ arg die
A A HWR FE & | 7E 13 G & 417 27 aw 9% o A e Pt &, oW
SEA TR GEE P U AT acvs @ Y, v g T e

Even in the 17" April mesting, that was held, he did not discuss
about any reliet and rehabilitation package. It only discussed the allocation
of houses to MPs and MLAs. This is a criminal negligence of the
Constitutional responsibility,. What the Government will be deing about that
has to be specifically stated. Only then we will understand that the Leader
of the House response to our Resolution is actually true. Thank you.
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forg #aw #1 ofR ¥ Rifreedt o & o W@ &, 9w 355 ¥ awa A ghfRad wm
X A ) A e, § gEd gewa a8 € 8 e @ £ wify o www @
FHE E R E SRR A w e e A wEr At B AR
# SgEIw A ;EN §, SHd WHR H A, g ok wEl W e B
Yaweda aras Rifawer, e ot A deweta ot it arh 2, 2
Aor & - 7 twEdw ¥ 28.04.2002 W S I @, W AU H &y W
*Maybe the M in MEA can't include Muslim™. 3t =1 wre@ % 28 ol ¥ 7%
#q wige a9 oo A saes & T @ o &

*On its official website under the heading 'The Present Situation in
Gujarat--The Facts {updated on April 22), it has a 55-frame slide
show. Mot one mentions the kiling of any Muslim. Or of any
attack against them,

¥
¥

In contrast, it has details of the Godhra attack, with pictures, and
the death toll.”

W 39 A § ® w0 &, g9 Ad wree 49 wge § & oW v &, w R, w0 oad
Bl R s Meicrm g A TR & S apr & 5 a6 80 @
2 Af&a 3 28.04.2002 T =FF AE e afen)

“Modi-fied Priorities in Gujarat®"., On April 13, just before returning
here from the Bharatiya Janata Party's national executive mesting
in Goa, Chief Minister, Narendra Modi, declared that "my fitst
priority” was to provide relief and 'to rehabilitate riot victims., Back
here, when asked whether he was willing to go in for slections by
June, Modi said, "l repeat--my main thrust would be to wipe the
tears of those who have suffered in the riots®,

Let alone wiping tears, Modi has not evan visited a single relief
camp to fulfii his promise, except the Kankaria school Nos.7 and 8, where
550 Dalit riot victims wera distributed compensation cheques 10 mark the
Baba Ambedkar birth anniversary.

"What camps?" asks a senior official in the CMQO. "Even before
Goa, he {Modi) had not been to any camp, except Shah-e-Alam
when he had to accompany Prime Minister Atal Behari Vajpayee on
April 4 and later on April 14 when he visited the Dalit victims' camp
near Kankaria®. Also, Modt has not &ven called a meeting to
discuss rehabilitation of riot victims,

What keeps him busy when Gujarat burns? Routine Home
Department meetings on law and order, a Cabinet meeting where an
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attermpt was made to blame camp inmates for riots, the inauguration of four
water supply schemes, three meetings on power shortage In the State,
including one with the RSS-backed Bharatiya Kisan Sangh, a quake review
meeting, a plethora of religious functlons, laying the foundation stone for a

In fact, a scan through the CM's programme, post-Goa, indicates
that except for attending the all-party committee meeting called by Guijarat
Governor, S.8. Bhandarl, on April 23, the CM has taken no official meeting
on rot victims. "He asked an official during a meeting on scarcity to brief
him about the progress in relief work, ha was briefed for 15 minutes, that
was all*, said a senlor bureaucrat. Cfficials are perplexed and wonder when
the CM will turn his attentlon towards the rehabilitation of 1.13 lakh refugees
iiving in 100 odd relief camps in Gujarat.”
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THE MINISTER OF RURAL DEVELOPMENT (SHRI M. VENKAIAH
NAIDU):  Madam, the Chief Minister of Gujarat is not here. The hon.
Member has mentioned the name of the Chlef Minister. ...(erar)... 3y gy
N, AT T WiEm 87 ... (nterruptions)...

THE DEPUTY CHAIRMAN: Let him say it. | will deal with it.

SHRI M. VENKAIAH NAIDU: He has taken the name of the Chlef
Minister and attributed something to him, saying that he had given
ingtructions to a particular officer to name certain Congress people in the
FIR. Madam, he Is not here to defend himself. Nobody knows the truth.
He does not have any document 10 prove it. He is a senior Member. The
Housa cannot go into the truth of the matter, because we do not have
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other means of reaching the truth. Therefore, | request the Chair to direct
the hon. Member to desist from making such charges against the Chief
Minister who is not here to defend himself. He does not have any
documentary proof.

st swwg 92w - paA W R ReE FR F 1 ower aw T B @ R
gt wf i & gt w i | have nothing to say. ...dnterruptions)...

THE DEPUTY CHAIBMAN: If you can substantiate it, as you have
oftered 1o the Prime Minister, | will allow you. ...(lnterruptions)...

SHRI AHMED PATEL: | don't mind it. forg e & s Afrey &
szraw o1 T8 &, A N K o ¥ AR F I g wE g €, suer
gred T e wren, Swet Rdle ff wen o e € B wm ogan, &R gan
Al - A 4 727 ¥ am § arn uee ¥ | dwe-Mes oo gg, g
or®t # = gf, 4 Sw Rfie = o mwen | . (amam)...

it wredy e fww - ot T g€ ax A

oft arewg wdw . wite T g, T R T e dwger B
e B, s W A R o T TE 8 A wEA F o www B o 4w
I TEEEN A W A, e A otRfter yafRRigers R F wwd ot an v
Yevra ot @ B o A A o ww o £ ¥ T owmw gen @ A
...y, ..

st Wy vgw ¢ AR, AT W o o oW A uww © o &7
. (EETA). ..

ft qw o @ . T T e Aren #7 wx A I & amg gfw A

Ll
. Mawrm R Ty A gk, 76 TE e w7 ¥ (o).
A gin o ;. IR wx T v oA A A 27 (@),

THE DEPUTY CHAIRMAN: May | suggest something?
..(Interruptions)... | think, | am still sitting in the Chair and quite visible too. If
he objects to something, | can answer him. Since Shri George Fernandes is
a Minister, he is answerable to both the Houses. We will not permit any
mention of a Member of the Lok Sabha who is not a Minister, or, the other
House cannot mention any Member from the Rajya Sabha if he or she is
not a Minister. So, being a Ministar, it is the Government's responsibility.
That is why he has taken the name. Rules are there which | follow. | don't
go beyond the rules book.
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SHR! NILOTPAL BASU : #e®, 7¢ #m #) v& & | This is very unfalr.

.{interruptions)...

Wit germit you to speak. But let him

THE DEPUTY CHAIHMAN :

finish his speech .fintarruptions)...
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THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS

(SHRI ARUN JAITLEY): Madam Deputy Chairperson, the hon. Leader of the

House has already spoken before me and stated that the Government finds

the language of the Resoiution absolutely in consonance with the obligations
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which the Government has to express an anguish over what has happened
in the last eight-nine weeks in Gujaral is perhaps, the least that we can do
in this House. Now, that this House has a unanimous view that the events
that have happened in Gujarat were something over which we are not only
expressing anguish, but we have already condemned them, each section
has condermned them separately, in no uncertain terms. There, perhaps,
could be an absence of adversity, when we dabate this, because there are
a larger number of iasues which really emerge out of this debate. s the
object of this discussion now merely to pass around and discuss the blame
game? ls thé object of this discussion only to have a selective
condemnation of events of barbarism or violence that take place, or, if not a
salective criticism, perhaps, in some cases, an over-emphasis on some
incidents of violence and playing down some other Incidents of viclence?
We, In this House, at least, my party, my Government, are both concerned
as Indiang, Members of the Government, members of our party that such
incidents which have taken place really don't, in any way, lead any
respectability to otherwise a very civilised and fiberal society that we have in
Gujarat. We are also concerned. Wea, the members of the B.J.P. particularly,
our other colieagues also In the NDA, have always maintalned, that
instances of communal viclence and communal tensions considerably came
down In the last four years. In fact, there were no major incidents.
Therefore, when a major incident of this kind takes place, it not only causas
anguish to us, it causes us tremendous amount of embarrassment when we
gra In power, both at the Centre and In the State, that an incident of this
kind has happened. But, as | sald, Madam Chairperson, the object of this
digcussion really is to find anawers. There are several Issues which will arise
in the State of Gujarat, perhaps, what is of concern to us is, - | vislt that
State aimost twice every month - if a social divide has come into existence,
how do we address that question? When incidents of this kind take place, |
absolutely agree with any Member of this House, who says that both the
administration and the police in particular, should have been firm and fair in
dealing with the incidents.

In case anybody is delinquent in the exercise of his duty for any
collateral purpose, there would be absolutely no hesitation that he be sternly
dealt with. As far as the relief and rehabllitation are concemned, it ia the
responsibllity of the Governmant, it I8 the responsibility of the whole society,
that what we consider is the most liberal relief and rehabilitation package
that has ever been announced in this country must be expeditiously
implerented. Mere condemnation of the incidents of violence may not be
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enough. We can go into a lot of other collateral issues which have been
raised particuiarly by Shri Arjun Singhji, when he started the debate; | will
deal with some of the issues which he has raised because some of them
are indeed very important.

I don't think, Madam, this is the occasion to actually go into
particuiar incidents and then try to get into a debate as to what the root
causes are. On these root cause theories, when Ahmedbhai was just now
speaking, | don't think it could--that the maddening mob violence, which
fook place after Godhra, in any way--be justified by what happened in
Godhra. No effort should be made, as was made in some cases, o
rationalise and explain what happened in Godhra, by saying, "Well, the root
cause for what happened in Godhra lies elsewhere.” | heard some similar
arguments when the World Trade Centre was attacked, "The root cause is,
perhaps, in Palestine.”

Once we get into the discoveries of these root causes, we,
perhaps, sidestep the issue which really concerns us more directly today.
What is of concern when Godhra took place? | will come te the incidents
after Godhra also. When you had a few thousand people collecting there,
there was no immediate provocation. Thousands of peaple don't coliact in a
matter of five minutes. Somsbody must have planned these incidents.
Somebody might have instigated these incidents. Somebody may, perhaps,
have brought in some innocent and ignorant people alse by spreaging some
kind of rumours. You burn a train. When you burn a train, you have those
horrible pictures being shown. In fact, speaking for myself, | would have
preferred, if a large number of them had not been shown on the elsctronic
media. We have to condemn this. We have to use the media to build up an
opinion against these kind of incidents,

On the evening of 27", 1 remember having appeared on cne of the
channels. | thought, that was a historic trial for all of us where we should
have tried to restore calm, as far as the society is concerned. But every
half-an-hour, 48 times a day, we show all these horrible pictures of the train
in Godhra, a lady clinging on to a little child, trying to save tha little child,
and the mother and the child had to be separated. Then, perhaps, these
are also sufficient to create some kind of provocation, if not a frenzy.

When police tries to come in, when fire brigade tries to come in,
wa were faced with a cruel situation where for a reasonable period of time,
gven the fire brigade was prevented from entering the compartment, to the
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railway station or where it took place. | think, when we condemn Godhra,
we condemn the incidents after Godnhra also. We must treat them as
something reprehensible. There could be no justification over all these
things.

SHRI NILOTPAL BASU: We are all agreeing with this. The only
thing is, we would like 10 know...

THE DEPUTY CHAIRMAN: He has not yielded, please sit down.
...{intarruptions}...

ot o], AN (o)« R ofY, v R w3 8 o #7

IgAfy ;. FE @1 A B amg #faw ) e E & oft @ W
e R gAY ST MR T W @ |

SHRI ARUN JAITLEY: When this argument is raised; an explanation
has to be given, waell, all of us condemn the Godhra incident. | am sure,
every right-thinking person has to condemn the Godhra incident. Let us not
torget that it was not the root cause which is being referred to. Theory
overnight sprouted and | read on the front pages of India's leading
newspapers, that well, Godhra incident took place because a tea vendor
was not paid; Godhra incident took place, because somebody indulged
himself in an event of eve-teasing. When we play down these things, the
civiised society loses its moral authority to condemn not only what
happensd in Godhra but also what happened subseguently. Madam, there
can be no justification. The Prime Minister has said that this was an act of
madness, a blot and a scar on each one of us. On the 28" onwards you
have large mobs of people at hundreds of places in the State. In fact, |
was having a plan of Ahmedabad city, the traditional areas which were
considered sensitive and a comparative plan as to where the action had
taken place on the 28", there was no traditional area left. It had spread
out. You had a situation where these mad mobs, some of the most cruel
and barbaric acts have taken place. There can be absolutely no justification
for any act done by anybody. What is of serious concern to us is when this
does happen, an impression is sought to be created and, if even a part of
that is true, | think, that is the real issue for soul searching. What was the
police doing when all this was happening because if such instances take
place at such a large scale and the police is looking the other way, allowing
them to happen, this was said in the context of 19847 | am not drawing this
comparison for any other reason that you had 3000 people killed in one day.
That is a very large figure. | mean 3000 people killed in one day, you find a
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situation that not a single bullet Is fired, The whole soclety was helpless in
the handa of the mobs. If that kind of a situation does exist, | think, we
must defy our differences across parties and condemn outright a situation of
this kind because that I8 nothing more, nothing less but will lead to the
breakdown of the civil society, that you have mobs taking the entire law
enforcement machinery into their own hands, The police encourages them
and does nothing. Ahmedbhai just now with his large experience of Gujarat
was mentioning, what are the arrests that police I8 making. One reason
why | fesl that a lot of people have bseen forthcoming, a lot of editorials
have been written and comments have also been made Iin the international
media whether the police there has been fair or unfair. | can understand
cases where police had gone and saved the lives of the members of the
minority community, That is the thing for which the police has been
appreciated. Even in the Report of the National Human Rights Commission,
there are some references to it. There are also 'could be' cases where the
police is badly outnumbered and despite its best efforts is not able to
control a situation. A society can live with an honest failure of this kind.
But what would be the utmost concern is that if any member of the police
chooses to lock the other way when a crime is taking place, if such
Instances have happened, we would all be one in this House to say that
nobody who has indulged in the incidents of this kind should be spared or
left unpunished. But an impression should not be created that there was
utter lawlassness and the police was doing nothing. | have, in fact, on my
several recent wvisits to Gujarat during this period, | personally tried to
understand it. | met scme victims, varicus groups and the police officers
also. | wanted to know as to what is the magnitude of the action that they
had taken when situation was one which people have referred to as a
breakdown. We are also conscious of what the police has done in earlier
similar situation when they arose. Till the 28" of April -- this is starting from
27" of February; two months and one day -- when we say that why police
is not arresting people -- 37545 arrests have been made.
(interruptions).. Wall, | will deal with each o¢ne of them,
...(Interruptions)... That is not correct.

i have come with the figures. Madam, 37,545 peopls have been
arrested.  Of these arrests, right from the day of 27", 14,144 arrests have
been made, against whom specific criminal charges have bsen framed.
These people have been arrested for involving in murders, looting, arson,
and for various acts of participation in mob violence. Madam, there are
many, many more experienced Members in this House than me. And |
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wonder whether we have had such similar sad instances of this kind. In
fact, In the State of Gujarat, | will give the figure on the kind of instance that
we have seen. From 1970 onwards -- and it is & very sad situation -- 443
instances of this kind have taken place and some of them fairly large and
soms of them reiatively minor, The real Issue, this debate should address,
is how to answer a sityation where, in the last thinty-two years, in one State,
443 Instances of this kind have taken place. In 1969, each one spread over
to weeks and months and left 880 dead. Mr. Modi was not even born on
the poltical acene, at that time. In 1985, 208 dead; in 1900, 219 dead; Iin
1992, 44t deaths had taken place. Therefore, should the debate be
acrimonious and say, ‘Well, one man's remova! will resolve this issue.’ There
were 443 fnstances, There have been towns, where curfew has existed not
for dayc or weeks but for ‘ronths. in one case, it was extended almost
close tc one year, to contain the situation. And the real Issue that we must
be discussing today is: how do we au-recs this prohiam that has arlsen?
How is thig social divide going to be addressed? Yoday, ! found that out of
480 and odd police stations in the State of Gujarat, broadly, the situation is
under control in 10 police stations i Ahmedabad and seven in Barcda and
in seventeen police stations, the situation is still fragile. Curfew is continuing
in those areas and, in the rest of the areas, it Is comparatively normal. We
had gone over the weekend and there was a celebrated festival of Hanuman
Jayanti., A stone was thrown at a temple In Baroda, A simple stone-
throwing incident at a temple, which comes under one of the seven police
stations In Baroda, and the situation is so fragile that it could lead to
troubls; it did lead to trouble, Crackers have been burst, by some
miscreant, in the middle of the night, it could create a trouble. The real
issue, therefore, is, we say, 'well, this is only because of one man or one
party. We start believing facts that are not trus. 1 regret to say that, at
times, we all developed a tendency, we believe facts which may not be
accurate, we raise a rhetoric over some of those 'facts' ang then we
become victims of our own rhetoric. The whole world is being told, 'Gujatat
police did nothing to arrest people.'! Shabanaji wanted to know the dates.
i wit give the dates also in @ number of cases. Madam, 37,545 people have
been arrested. And, | do not remember, in any other communal trouble, the
police went out of the way to arrest a figure as large as this. Madam,
14,144 people have been arrested with specific criminal charges of violence,
mob violence and murders and 23,298 preventive arrests have been made.
Now, | thought 10 myself, because the propaganda we were hearing was,
*There is a communal bias in the police." And because of the bias in the

271



RAJYA SABHA [2 May, 2002

police, when prevenlive arrests are being made, -- probably, the allegations
werg slightly true -- the members of the minority community would be
picked up, because there is no charge against them. That is what the
allegation being hurled against the police. So, | asked somebody, ‘is there
a preparation?' Though it is not relevant, because the hon. Home Minister
said so in the earlier debate. Now, | have even the break-up. All | can say
is that it is not fair or proper for anybody to break it up into what is the
raligious denomination of each one of the amested persons.

But | can tell you, in the preventive arrests, ocut of 23,000 odd,
19,500 belonged to the majority community. But, yes, we must now
become the victims of our own rhetoric; and internationally campaign that
we have a police, whose name we can say, well, this is the Gestapo. It
goes about. Asjun Singhji was not wrong -- because we are all victims of
our own rhetoric -- when he said that this is what happened in Nazi
Germany. The police were only prosecuting the Jews. But, hare, you had
a situation where, both in the case of criminal as well as preventive arrests,
more than 70-756 per cent people arrested belonged to the maijority
community. But we must then whip up a propaganda and say, "Wall, this
is what the police did not do.* On 27", they had started their preparations.
In one city, curfew was imposed in the morning; in another, it was imposed
in the afternoon. In the aftemoon, an oral request was made for
deployment of Army. In the evening, a written request was made. The
Governrnent decided to send tha Army in the morning. On the midnight of
28", you had 52 airloads of armymen being brought from some place in the
Rann of Kutch, and landing at Godhra, Ahemdabad, and Baroda. Never
has been this kind of expedition that the Army arrived in the morning, and
by 10 or 11 o'clock, the Army took its position. ...finterruptions)...

AN. HON. MEMBER: And everything was over,

SHRI ARUN JAITLEY: Well, everything was not over, That's again
an inaccurate statement. The allegation is, what did the police do. The
main trouble point was Ahemadabad. | asked the DGP for authentic
figures, “How many people did you...?" What wera the acts? The police
may have bean outnumbered. In Ahmedabad, there are 7,000 policemen in
all, and you had dozens -- not dozens, but, literally, several dozens -- of
incidents taking place. On the very first day, that is, on 28", the police fired
1496 rounds. Since the violence was continuing, the police fired 2167
rounds on the second day. On the third day, they fired 867 rounds. And
when people were dying in mob violence -- very sadly so -- you had, in the
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first three days, close to & 100 people killed in police firing alone. If any
Membar wants to see it, | have a date-wise list showing the magnitude of
_pofice action on each of these days. But if we start believing our own
rhetoric and say, "Wel, the police was looking the other way round, and the
police did nothing." What can we do? The police, tili today...finterruptions)...

SHRIMATI SHABANA AZMI (Nominated) : QOut of these hundred
people, how many were Muslims and how many were Hindus?
...(Interruptions)...

SHRI ARUN JAITLEY: Madam Deputy Chairperson, it's a question
which | really did not want to get into. | think it wili be very unfortunate i
we did get into it. But, because of this international propaganda that has
been carried out by some of our friends, not deliberately, they feet strongly
about it; they are told something and they start believing it. Madam, there
are three stages of violence which is taking place. It is my personal
understanding. The first is Godhra; the second is the post-Godhra mob
violence that took place -- mainly at Ahmedabad and Barcda, but which
also spread to some other places -- and the third is the sporadic incidents
that have been taking place thereafter. | have the figures. | can separatety
make them available to Shabanaji. We will keep our fingers crossed till the
final report is given by the police and chargsheets arg filed. It is generally
believed that in the mob violence that took place from 28™ onwards, there
was a larger number of members of the majority community who werg on
the streets, protesting that incident. In the sporadic incidents which had
taken place -- particularly after 18™ March, it's somewhat a different story --
| can give you the identity of people, per day, during each of those periods,
Godhra apart, the two periods; it tallies with the background of the peopie
who were actually indulging in violence.

Till 18" April, the number of the majority community people killed in
police firing was much larger. Thereafter, separate kind of incidents were
taking place, and | don't want to go into the details of each one of them
because the police is dealing with them. During the first day, around 19
peopte were killed, during the second day, 50 pecple were killed, the third
day 14 peopie got killed and the fourth day some different number of them
got killed. Close to a hundred people got killed in police firing, and this is
when the mobs were there, The members of the majority community, who
were Killed in the police firing, you can take it, was much larger. Therefore,
to become victims of our own rhetoric and say, ‘well, onty members of the
mincrity community were being..{interruptions)...
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SHRI DIPANKAR MUKHERJEE: Why den't you refer 10 the NHRC
Repori? ...fInterruptions)... Why do you speak only about the rhetoric and all
those things? ...flnterruptions)...

SHRI ARUN JAITLEY: Well, | will refer to that. ...finterruptions)...

THE DEPUTY  CHAIRMAN: Please don't interrupt.
...(Interruptions}... Please don't interrupt. ...{Interruptionsy...

SHRI DIPANKAR MUKHERJEE: Madam, he is on the Government's
side, so, let him explain. ...fInterruptions)... Why is he speaking only about
rhetaric? ...fInterruptions}...

THE DEPUTY CHAIRMAN: | will tell you one thing.
...{Interruptions)... Anybody who makes..(interruptions)... Anybody who makes
a wrong statement on-the floor of the House is also responsible to
substantiate it. He is speaking, and he is a Minister aisg. If it is found that
he is giving a wrong statement, then, there is a Committee which takes care
of it, and there is the Chair, which will take care of it. ...[Interruptions)... He
should substantiate it; he is substantiating it. So, don't interrupt.
...finterruptions)...| am ngt allowing any interruption either from this side or
from that side. ...fInterruptions)... No; no. ...(interruptions)...

SHRi DIPANKAR MUKHERJEE: Madam, he is referring to rhetoric.
He should refer to the NHRC Report.

THE DEPUTY CHAIRMAN: You see, every individual in this House
has a right {0 speak what he or she wants to say. ...[Inferruptions)...t will
not be what you want. ..{rferruptions)... | have said this many times.
...(interruptions)... Let him speak and et him finish. ...({interruptions)...

Syawfy : fEs wrEw, I FIU W qEv HIY

SHRI DIPANKAR MUKHERJEE: As a Member, | want to get
enlightened from the hon. Minister. :

THE DEPUTY CHAIRMAN: No, you need not, ...finterruptions)...

SHRi DIPANKAR MUKHERJEE: He should respond to the NHRC
Report instead of speaking about rhetoric. ...{nterruptions)...

THE DEPUTY CHAIRMAN: If any eniightenment Is needed, | will do
it on your behalf. . .finterruptions)...Now, please let him finish,
.-finterruptions)...
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SHRI ARUN JAITLEY: | am grateful to the hon. Member for
reminding me about the NHRC Report. | shall be dealing with It also. The
NHRC is a very important, statutory and functional institution. So, every
word of that Report has to be understood, studied and given the utmost
regard that it deserves, | am only referring to a fact, and | would say that
none of these, should, in any way, be understood to even rationalise or
justify why violence should take place. It is reprehensible. | remember
when wa met at the National Executive meeting at Goa, on which a lot has
been said, we condemned the Godhra incident and when it came 10 the
post-Godhra violence, we said, 'lt is equally reprehensible," We did not use
any lesser word. We did not say that we are in any way anguished. We
condemned this incident and said, it is equally reprehensible. This is what
we said at the National Executive meeting in Goa.

A very important statement is being made. | would even say, if
this is even partly correct, it leads to a serious introspection, which we will
have to do. °'A crime is being committed and the police looks the other
way.! As | gaid, if such instances are in existence -- | am sure some
instances would be there. There are cases, | have a list where members of
the minority community were saved and there are cases where the police
tried its best to save people, but in some cases it failed. There may be
some cases where policemen, for whatever reasons -- some have said the
reason is political, some have said it was their own sentiment -- whatever
might have been the reason, it is inexcusable. A charge has been made
that a rape occurred and the police officer says, 1 will not register an FIR.'
Wall, some of the incidents which are being mentioned, | would say, if the
incidences are true, then, there is no dispute that it is disgraceful for each
one of us that such an incident has happened.

if the incidences are true, it is disgraceful for each one of us that
such an incident has happened, and it would be even more disgraceful for
the system when the policeman says, * | do not register the FIR."

Mt v iRl (uffem dma) @ AR N, Aol A A T ¢ iR
¥ A AR @ ¥ . (wEe)... W S B e & asle, A d@r @ el
T B o ¥ e (). AR B T (). R S owy o f
. (TEE)... At At B faeh e & A ge ) LL(ceear)... Aftet ¥
ww wgedral A wdft, wfkenell A T v ) o, D, I R TS T T o §
v = o wE ¢t 5 ft tead.aR. T T gt &) LL(amom@).., @R R AR
gw...tﬂmmﬁﬁlmm#wm*mm&mm&

areh ¥
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SHRI M. VENKAIAH NAIDU : This is nothing, but politics
...{interruptions)...

Iuaanad ; 3 H v, sy ds wEv Wi d9 wEet
sfivdl ween ARt ow AR B ¥ AR o o andft &) L (mmemE)..

any A Afgensd F Wy #F @ oAy s € L(erEam).. & g wedh £
g A wfgomat & W P9 @ e e ) L (sraae)...

U A 9 ey 4 w7 g L (mma). ..

M wfdar wvar : ang ag T FE F1 R 9 TR AW A AU 9an
= & qet @ gan w| .. (sEET=)..

st w9 g@ (Rew) - S e R 38 weaa & e | e
T B S 9 AR R (=),

Iqewmafe ;. ang de orge, anw o e

SHRI M. VENKAIAH NAIDU: Madam, what is this?
...{Intarruptions)...

THE DEPUTY CHAIRMAN: Piease sit down. Everybody should sit
down. .._{Interruptions)... v &3 wgw ) ang f AR | am alsc 2 woman. | will
take care of it, | will ask the Minister ...(fnterruptions)... Please sit down
...(inferruptionsj...

sirdt oprR Al arema (T - A, d il 2w 919 a1 RS g | o
g ¥ o F . (=EamE)...

Suwwmefy : sy AT 1 ef snw e &, 9w A A § ) g g
TR w v f o o2 gu € wifF W afken B0 T 5 gow 3 Reew
Brd ¥ g5 fak afdenad &1 warer Ad &1 A q &, A= o § anos ware fean &,
# afw w6 M & 3 Seer w8 o 2 € AR R I ura it A B Y WA
TXF el w1 & 5w e wRon 3 or and aR. fram & wiftm @t oir gl
A et forelt, o oPR U goT B A 99 WX Y w1 SEEE] N | 39 9 3 gie
AT HY T | ...(@IE)... 3@ AT A AT AFW|

SHRI JANARDHANA POQOJARY (Karnataka) : What is this, Madam?
Why is the Minister of Law giving all these details? Why is he giving the
reply? It should be given by the Minister of Home.., ...finterruptions)...

THE DEPUTY CHAIRMAN : No, this is not done. ...finterruptions)...
Please sit down.

SHR! T.N. CHATURVEDI! {(Uttar Pradesh) : He is a Member of this
House from Gujarat ...fnterruptions). ..
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SHRI JANARDHANA POOJARY: He is a Minister of Law. What
does he know about all this? ...fInterruptions)...

Iuadfy : i3y, 48 wEel ...(@@gE)... Earlier also, you have been
a Member of this House. As you know, after the Chair gives a direction. |
don't think there is any need to rake any effort, because when | ask
something, it has to be replied. | have put him a question. He can ask the
Home Minister or the Prime Minister or the Chief Minister. It is the collective
responsibility of the Government.. {interruptions)...

ﬁq&uuﬂ:mmmmm.ﬁmw@zwmmgl

sraaefy ¢ anft e AE R wd L (smmam).. R ¥ R W
...(emam)...

el Wi ga © ARl ¥ W s ¢ & | R el ¥ e wTe
m, Rl & T MY T, ST W A ().

SaHTafyY ; ag dfew | aeft s wEgt .. (EEeE).. e A i oe 4
o v g AES ..(wau)... A iR .. (wmem)...

s g gehdt ;. AT, Ay R o gefie A o T @ R £
o). ARER R A IR A W, SHTm TR gafag ¥ W w
£ ifs ¥ g < £ AR R R g @ #) L (amee)...

Iumrafd : sy 3w g &S oy L. (ETEUTE)... 3 ST W & Sd |

it vromy e “wqd” (SR w2 g @ iR e W § L ().

THE DEPUTY CHAIRMAN: | take strong exception to this. It is
nevar done..{inferruptions)... Please sit down. ...(Interruptions)...

sl v A ® : weard I e AT A L (sEar)...
et wdra A A Hor A (). Aot ¥ oy | (mear)...

siwel} ween sl © Ak wENY L (war)... I B &, I F AR
# o T (o). ' R LL(ars)...
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ot e Pt (ofech 1) : aE B o Ak & . (wEEE)...
SHRI T.N, CHATURVED!: Madam, the truth hurts..{interruptions). ..
THE DEPUTY CHAIRMAN: Please sit down..(Interruptions)...

ot TH.TW. AFEiiE (WRER) e ¥ 'Y 9 B aT S w8
A @l ® T W R, ows N e O L (maaE).. W am ael w
AR R, Swd% W F @ A (FEEF).. FTE § w0 g o SEH fem
U599, e 3 ¢ A7 ... ().,

THE DEPUTY CHAIRMAN: If you do not listen to me and stop
interrupting the debate, | will adjourn the Houss. ...finterruptions)... No, | am
not allowing anybody. Mr. Ahluwaliaji, please sit down. Everybody should
take his seat. Sarojji, please sit down. | am telling you one thing. When
the Chair has already given a direction, do you think you can do better?
You can onty shout; nothing else. | want an answer.

st Wi gk Aww, R ARl W awER O d e weT ¥ gqu
T A T AT &gl any

auwnmafy : 3g 48 wEwl | do not want noise. | want an answer.
...{interruptions)... Please sit down.

ot wilven wirean © dew, 28 afte @ R Y wftenslt ¥ fag smare
ok | ...(=aH)...

STt ;. 45 STEw | s ft 4T STt 28 A B R ST ¥4 X9
A B3 v & T i B R v ¥ yan o fn)

st Wl v AEw, e ¥ g el A s it werd )

Juwarafy : wud for Jo | wEw sdoh Wt o, 9 ¥ Ry & s
worf M oft| 28 MG A AE AW e R O 0F, R A wa g, R R
g, ' A 0 A Wl s A3 R ¥ 3 far but two wrongs do
not make one right. That is also a point, Now, | would like to Minister to
please find out the answers to whatever questions that have been put, and
let the House know,
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SHRI ARUN JAITLEY : Madam, | repeat what | was saying at that
time. | repeat, because there was nothing that | had said which actually
should have led to an invitation of a reaction of this kind. If an incidence of
rape has taken place, et me say, it is disgraceful. Now, Madam, what are
the reports of the Police? | am reading from a document, Some incidents
have taken place. If such an incident had taken place, | had said "it was
disgraceful", and it would be a further slur on us if, after an incident of this
kind, the policeman or the police officer says ‘| do not register even an FIR.'
...finterruptions)...

S w0 g - I @ fe it L (EEaE).

SHRI ARUN JAITLEY: In such a casse, it is not merely the culprit,
but it is also the police officer on whom responsibility will have to be fixed.
Let us not forget, the total number ...{Interruptions)...

SHRI AMAR SINGH: This is not a complaint, this is a reality.
...(Interruptions)...

SHRI NILOTPAL BASU: Yesterday itself, Madam, we have seen it
on the television..(nterruptions)...

SHRI M. VENKAIAH NAIDU: °..finterruptions)... * ...(Interruptions)...
SHR! NILOTPAL BASU : You are misleading the Housa. ...(nfermuptions)...

SHRI RAVI SHANKAR PRASAD: Madam, what is this?
...{ntarruptions)... Now, when we are speaking, there are interruptions from
the other side. ...(Interruptions)...

SHRI JIBON ROY: Madam, the injustice has been reported. The
reprasentatives of the Human Rights Commissions have visited the State.
They have reported it, ...fInterrtptions)...

SHRI M. VENKAIAH NAIDU: °..{interruptions)... |

SHRI JBON ROY: The Human Rights Commission has reported it.
...{Interruptions)...

SHRI ARUN JAITLEY: Madam, | now seek your protection because
! have not said something which is objectionable. ...(Interruptions}...

* Expunged as ordered by the Chair.
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SHRIMATI AMBIKA SONI (N.C.T. OF DELHY) : Madam, the Minister
has made a very objectionable remark. .../nterruptions)...

THE DEPUTY CHAIRMAN: Which Minister?

SHRIMATI AMBIKA SONI. ...{interruptions)... This Government is
continuously ...(Interruptions)... demaoralising women ...(Interruptions)...  and
taking all the things very lightly. finterruptions)...

SHRI NILOTPAL BASU: Madam,  had said that the woman was to
register an FIR, and she was raped by the police. This was on the
television yesterday, in every news bulletin. .. (interruptions)...

st {w veldl : Aem, o RErd 2@ o iR A oY sifeered qd faf A
el & 9% M € L (EEamE)...

THE DEPUTY CHAIRMAN: | will look into the record. If anything
beimg said is wrong, it will be removed from ths record, In such a noise,
you cannot hear who has said what. But if the Members fsel that he said
s0, the record is there. 1 will lock into the record. If you want me to hear
the tape, 1 will listen to the tape. If you want me to see the tape, which is
being ...finterruptions)...

SHRI T.N. CHATURVEDI : Madam, it is part of their campaign.
Nothing should go on record. ...{Intarruptions). ..

THE DEPUTY CHAIRMAN: ! am wvery sorry. It is a very serious
discussion. Arjun Singhji, the Leader of the Housse, Mr. Ahmed Patel and
Nanabbhai have made very good speeches. Now, at least, in this House, let
us keep the level of the debate at a level where it has to be. The habit of
passing comments on each other is not going to solve the problem. The
question is to build the confidence among the people so that they can go
back to their homaes. The question before us is, how 10 do the rehabilitation
of the pecple. So, please keep the debats at that level, Allegations can be
made at any time. They can be right, and they can be wrong. Things have
been done which should not have been done. They have happened and you
cannot put the clock back. But you should be very patient here 10 listen to
others. When your time comes, you put questions. But if you keep on
imMerrupting in between -- I am saying to this side also -- it means you have
no confidence in the Minister, who is speaking. 3o, let him speak.

* Expunged as crdered by the Chair.
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SHRI ARUN JAITLEY: Madam, | will repeat what | was saying.
...{Interruptions)...

THE DEPUTY CHAIRMAN: Now, why are you speaking? Under
whose instructions are you speaking? | have not allowed you.

SHRI ARUN JAITLEY: Madam, if there is a single case of sexual
assault on a lady and the police have failed to register an FIR, when asked
to do so, the Government will take a very serious view of it. | will try to find
out all the details, as the case has been made out, and, as my friend, Mr.
Amar Singh has said, the Police did not register FIRs of ali these instances
in Gujarat. 3,642 FIRs do not get registered, when the Police is not
registering FIRS, When a complaint was made in the cases of some victims
-~ and it is understandable that the complainants, when they are under such
an awe and they are scared of even going to the police, because thay are
running for their own lives, it may take them some hours or even some days
to actually recompose themselves and then lodge FIRs -- a suggestion was
made in this regard. A public announcement was made by the Chief
Secretary that in the relief camps, there will be a provision for recording of
the FIRs. In the case of one incident, which was alleged to have taken place
17 days earlier, where cne of the victims came up and said a rape had
been committed on her, in the relief camp itself an FIR was ragisterad. The
total of number of FIRs in regard to various offances filed In the relief camps
alone is, today, close 1o 300. N is 283. If they have not been able 10 lodge
FIRs, it was announced that this is the facility being given to the victims to
lodgs it in relief camps. In fact, the victims must be told of the right by the
NGOs that here is a facility available for FIRs bsing lodged. In the relief
camp itself, a complaint of a lady, of rape, was registered 17 days later.
The FIR was registared and investigated and arrests made, becauss the
complaint was prima facie found to be true. To say that it was happening
and the policy is not to register FIRs, perhaps, may not be a¢curate.

Just now Mr. Ahmed Patel gave specific details. | will try to find
out from the Home Secretary there. Please give us the details of the
complaints made by the rape victims and FIRs not being registered. If it is
true, it is disgraceful. A press statement in all newspapers in Gujarat has
been made by no less than a person than the Chief Secretary of the
Government of Guijarat. '

SHRI RAJU PARMAR: Madam, is he the only speaker from that
Party?
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THE DEPUTY CHAIRMAN: Well, the BJP's time is one hour 36
minutes. If he wants to take all the one hour and 36 minutas, it is for their
whips to decide,

SHRI ARUN JAITLEY: Madam, The Chief Secretary, Head of the
Department, issues a Press statement published in all local newspapers. He
says, "A section of the media has carried the reports of large-scale rape of
women in the recent riots in Gujarat, Stories are also circulating about
other atrocities.” Then, he goes on, "In order that all complaints can be
objectively investigated, Government has clearly issued instructions that afl
persons wanting to lodge FIRs or give statements on incidents of crime, but
could not do so, must do so even now." Then, ha goes on to say, "Even in
telief camps, we have given you the facility. Please do it now."

Therefore, the details which you gave - | am sure if a lgader of the
stature of Mr. Ahmed Patel has some details, he must have verified them - ...

SHRI AHMED PATEL: | can give an affidavit.

SHRI ARUN JAITLEY; It is not a question of affidavit, Please send it
to the DGP. Piease send it to the Home Minister. if such a compiaint is
true, certainly, it has tc be investigated in accordance with law and we
should not allow a single such case to remain where a rape has taken place
and the police officer says, "I do not register it*. There cannot be any
sansible Governmant which says so. ...fInterruptions)...

Mg rRa: Aol e ic A g &, 79 735 & 59
¥ &1 faw frar m

off arom Azl ; HweE WEe, IR S WER M e ¥ @) 9F o ow
wiew &) ... (=EETE),..

st srvg 92 aft FE R

st arovr deell : A 3w SR o WA &1 TERT oy P, AR T e F
¥ g &, o Faw A T 7w A e dfvg 5 I e g afed
o 5 R sl W v B gr B vremar fan ¥ feR v R, aifs
TR wH AR Y e O atand ) v ffvag o & o wem g R
M &l A gfom @ smeR @ waw Rt o gfew A R e R g, @
IaE WA A B, 3w g of i, 99 W A A R dfe s § o el
TR W AYE U7 FEW F e geend vdn ud, wifE 59 e ) ge s
TEdt ¥ iR IuSh P tERfAfeA i &, T AR At A TR T W S
fog o7 wias A 2 L (sErE)...
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s g wae () ;- weEE, T wrE A # MR A & wReR &
TE | FAH g &, Afps 9 I9 o o e Tyl ' A ¥ o W
Ipic £ vow P Rede 1w R, ok dm @ AR 3 £ . (mmeam)... )
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NS T ¥ P yS ¥ ye ¥ REmT ar aRaad $ sl A v faew s
Al ...(=aH)... I g PE FE L A AP wu A oud W W A MR
T | .. ().

Irwamaly : oeeh o)

st ween smior) . g . (arE). .

Iyaurafd : g AT | a0 T | T FEevw w @ K
st Wy At - A L (sEerd)..
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IJuavmfy ; 2fEy, Fa } Je gevw o ww <@ #1 This is not proper.
I do not allow you to interrupt like this. | have given enough time. | am
sorry, You pass on these papers to him. ...finterruptions)... You substantiate
it, and | will permit you to lay it on the Tabie of the House. You will have to
sign each and every paper before me and say that you are resposible for
this document. Otherwise, please do not interrupt. | have to ask the Law
Minister as to how much time hs is going to take. It is already fifty-five
minutes past two of the clock. | have 56 speakers.

SHRI ARUN JAITLEY: Madam, if | get seven-eight minutes
uninterruptedly, | will complete my speech.

TJYIHATGHR ; 08 SO SR A N @ ki

SHRI ARUN JAITLEY: Madam, | have said at the very beginning
that the oolice machinery must be asbolutely fair, and if there have been
any lapses, the same should not go unpunished. In the same breath, | have
said that as far as the relief and rehabilitation programme is concerned,
there has to be a certain amount of compassion with which people, who
have been victims of this, hawe to be rehabilitated. There are 103 relief
camps, and Gujaral has a tradition that it has private NGOs, which run
these relief camps, and these private NGOs are given the entire assistance
by the State. | am not going into the various factors of assistance being
given. But, | read dally news-items. Well, in terms of rehabilitation, what is
being dona? Shri Ahmed Patel just now made a suggestion to reassure the
people to build confidence. There have been more than 3500 mestings at
the vilage level, particularly, in villages from where people have gone to the
camps, whare members of both communities, even majority community,
have gone to the camps. There are instances where they have gone to the
camps; there are instances where thair Hindu neighbours have coma. They
have taken their Muslim brothers alongwith them to the villages. The number
of people who have gone back to the villages is about 24,000. So far as the
question of distribution of relief is concerned, the Primse Minister, yesterday,
announced Rs.150 crores relisf and rehabilitation package. The complaint
was that nobody is being given the relief. In every death case, the State has
initially announced Rs. one lakh. It has now been increased to RAs.1.50 lakh.
Death cases means those killed in mob violence, Last week, | wanted the
details of how many people have actually been paid, because, to say that
we will announce, s ona thing, and to pay is another thing. The aliegation
always is that people are not being paid. About 519 people have already
been paid the initial amount of Rs. one lakh. In respect of injury cases, 651
peopie have already been paid; cash doles to 38123 peccia, who are not in
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the camps, have been paid; 16636 persons have been given the household
kits. So far as the guestion of reconstruction of houses, both in urban and
rural areas, is concerned, doles are now being given for reconstruction of
houses. Already, the process is on. | have a complete list of the people to
whom they have been given. About 8411 people have already been paid
money for reconstruction of their partly-damaged houses. About 2701 people
have already been paid compensation for construction of fully - damaged
houses.

THE DEPUTY CHAIRMAN: Mr. Minister, you lay this list on the
Table of the MHouse.

SHRI ARUN JAITLEY: Madam, all that | am saying is that if there
are any lapses, any delays in the rehabilitation programme, it should be
brought to our notice. This is not an adversial issus. We are all of the same
view that this is something, which has to be done. .../interruptions)... But, at
the sams time, when the Leader of the House gets up and says that we
share this anguish, we share this condemnation, wa expect that a certain
amount of acrimony should not be there. | am sure, the Members, on the
other side, would also appreciate and sericusly introspect.

When you throw these allegations on what is happening in the last
two months, now there has been conciusive evidence as to who wera the
leaders in Godhra incident. | have with me a newspaper advertiserment
which came, when the municipal elections tock place, the elected members,
with office-bearers of the Congress Party, proclaiming victory, Some of
them are those who have been arrested in the Godhra carnage. A cassette
of the function is available where they had attended the Congress Party
function in a platform. ...finterruptions)...

A Nelers a1 : 7z 9 o s o= A R, T 7w A7 (=)

SHAI AHMED PATEL: Will you vyield for a moment?
..{interruptions)...

A gt o=@ : Asw, 9 T 27 W o 9 S WY, TE9 Wed|
.. (2raEm)...

SHRI ARUN JAITLEY: Madam, | am not yielding to any speaker
from the other side. ...(Interruptions)...

A gy off - o Red g oaw @ # T @ RdE wiw € v
99 ... (zgEa)...
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SHRI AHMED PATEL: They have supported the Lok Sabha
Member of the BJP also. ...[Interruptions)...

oft gtu oot : oxA TEw I SE AW Hifm RTET A At
g A oy &) g o 79 RN 2w Hfem ) L (smaae)... g W oed
Fma aan R oo, sy awi wam Hifdem | .. ().

SHRI ARUN JAITLETY: To bring normalcy in the State, there are
various activities, various festivals and functions, which go on. The
panchayat elections had gone on. Qut of the 50 crore population in the
State, 1.25 crore are students. We did not want the students to lose their
academic year. Since we did not want the students to lose their academic
year, the examinations were held at all the centres, and in the riot-affected
areas, they were postponed. When the examinations were postponed and
when you had the second round of examinations for the areas where they
were postponed, will you be honest enough to confess that it was the
senior leaders, not the ordinary leaders, who gave the boycott call? When
Mr. Ahmed Patal said that he knew what the facts were, | am personally
grateful to him, because he stood out, took a stand and persuaded various
people in the State and said, "No; no students of the minority community
must waste the year. He must go there*. Ahmedbhai stated so and | am
complimenting him for it. But there were senior leaders who not only gave
a boycott call but also snatched away the entry siips of the students into
the examination centres. ...(Interruptions)...

SHRI AHMED PATEL: It was not Congress leaders.
...{Interruptions)... They were parents. They went there not as Congress
teaders. ...(Interruptions)... '

SHRI ARUN JAITLEY: Ahmedbhai, let me read The Times of incia
and give the names of those who gave the boycott call. You are only
racognising two names, Irshad Mirza and Badarudding Sheikh. Irshad Mirza
is not a local leader. He has been a Member of this House. He was also
your all-India Secretary. ...fInterruptions)...

SHRI AHMED PATEL: t was a meeting of the parents,
...{interruptions)... They should have attended the meeting.
finterruptions)... It is not that they gave the boycott call. ... (Interruptions)...

SHRI ARUN JAITLEY: Not only that, a boycoft call was given, but
also, finally, when the children of the minority community boycotted the
'‘boycott call', your State leader, Shri Amarsinh Choudhary, issued a Press
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statement asking his partymen to recall that call He issued a Press
statement. | am saying that it should not have been done; and we must
help those children. After all, those children were being taken in buses with
police security, and, finally, 98 per cent of the 1.2 crore children’ took the
examinations. ...f{Interruptions)...

SHRI NILOTPAL BASU: Still, they were attacked at two places.
...{Interruptions)...

SHRI ARUN JAITLEY: We gave further facility for the children in
the relief camps, |f they want a third opportunity, a third opportunity to the
children in the relief camps, was also made available. Therefore, please
seriously introspect. | just want to make two points, Madam, before i
conclude. The first point is that Shri Arjun Singhji in his opening remarks
...finterruptions)...

oft Ao e (AER) © W AW AT W awt ORTE W AW T W
7 ...(wmam)...

SHRI ARUN JAITLEY: Madam, there are two very material points
which Shri Arjun Singh made. He felt that five important cases should
immediately be referred to the CBI. There is a lot | can read from what the
Human Rights Commission Report has sald which is complimentary to what
the Coiliectors and some of the police officers have sald. There are a lot of
observations. But | do not want to go into the details. This was indeed
one of the obsarvations of the Human Rights Commission that these cases
be immediately referred to the CBI, Whan you make this suggestion, please
keep in mind that today we are already in the 63® or g4 day of the
investigation of those cases. | have a list of a number of psople in each of
those cases who have been arrested. A question was put as to whether
they are members of the minority community or the majority community. In
the first case, ie. Godhra incident, they are mostly the members of the
minority community. In the other four cases, a large number of them are
the members of the majority community. Bai! has been denied to each one
of them after the police has corttested them, It is imperative that within the
next 26 or 27 days chargesheets would be Rled against them.

This point was made very validly. When the investigations are at
the stage of a breakthrough and when the- police parties have gone to
various stages -- there is a voluminous record in Gujarati -- no police officer
who knows the procedure and who knows the consequences of a default
bail on the 90" day would give this suggestion that on the sensitive stage of
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investigation where a large number of arrests have been made and in the
case of chargesheets you are running against time, transfer the investigative
agency so that on the 80" day each one of them has something to rejoice
about. Therefore, when you make this suggestion that the investigation
should be fair, pleasa keep in mind what conseguences of the suggestion
are going to be. ...fInferruptions)...

SHRI ARJUN SINGH: | know the consequences. Madam, he may
be the Law Minister of the country, but we are not ignorant of the laws.
We also know the laws. ...(frterruptions)...When this suggestion was made,
why didn't he intercept immediately? ...(interruptions)...

DR. ABRAR AHMED (Rajasthan) : Madam, ! am on a point of
information.

THE DEPUTY' CHAIRMAN: Please sit down. There is no
information which | can give you. He is concluding.

T, AN HWAE . A G5 A N gE w5 o @t ¥ Raew
aridiie g, & g8 o wed € 5 o gfere arelt & Reome rofvie g <t
T gaTed 47 .. (omEer)... ron gt ael & Reare anivie g @ g a7
. {(TFET)...

THE DEPUTY CHAIRMAN: Let him finish. ...(nterruptions)...

SHRI ARUN JAITLEY: Madam, before | conclude, there is one last
point which normally | would not have referred to. The opening speaker,
Shri Arjun Singh, reminded us of the sense of history and sald that in 1932
a series of incidents started in Germany and it is the fear of those incidents
that one race or one community claims supremacy over the cther and
wants to eliminate the other. Let me assure him that our liberal traditions
and pluralistic society would never permit anything of this kind to happen.
In fact, one reason why India rejected these cases or these concepts was
we always considered any form of theccracy or superiority of one over the
other is something which was alien to us. If this was ever tc happen, |
have not the least doubt that every right thinking Indian would speak out
against them. Let us, therefore, not have a fear of something imaginary or
unknown. But let me remind you ...{Interruptions)...

THE DEPUTY CHAIRMAN: Let him conclude.

SHRI ARUN JAITLEY: When you teach us to leamn lessons from
what happened in 1932 and in the next decade or so in Germany, let ma
also remind you what had happened there,
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He was head of a Government which did not have a majority. He
had the Alliance Government. He used his majority and his position in
power to arrest his entire Opposition. He converted his minority into a
majority. He amended the Constitution to give himself absolute powers. He
did not stop there; he also detained his opponents. He imposed
censorship. He used the democratic institution to become a dictator, and
some sentences, that he said, would be familiar to you. Within three days
of doing that, in 1932, he said, "All these | am doing for economic
progress. So, he announced a 25-point economic programme. His closest
colleague, Mr. Rudolf Hess, made a statement, which will also ring a bell.
He said, "Adolf Hitler is Germany and Germany is Adolf Hitler. He, who
swears allegiance to Hitler swears allegiance to Germany™...{inferruptions)...

M Sfaw wrr ;I AT R e o L(=EarE).. R 9], WEE
oicH 9§ ...(WauH)... G 1g G . (=EE)...

SHRI ARUN JAITLEY: Therefore, let us learn our lessons from
history, but not selective lessons from history. And, | am sure, our
democratic traditions, our secular traditions and our traditions of pluralistic
society, each one of which is important, will continue to be strengthened
provided we remember all these lessons of history. With these, Madam,
...finterruptions)...

SHRI K. NATWAR SINGH (Rajasthan) ;: Wili you please yield for a
rminute? .. (Interruptions)... You are distorting history.

SHRI ARUN JAITLEY: Do vou want me 1o yield?

SHRI K. NATWAR SINGH: | am just saying, you are distorting
history...

SHRI ARUN JAITLEY: | think, Madam,...
THE DEPUTY CHAIRMAN: Now, please conclude..(interruptions)...

SHRI K. NATWAR SINGH: | have respect for the shrines of ali your
minds. | don't interrupt you; | extend to you the courtesy and, so, | expect
you also to extend the same courtesy to me. You are an educated man,
What | am trying to say is, Hitler was not in office in 1932. Hitler tock office
in 1933. GCet your history right. Not only this; can you please name the
Chancellor whom Hitler sur~gaded?

THE DEPUTY CHAIRMAN: Now, Mr, Arun Jaitley, can you plaase
conclude? ...(finterruptions)...
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SHRI K. NATWAR SINGH: Mr. Jaitley, can you name the
Chancellor whom Hitler succeeded? ...(Interruptions}...

THE DEPUTY CHAIRMAN: Can vyou conclude now?
...{Interruptions}... Let him conclude so that | cali the next Member.

SHRI ARUN JAITLEY: | am grateful to Shri Natwar Singh for
having corrected the error which Arjun Singhji and myself mads. He may be
wrong on 1932, but, | think, | am very right on 1975. And, | am sure, Shri
Arjun Singh also will get a more composite sense of history. Thank you,
Madam,

THE DEPUTY CHAIRMAN: Dr. V. Maitreyan. Let me be clear.
When Mr. Jaitley was taking time, | asked him, "How much time is he going
to take?" His party has got one hour and thirty-six minutes. They can
divide it amongst themselves. Your party has got 18 minutes. Please take
seventean-and-a-half minutes so that | have the time to ring the Bsll,
...{finterruptions)...

DR. V. MAITREYAN (Tamil Nadu): Madam, on behalf of the
ALADMK., | rise to place on record our views with reference to the
Mation under consideration, Not long ago, when | made my maiden speech
in this august House, on the 14" of March, ...{Interruptions)...

THE DEPUTY CHAIBMAN: Can there be some peace in the
House? ...{intarruptions)... a9 AT |

=, &, & & e @2

IuAAefy : 9 gR &ifer, o g9 TRE FRE AfATI You address the
Chair, It will become a part of the record.

DR. V. MAITREYAN: Madam, not long ago, when | made my
maiden speach in this august House, on the 18" of March, | spelt out my
party's approach of issue-based suppdrt. Accordingly, on the issue of
POTO, we wholeheartedly supported the Government. Incidentally, at that
time, my seat was near the Treasury Benches. Today, 50 days after my
maiden speech, when | stand here to put forward our viewpoint on the
Gujarat issue, it is a coincidence that, symbolically, my seat has moved
away from the Treasury Benches. U@ ®erad &:-

% shon € g0 @1, JAY 7O,
a1 ged @ T AR wrat T @ |
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| started the journey alone. People kept on joining me and, soon,
it became a mammoth crowd. My party leader, Dr. Jayalalithaji, the Chief
Minister of Tamil Nadu, set the ball rolling when she announced last week
that the A.lLA.D.M.K. would not participate in the voting in Parliament, with
reference to the Gujarat issue, and that our MPs would abstain, The day-
before-yesterday, during the debate in the Lok Sabha, the National
Conference of J&K also joined and they abstained. Towards the and of the
debate in the Lok Sabha, the Telegu Desam Party followed suit and they
walked out of the House, protesting against the failure of the Government.
It looks that this abstention group in the Lok Sabha has slowly swollen to a
considerable number, 47, a significant bloc by itself. | hope, more or less,
tha same thing will be repeated here today.

Madam Deputy Chairperson, in the Gujarat carnage which we have
been witnessing for the last two months, more than a thousand people have
been killed; more than 10,000 pecple have besn hospitalised for grievous
injuries; over a lakh of people are living in refugee camps in appalling
conditions. The loss to commerce and industry, as a consegquence of this
violence, runs, probably, into Rs.10,000 crores or more. The State
Government of Gujarat has failed miserably to handle the situation, and it
has come out very badly bruised. Even according to the Union Home
Ministry's Annual Report for the year 2001-2002, the large-scale communal
violence in Gujarat, following the Godhra episcde, was a highly disturbing
development. That Report of the Union Home Ministry had acknowledged
that violence had spread to several towns in Gujarat, including Ahmedabad,
Anand, Baroda, Bhavnagar, Mehsana, Panchmahal and Rajkot. Foreign
embassies of UK., Germany, Netherlands, the European Union, U.S., stc.
have all condemned it, even though we do not approve of the international
community poking their nose in the internal affairs of India. What js quite
obvious is that the Gujarat issue has moved, decisively, from the State level
to a national shame, and an international disgrace. Yet, what has been the
response of the Central Government? Various statistics have been given.
So many FIRs have bsen fied. So many people have been arrested.
Various statistics have been given. But we are yet to see any concrete
effort on the part of the Government. The proof of the pudding is in the
eating. Perturbed over the development of various events in Gujarat, my
party leader, Dr. Jayalalithzi, said that it would have been better if the Chief
Minister of Gujarat, Narendra Modijii, had himself resigned.
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She also added that the situation in Gujarat is not conducive for
early eleciions, and, probably, what is the need of the hour is change of
guard. At the National Executive Committee meeting of the BJP, which was
held in Goa, Shri Narendra Modi offered his resignation technically, Had his
resignation been accepted at the Executive Meeting, the Parliament's work
for an entira week would not have paralysed. The necessity of tabling this
Motion today would not have arisen. But for reasons best known to the BJP
only, the resignation offer of Shri Modi was rejected. Why did the BJP take
such a rigid stand? For all, what happsned in Gujarat in any other State, the
Government would have gone long ago. In fact, it is only because the BJP
is in power in Gujarat. The NDA Government, led by tha BJF is at the
Centre. The NDA is turning a blind eye to whatever is happening in Gujarat.
ff a similar siluation would have happened in any of the non-BJP
Opposition-ruled States, would the BJP or the NDA Government adopted
the same attitude and approach?

In fact, the partisan approach of the BJP Government is well
known and the State of Tamil Nadu is the testimony to the partisan
approach. Nearly a year ago, a former Chief Minister of the State was
arrested. | don't want to go into the details of the case or the merits of it. |
am only mentioning certain facts. An important individual leader was
arrested. There was no violence. There was no lathi charge. There was no
fire. Tiere was no shoot at sight order. Nobody was killed. Yet, what was
the response of the Central Government? Stomach cramps and knee jerk
reactions. That was the response of the Central Government at that time.
That very sarme night of the arrest, the hon. Prime Minister of India took a
very serious view of the developments in Tamil Nadu and asked for a
detailed report from the State Government.

He spoke to the Chiet Minister of the State, that very same night.
Within 24 hours, a special team of officers, headed by the Special Secretary
of the Ministry of Home Affairs, Shri Mukund Bihari Kaushal, reached
Chennai city by a special aircraft. This decision to send the officers team
was taken at the NDA meeting. | don't know whether the NDA meeting has
taken such a similar view with regard 1o Gujarat earlier, | would like to know
whether any suggestion or demand from the NDA Government was made to
send a special officers team from the Ministry of Home Affairs to Gujarat.
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[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRCDIA) in the Chair.]

Within 48 hours of the arrest, the NDA political team, led by hon.
Union Defence Minister, Shri George Fermandes, consisting of Shri Vijay
Kumar Malhotra and hon. Union Minister, Shri Dhindsa, visited Chennai. Mr.
Georga Fernandes, as soon as he landed at the Chennai airport, even
before entering the city, said, "There is a total breakdown of the
Constitutional machinery in Tamil Nadu." | would like to remind the exact
words uttered by Shri George Fernandes, "H this is not breakdown of the
Constitutional machinery, | don't know what else could be the breakdown of
the Constitutional machinery.”

i would like to ask the hon. Defence Minister, Shri George
Fernandes. He has visitad Gujarat so many times now. What did he say
about the breakdown of the Constitutional machinery and the law and order
situation? The other Member, Shri V.K. Malhotra had said, "Constitution,
democracy and law and order have been murdered.” He went on to say, “I
don't see any option other than use of article 356." | don't find Shri V.K.
Malhotra anywhere nearby whan Gujarat is burning. The NDA met within 72
hours and demanded that the Central Government must take exemplary and
stern action against the State Government,

Why did the NDA not meet again now, asking for exemptary and
stern action against the Gujarat Government? ! fail to understand that. Not
only that, the then Governor of Tamil Nadu, Ms. Fatima Beevi, was given an
ultimatum of 24 hours to give her report on the develiopments in the State.
When the Governcr gave her report, that report was not to the liking of the
Union Government. Therefore, the Union Cabinet rejected #t and
reccmmended to the President the recall of the Governor of Tamil Nadu. |
do not know whether tha Ceniral Government asked for a similar report
from the Governor of Gujarat. Did Mr. Sunder Singh Bhandari submit a
report reflecting the independent and objective assessment of the situation
in Gujarat? What is the report of the Governor of Gujarat regarding this
episoda? These actions very clearly show that the NDA Government can go
to any extent if only to please its allies especially when a relative of their
alliance party leader happens to be in the Union Cabinet. After the forrner
Chief Minister of Tamil Nadu was released, the Prime Minister telephoned
him and inquired whether he was satisfied with the steps the Central
Government had taken since his arrest. | would like to ask respected Atalji,
the ‘whole country is waiting with a bated breath to know from you what
steps you are going to take with reference to Gujarat and then inquirs from
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the people of Gujarat whether they are satisfied with the steps that the
Central Government led by Atal Bihari Vajpayee is taking. With these words,
as per the direction of my Party supremse, Purathci Thalaivai, Dr. Jayalalitha,
| inform the House that during the time of the voting, our party will not
participate in the voting and wil! abstain from it, Thank you.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA: Mr. C.P.
Thirunavukkarasu. You have sixteen minutes. ...finterruptions)...

sft A ywIE @ SUEATSEE WEld, UEd S AT Ua-U9 uel Ad T &,
T w7 e aeht o os difvt, wewl B amm 8§ dien AR Bl w0
R TEn 98 AN s A ST @, 7 Al v @ Rufa qge Wl )
waH a9 G o, f - wiRe | N o A de § fae duw )
for et w81 3 W W |

sft wfe R () | Ruaps ¥ aw 2|
st wReg wore fwa | ST TEISY, T AR T4 BIA TR

sit A v ¢ g qfere Rum ad ¢ oz gfem R 4 & O W
21 ... (m@uaE)...

off giw v summan A, g A T g wEE g gee fm g,
TaH 9T e o anee | L (@Ea). ..

SHR! C.P. THIRUNAVUKKARASU (Pondicherry): Mr Vice-Chairman,
Sir, | am happy to participate in this debate. ...(Interruptions)... Sir, today is
a memorable day. On this memorable day almost all the parties which are
present in the House stand united to condemn the barbarism that is taking
place in Gujarat. Whenever violence, fascism, communalism raise their head
in any form, they should be driven out from our mothertand. In India,
almost ali the religions -- Hindus, Muslims, Chrigtians, Sikhs, Jains, Jews
and Parsis are living. That is why Pt. Jawaharlal Nehru said that 'cur
country is living on unity in diversity.' That is why the Supreme Court has
said ‘secularism is the basic structure of the Constitution.! Once again |
congratulate the Government for accepting the Resoiution, It is my wish
and hope that this will provide all development effects in the economic
reforms of the country. The sentiment expressed by the House is the
sentiment of the whole of India. We should always raise ocur voice when
atrocities and violence raise their heads and the secularism is at peril. it is
the duty of all right thinking Indian citizens that normaicy is restored and the
canker does nat spread to other parts of the country.
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It is the duty of thea Government to maintain the law and order. It
is the basic duty of the Govemment to maintain communal harmony among
the people. It is the primary duty of the Govermment to maintain the law
and order. There should not be any fascism. It is only then we will be able
to face the challenges of poverty and other social evils. It is only then we
will be able to face the challenges of globalisation. And, it is only then we
will get moral respect at all international fora. Tomorrow, it may be said that
the ruling party has kneeled down before the Opposition. [t is not kneeling
down before the Opposition. But it is healing the wounds of humanity.

Sir, burn alive or bury alive is not the theory of any religion. But it
prevailed in Gujarat and is prevailing in Gujarat. Neither the Hindu religion
nor the Muslim religion preach or propagate the theory of burn alive or bury
alive.

The two calamities “happened in Gujarat created a grave situation.
Earthquake is a nature-made calamity and the believers will say that it was
the God made caiamity. Annihilation, slaughtering, looting are man made
calamities. Earthquake bury human beings alive and man-made calamity
burn human beings alive. Every right-thinking person in India and the worid
will condemn this. When the hon. Prime Minister of India visited Gujarat, he
had said that the incident in Gujarat is a national shame.

The incident at Godhra has to be condemned. For this, there
should not be any retaliation. We should not have the Newton's Theory
which propounds that for every action there will be an equal reaction. This
theory should not be implemented against humanity,

Sir, Mahatma Gandhi said that if everybody thinks eye for an eye,
the entire world would become blind and only blind people roam on the
strests.

Daughters were raped, gang-raped, mob-raped in front of their
fathers and then murdered., Their fathers were doused with pstrol and set
themselves on fire. Their properties were looted. The business houses
ware destroyed. All this is an act of barbarism and solecism. The race
riots caused a great damage to the peopler of Gujarat. The news emanating
from Gujarat was shocking and shaking the hearts of Indians and the world.
The systematic viclence among the communities is pathetic and pity.

Qur scciety consists of pluralistic, multi-cultural, multi-religious and
multi-lingua! people. Hindus, Sikhs, Christians, Jaing, Jews and peopls
belonging to different religions are living in India.
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Liberty of thought, expression, belief, faith and worship are the
Constitutional guarantess. Everyone in India is entitled to enjoy liberty or
practice of his own faith.

The Constitutional guarantees are not dead letters or paper
parchment. We should not be mute spectators to what is happening in
Gujarat -- continuous violence and holocaust.

In S.R. Bommai's case it was observed: "Secularism is one of the
basic features of the Constitution, While fresdom of religion is guaranteed
to all persons in india, from the point of view of the State, the religion, faith
or belief of a parson is immaterial. To the State, all are equal and are
entitled to be treated equally. In the matter of State, the religion has no
place. No political party can simultanecusly be religious party. Politics and
religion cannot be mixed." So, it is the duty of the State to treat the
majority community and minority community equally, The majority
community should respect the minority. The majority community alone can
provide a sense of security for others,

That is why the provisions of section 123 of the Representation of
Peopla's Act exist. 1t prohibits an appeal by a candidate or his agent or by
any other person to vote or refrain from voting for any person on the ground
of refigion, race and caste, community or language.

Sub-section 3A of the same section prohibits the promotion of
fesling of enmity and hatred between different classes of the citizens of India
on the ground of religion, race, caste, community ar language.

This is corrupt practice. The election of the returned candidates
have been set aside. In reality, the elections of several candidates were set
aside.

Sir, NDA was created for following the principles of secularism and
social justice and to uphold the Constitution in its true spirit, not shutting
down democracy. Thersfore, the NDA should dedicate itself to every word
of our National Agenda for Governance and implement it in its true spirit.

The Prime Minister gave an assurance to the people of India and
Gujarat. He said, "Perpetrators of Gujarat violence would not be spared,
notwithstanding thsir faith and party affiliation. We are absolutely clear on
the Gujarat communal stir., We will not spare anybody, and no criminal
involved in the crime would be allowed to go scot-free, whatever his reach.
This country belongs to people of all religions, ethnic and linguistic groups.
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My Government will ensure protection. Madness cannot be answered by
madness. Fire cannot be doused by fire, you have {0 have water to stop
the fire from spreading. Let us all rise to the occasion and be togethér and
pour water to extinguish the fire -- the fire of communalism in any part of
the country. * Sir, the Members from the Opposition banches said- that Mr.
Modi should be removed. Mr. Modi was elected as the Chief Minister by
the Guijarat legislators. The legislators of Gujarat alone are competant to
remove him. We are here not to dictate terms as to who should be the
Chief Minister of Gujarat. If you compel him to quit the office, he will
nominate a proxy in his chair. He will create a benami Chief Minister. A
proxy rule wili be thers. A benami will rule Gujarat, If President's rule is
imposed, it will alsc become a proxy rule -- a proxy rule by the Governor.
The Governor will be ruled by the Govarnment at Delhi. The Governors are
worsa than elected Governments. The Bureaucrats will rule the
Government. Some of them are corrupt. | do not want to quote the namas
of the Governors and the States ruled by the Govemnors. ...fInlerruptions)...

SHRI M. VENKAIAH NAIDU: Sir, without naming them, the hon.
Member cannot say that they are all corrupt.

SHRI C.P. THIRUNAVUKKARASU: Okay, Sir. | comect myself.
You can say, “Some‘ So, | do not want to quote the names of the
Governors and the States ruled by them. In the rule of a Governor, there
is no accountability. Change of person, change of party, is not important.
Change of mind is important. If Modi goes goss, some Goda or Gadi will
come to power. Who knows he will be worse or better. So, we are always
in favour of federalism, a full-fledged federalism. Now, the National
Conference, a constituent of the NDA abstained; we are not able to
understand why did they behave like that, The Minister has tendered his
resignation. Today, they may not be with the NDA. Tomorrow, they may
join back. What is the reason for quitting the NDA and abstain from voting?
To my mind, it appears their psyche is affected. It may be right or it may
be wrong. | am not here to judge, but the incidents of Gujarat has affected
them. So, nobody can ignore the same. They are in a fear and shock. [t
should be removed. So, what is required is, confidence-building among afl
religions, we should all rise to the occasion, from petty politics, and take
steps to remove the bad thoughts from the minds of the people. Ruling
party cited several instances and incidents which happened during the
period when the Opposition ruled the country. The Opposition is talking
about Gujarat incidents. That will be of no use at all. 1t will not be helpful
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to the nation. Both are bad. Everyone is condemnable. So, it is better not
to compare the incigents, while trying to arrive at solution. | will tell you
what is going on, in the name of peace march in Gujarat. In the BJP's
peace march, the slogans were "Down down Congress®. Yesterday, the
Congress conducted a peace march. They shouted, “BJP down down".
Both parties are stimulating and instigating the incidents. Pouring petrol is a
inhuman activity. It is not good. These marches are not peace marches,
but they are political marches. Please stop this. if you both really want
peace, go together in the streets of Godhra and the other places of Gujarat
and prove that you are really interested in bringing back peace in Gujarat.
One hand is the ruling party, the other hand is the Opposition party; one
hand Is the majority community, the other hand is the minority community,
If both hands join together, it is namaskar, it is vanakkam, it is nameste, it is
salam valekum. Please join together by forgetting all differences and bring
peace in Gujarat and in the nation.

One of my learmed friends said here that at the time of arresting
Kalaignar Karunanidhi, some deputations were sent. Same remarks had
been called for by the Governor. With great respect, | wish to state that as
far as the former Chief Minister of Tamil Nadu is concemed, he has been
the Chief Minister for a period of 30 years. His age is 75 years. In the wee
hours of the moming, all the police personnel barged into the house of the
then Chief Minister, broke all the doors, and entered into his bedroom also.
...{Interruptions}...

DR. V. MAITREYAN: Sir, it is not an issue at all.
...finterruptions)... He only wants to mention his name. ...fInferruptions)... This
subject is in no way connected with that, ...finferruptions)...

THE VIGE CHAIRMAN (SHRI SANTOSH BAGRODIA): | understand
that, but let him speak. .. (Interruptions)...When he is not saying anything
unparliamentary, then, why are you interrupting him? ... {Inferruptions)...

THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA):: Let him
speak. (Interruptions) Please conclude now.

SHRI. C.P. THIRUNAVUKKARASU: They entered into his house and
broke all the doors and barged into the bedroom also. ... {Interruptions)...

SHAI 8. VIDUTHALAI VIRUMBITamil Nadu) : When Dr. Maitreyan
was speaking, we never interrupted him, now, we expect the same courtesy
from him and his colleagues. ...{Interruptions}...
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THE VICE CHARIMAN (SHR!I SANTOSH BAGRODIA): If you all
speak like this, | will not allow anybody. ...{Interruptions)... Please sit down.
.ffnterruptions)...Nothing  wil go  on  record. .(Interruptions)... Mr,
Thirnavukkarasu, please continue.

SHRI C.P. THIRUNAVUKKARASU: As far as the Gujarat incident is
concerned, the Central Government does want to go into the facts.
..{Interruptions}... A Member was assaulted, the Ministers were assaulted and
journalists were assauited. ...(Interruptions})... He mentioned those points, so,
I am bound to respond to all of them. ...fInterruptions)...

THE VICE CHAIRMAN (SHR! SANTOSH BAGRODIA): Let him
speak. ...fInterruptions)...He is not saying anything unparliamentary, so, let
him continue. Mr. Thirunavukkarasu, piease conclude now.

SHRI C.P. THIRUNAVUKKARASL: Even the court had made an
observation that, "Dr. Kalaignar was treated like a beggar.” After the arrest,
he sat in front of the jail as a beggar. That is the reason why the Central
Government had deputed a team..(interruptions)...

SHRIMATI S.G. INDIRA (Tamil Nadu) : He created a drama there.
...(Interruptions)...

SHRI C.P. THIRUNAVUKKARASL): They have violated the human
rights there. As far as the Gujarat incident is concerned, my leamed friend
said, 'the report of the Governor has not been obtained. The Prime
Minister went there and even the Home Minister, the Law Minister and the
Defence Minister went there to ascertain the situation. So, don't compare
both the incidents. As far as the first incident is concerned, it is a sad
incident. It is a black mark in the history of our country and it was,
vindictively, and, voluntarily, created by the ruling party in Tamil Nadu.
...flnterruptions)...

DR. V. MAITREYAN: | don't know on what subject he spoke.
...finterruptions)...

SHRIMATI 5.G. INDIRA: They arrested our Madam and kept her
detained for 28 days. ...fInterruptions)...

THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr.
Thirunavukkarasu, you please address the Chair. ...[Interruptions)... iInstead
of talking to him, you address the Chair. ...fInterruptions)...You please
conclude now.
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SHR!I C.P. THIRUNAVUKKARASU: Since the ruling party itself is
supporting the Motion, | also support it and there is no need for any further
discussion. ...¢nterruptions}...

SHAI S, VIDUTHALAI VIRUMBI: Sir, | would like to just mention
one point,

THE VICE CHAIRMAN ([SHRI SANTOSH BAGRODIA): | will not
allow that. ...finterruptions)... Now, Mr. Amar Singh, you have got 16 minutes.

st ame foy : gvER, WEEE, I A g9 3w T Rwm ) e @
s faan) AEEw, 27 A 3 @OR ENREE W FAR U WA 3M 6l

WE T AEEWE 4 vea & afafy 7E o | Sueweme ofl, gE Ry swiw @
warae ot i & A mE @ O T At A Sfm w5 oo wde & qem R
¥ uuh wnfda w1 4 ¥ = wdw & e A § a9 9, aww v el T
TaR off, IS darm Agh ot A 39 4 @ | IoEAEn AR, Tw® @ T/ D
TR arren & ol # gt au, weY T & fag it et g € o A R
e ¥ aah Rergdt ) wama €, SfFA o wa arae i Weite T &)
MY H FE A, AT Uk A, W EA TR o wEew ol w1l
e A A ASH A T R R woa &, argw odiw $fdm
e ® e wad &1 R s ¥ Ry sy smar Wike &,
ORI §HER AR W29 iR #1 s o &, o & e W
FE? Iy A S A FE, R fGE R, i w Aww MY A F .
o o a1 AT R 9 & Rer, dnm 3gd o amw @ Gww

e ToR @ g - W | o gE 29 ¥ e e ot
2 3R 29 S & M umi F e A W ) g8t awEr Fea T el
T AT & T o S| e wot gREa TE & ot warn anond, v qew
AN A @ B RS ' T AV IR JW F oo R d@ g F S A R
Tog wRER 9 A€ # ) oW e RU At | 989 v el aedls Sl b
A 7 W3 A F A 7 T8 MR I TeR ¥ue wew, dhaRm g o
et A Afte W & w7 N AW € - W A & Wm 37 aat A B
& UI® I IRE P AGER X AR 9 WE I 9 W, 79 WE I R-Feieren
A N A I P AE T A g% mEna A#H g ReR e @ e £)
w1¢ worg Proum ge 1 €, BN a5 dRs wde 8, Af% arar W e 9 ok
g 7 genas fE 4, A 99 & g A @ mEwn w3 A @ pomew
7# g f& 8 Torifre R & foe wftwen @) e T B, 9w ) worifee
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Fai B @Y TUW R GHET ANt ITHHRGE AEIRY, ¥R TH ONE B ZEER §H
At % W g @ @ YO ¥ JEEd) & Y FH A9ER E1, §9 @ ol
o9 I WE FY wH E yuE §=R Sf w0 & afew s @ & s
gaE = R @ afaw ofR ufem o ge wgw &1 s g wlen wfea @ gt &
AT U A I W AW g ae ¥ @ & AR g 8/, afds @ &
T SRAT 7ga o= &, JfF s s REd e v smearh R ¥ HE
w AT IR g1 &t Suwwee A, A @ wEn agw fF, AR @R ¢ wwed A 7d
[a® ¢ W W, i afkrar Ao, wF w am gy

I S gt &, aF A warn Wrewn g1 @gst IEr et A 1 R
ofew, amm drs, MR, JONYR, A IO, I.UW. IO R WE A e
¥ el ol 7=t ¥ fie iR fireart & smardh an @ of ok ¥ PR FE W@ 2
fF TaEy) 39 X a9 A B8 5 ¥ o 9 ") AN I $E WY, oAfed &6
At # @ wfde | AR 3w e wea B9 g, 3 o R w8 v shk qier
wrd om @ TR ER A A e B aR g A @ e A |, S 81 A

WA FH aS Pt A, g A T Fiftm A IR
e 7 & Jwid AP0 N TE TEA B, F 9w F pam $
&3, A & aarn wgm % 91 e% aFi Bfkied @ A @) g8 A WE & S
foed o ey § @ R o7 ot I g T A d3 W @ @1, TR
V¥ F TE were FE, o 99 §7 3 w1, 99 FE B g F Tam #1 de
g wTet gan 3 IWA W RV X o gdeT A R '9 mE T wEe
m%mﬁwtmmgmmMMﬁmaimmgm
aﬁwwmﬁmﬁwnﬁmgm.qa}mgmlmmmmm
A T N F Wi Wy aa | L (aa)... #, fiepe &, afF e
FiugI® awdl | |50 & @, A9 gu "9 A7 F 0w A w0 s }, R
TR T @ € W AT s o 3

JUHYenE AEEY, TR &Y % g ¥ 5w s e vw R wmen
o> T | # R oF a1 qon wEar £, I Sieelt of anft awt £ W, ¥ el
R 2 &7 7 Tl REE & v ¥ aiwg, § kg T T e & swa 8,
AR ¥ya & A FE Hfte 5 & WO ¥ wiag A 996 d9g #7

30l



RAJYA SABHA [2 May, 2002]

it aferoar dwm : oNa B¢ Gdy T £ ... (ammam)...

sht s e ;. &3 ¥ an ¥, amw AfT AR T W LLL(amam)...
N i #9 £7 ag e R, et Rema ok §od) wive smoew § afdaeg &
w & o S wngar o dha K|

st vo.eH. srgafeor @ g W &R gd 2 aw @ 2w A
...(TETE)...

ft o] TR R A WS £ (e

St ghw v} - Tz g @ ¥ 2 e ¥ WM R A ik
ARET T T 78T T HR wl ¥? Y aftol F WY SWER, TR B R
IE? a8 & o ANy 9 o & R gfganie &, i g A et ¥ W 3
Eoh faere & um e Bra @ # ) L (sraa)..

ot va. o o @) aga §, e 2R

IuwaTenw (SN W areifean) . au ww &9 omgu, @relt sew fhw SR
areht | amR fhE SR, amu afero)

N I fiw : oo o, snuet & o g, s @ US sl wEe
2 w1 a8, gafe w9 surar A wEen wEd, AfF T IR AR & WY
FET aEd &9 Ee 9a W Y wE 5 e F o A R fRieer 8@, o aF
FAG qf B N et & @ SR of el 2 dfvg, Afes Pty |, Ai-aeEt o
39 A 7 A

o va. v, st ¢ am Aol N A FE FET ¥ IUd g A A
2l ... (=Ear)...

o 3w FhE e g e g oA (e,

Iuawmeay (A S ) ¢ s Ry ofl, amn R 3 oga #if,
T & #a efer

) 3o fle ;9 92 ffht ¥ @ & W YW F AL e F faw
= f st afd & S won D, I I Pt A-aeEl @ wie @ s
Bf¥T! ou o= # wu wWERyl 15 W @ 9% TE, W E-EW R} oRRE T g,
S PR M R M & e A okt 7€ &, N A o= oA R FERm T W
wwal, fradt anft ¥ ewad &1 wwpes 78 gan &, s R anvt § =¥ Iwm
A RN T T R S R s wwd gud 127, 28 B AN F Wz 24 WA A
gt garam fig <ft, i o, gRofe g, ad=s |mwR, EEe @ ofv anfy
I ¥ |G T EH A G @ AR urew ¥ ol g% AR Al ot s T 1%
TaER T BT qareR TE g, v gy & o zanmy R ¥ miwd
el ¥ T TORER AR W ™ | 7 3 Pt 59 Y ' 6 uw A a6
yewe wE A wdt X1 A fab L (wmEe)...
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o (.09, AEGARAGT : AEEE A Al L. (waar). .

Iraweny (N WAl arsifa) o swqafen o, em R afrg
...(maaE)... R afw L (wEEE)...

) 7y fow : 7w T = T g A L (omae)... § 7w T v o
%1 ... ().

Iummens  (off Wow wmfEEn) . anw TR @faw L (sEeE)...
Egarteran o, Ima B At A @ @R €, o ) A X E, ) Ao g D
2 dfg| ... (maar)...

ot cw.ow. s - & smum @ A9 § |t W aEwe W 3 9o,
HeIE A & FoW F A B AN A 3E R AT G v wer 5 9w w
HNATE Y, IE IN-9N SHS) HE & 1 ARG & ... (EmaE)...

st s féw - & 78 v T8 w® @ g .(srEue)... 4 a7 g T4 ow
E & | ... (EaE)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He is not
yvielding. | cannot help you. Please speak when your turmn comes.
...(Interruptions)... 3 g e W Aferem ) .. .(EEF).. <9, ©i) o R
& ... (TEEE)... Y g T ) PfEgm ! LL(EEaE)... o e s R
fig <ft & S | Pleass address the Chair. Don't talk to him directly.

s s e & a8 gem 1 @8 @ g1 N I v A o # gh
| #3 ght & R 8 a7 we 9 wE w €, AR G a7 @ fa 3w g wEne
A oF g ¥ R 39 W avarws o g B, A gl @ # ww g) f A
g F g e ¥ W@ g ag Wi e st wEd
P13 qacIR TEl g AfHA wlen s B gHg §f oo v g € - 'Fygw
AN, wE swEw T, AL 20021 TES ) F @G I A A w A Ggd |/
@IS T B-10 IAHER AW | 16 affy APy FH T H¢F WS @ B
dRax 3@ oo R | gEd ge - Ao, 13 79 FT qea1, 9N a4, SE@m
TR g 97, ¥, Ry °9R)1, R, wad fGE, O vw & aRaes fwm & §,
T3 §% ggar | L (EASH)...

S} gw. . wegatonn : # @ a9 $ET AE § L ().

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIAY. Are you
yiglding, Amar Singhiji?

SHRI AMAR SINGH: No, | am not yielding,

st o9, swquferan @ # o& @@ wE uEa & 5 R fiw ot o am
T e £ ... (aEgE)...

303



RAJYA SABHA [2 May, 2002]

4,00 p.m,
Igaarezy (oft Sy aErRE) ¢ s A8 a@ g L (mmar)...
it TH. oW, FEaforn - 3@ &/ E ) I .. (=AE)...
ft e v 7 Afgen ane A T ¥ L (SEar)...
s s e Afren smat & a' w1 &) L (EEuR)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) :  Please do
not disturb. ...{nterruptions).,. The Chair is on its legs. Please listen to me.
...finterruptions}...You are speaking without my permission. Nothing will go
on record, except Mr. Amar Singh. Amar Singhji, please speak.
...{Interruptions)...

s} ape fie : AfEon sm A 7 @ R L (@Ear)...

THE WVICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) : Wil you
please sit down? | am on my legs. Amar Singhji, please sit down. |
request all the hon. Members ...{interruptions)... Will you please listen to me?
I am on my legs.  This subject is definitely very controversial.

This is a wvery controversial issue, f we start interrupting
everybody, we will not end the debate till mid-night, perhaps, even after
that, If you are all prepared to sit here till that time, | am prepared to sit
here. Please do not interrupt. Thank you.

SHRI JIBON ROY: All the points raised by him have been raised by
the Women's Commission. ...finfarrtptions)...

SHRI NARENDRA MOHAN: 5ir, | have a point of order.
...{Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He has a
point of order.

s 3o o - % diss A8 3w @ § ().
SHRI DIPANKAR MUKHERJEE: Under what rute? ...finterruptions)...

THE VICE-CHAIRMAN (SHRi SANTOSH BAGRODIA): Let me ask
him. Let me find out what the point of order is. ...(Interruptions)...He is a
Member. It is his right to raise a point of order. Let me find out. Yes, Mr.
Narendra Mohan. What is your point of order? ...[interruptions)... Let me
listen to him. If you people do not allow the Member to speak, what can |
do? | cannot reply to that question.
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it ¥ A TR aE H wWow @ F L (@)

Iunareay (off Haty amgifE) ¢ g9 g o i) amg A ge & @R
B o £ @ A T AT amu R B wEe dE R W9 S R der &)
faern @iz 3Rav @mEe Jiw o€y 3T &N &R AR w1 vde ¢ IR S 99 @
g1 i .. (aar)...

it fa v 4o = 7 L (TmEe)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Amar Singhii,
you plsase continue. ...ffntarruptions)... There is no point of order now.

st e fR . OTeaene AEISY, 13 9T § SOEetH A Af¥er arm @
e TAWN| TIg TN, GIE, W 9K, &R, 7ari e, o wow & oRasa fRum &
£, 3 @ B 399 ggE AR §RIN EATTR #Y 12 9 # A9 e N
TOE & 9 IoeeR 5w 98 99 S et |aed # va | dwr, W@ g
Il W w=r & forg fodr gan o L. (=rRem)...

Iugameas (#f Hawm argifem) @ o ate A . (smEeEE)...

B e fle . Suenew wERT, Ra Jdw ) 3 A o9 g & =
Taear &, & o WA 7 W FAAN ¥ N gF W1y goeen @ # i 2w b AR
I8t @S 81T Fed § % pu 7E gon| W wfvcw T €, o Afen s 8, R
FeqEeE® A 8, 9 kel & goarEl 9 Raew €, Y @ 3% Raeme anar
o 2, 98 RS &, o 991 oot Rurea & ge 7 =, a8 WWRe ¢ sk @
Fs Ruared o ge 7, 98 WEiite 78 & | figwm 4 sfwar R o wwer
M WRw & g e Ry, g oW, T veatw, 3 srgew Ad €
oY TYETE U oo TE &, 9% o 3 @ Wi a7 w9 o fan @
...(aTaeA). .

¥ 93 sex ¥ Wy Yo e g 6w Awen midt F 9w skl
H e A S PAW IR A T FE? W T BB R/ o H
fow wrafés & W T oo @i A wERg AE €7 AW quge B e
N 9% 3 $ G FAA WEAAS T8 97 AR Use B A B A 99

Ay goar, 79 RRgEran dR FEgRmE 9w A A g7 T RRE ww @
& -

s 9 & fard v S qur ¥,

2w i A 7 AR g aw A

¥ ¥ GG E 97 # TET TEar € 5 Ao e aRe @ &
FEN &1 PRH F I T ) 1965 B dorE A RgE T AN IgA
N qEAAR TE a7 A qo g § P arfe A 9, s W w e g
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ey a1y, SR TREG 29 A e e ApdE v o s 49 B s
A M0 -

Suwatenes (N wow amfEa) ¢ aw w1 Ted s T Aw @k &) R
T BY AR @ BN O W g gfeea &) smo afewd

AN ar foe . 9 tommm ok IR & Few AR o R g A
AW IR, IER THE FEY A FAW B A0 S 47 M7 § R w8 gun & faw
a3 1 o FEa € 5 awa & T, Gnpfte Muw wis B Wl e aE o w
gT8) IreEwraf mEem &f o, I wE 5 AR fr A, @ weETeA A
Frar &, gov | 21 g4, 390 Far & arage o e A
TATT I IF B | AU IHH T F Ry a1 K, favar 9 afifsm
HEAH FEN S TG PE G, T€ [iEg A AfET FTH IR [ORE A 9 T B
2rg1 T, A giem @ ot | wftew wied e @ 5§ 99 €, g =t o,
a7y A §, g &Y A ondol, i Aewr, I gHRes ¥, g X I
TG | FEHF AHA B OGAR W g AEER W, TR ¢ vel vEa g
FieR fae omm o, €2 WY 9 Iua e derey TEem ? wiw m

-]

aar IES TR # e £ oW MR e A el [EA AR
get W v @ Ruge @ | A O' o ¥ Y 9E W @et g €1 sy geerd
wETR I e = &, dfae @ e wwd £ % waA §) afae R awE @ o
2, fsraueeh wv ovg # g8 &, IfF # a3 MR R sew ¥ TR 43 s afrt

d yuA gEa g 5 I A fFee WeR 87 Eiv A wer &) Inw ¥ f6h
areft m FEEr ol e wr A wver a8 R 7w W fige dww
T A7 FE IAAE F IS TN T Aqr9 &7 Imad FEard @ wer & R s
|gurf w3 o e WAl 9 q9EeR I W8, SH®l weR e E
Propermrdt #1797 78l tE a4 an T fF S99 FRT o waee TE A
a7 fomg wftvg ol Awax 7 @ &, R R oivg & owa Jacd dmfsa
bl 9T Al TET & & B wEe aR U F R M, R F P gHaAq) $ e wredt
peay fag &1 a7 g &) R gF worifa € @ g9 R ey ) o w e
t ok mg oy ol & @ 9 R FEon W wi ¥ .. (vema)...

0w v fea . v 7w shdfew &7 . (smmem)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):  Nothing will
go on record except the speech of the hon. Member, Shri Amar Singh. amq
ifaw 1 ama @@ wFRY

ot apme fig : & 78 qoen e € el B gren SR L (aRu)...

Irreas (30 WAty arrddan) ¢ v aa & ongd | e &9 omEd e
ST9RT FHY AN J¥ a9 afémn)
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oft s fi : faarh BT yeen B, e | 9uen BN M, SHe oY Al
¥ gueg, 8 & FRE oA | FAR aneRofty wEE HE o off it B &1 9w
R gey sy ¥ 1 g1l A e off 99 witi & g A e § g5
T wE o R TR AR AEY A § A, U 98y W @ UE o g £ A
# qon 9 g1 ... (=EaE)...

SueNTeay (A dam aRifEE): W oam 8 g9 W sEgl @Ra?
(). W g RPE 81 @ & | 1% mufoawd | & w7 . (smaars). ..

o s fiw T

YA 31T §F 1A | B WY T T B L (@EEF)... ST Qe
v Nothing will go on record except the spesch of the hon. Member,
Shri Amar Singh. anmg gf¥w |

M o g - a9 39 "R S Ad € L (aRam)... ORI B S A B
&5 wur ¥ @ g o & 5 R awe) vrar F T wee on Y o R Swal anodt
g & o R AA? ama R IV, 3R AP AT F @R q@d o0 @) F aga &
g w9 @, 957 & Faw go¥ A S ArEa o e g & | 9w e § a7 @ 9w
g & ...(@um)... Y& 99 I% ...(Faam)... § a8 FEn awar § & (o).,

SHRI T.N. CHATURVEDI: Sir, | am on & pocint order.
(interruptions)... 1 am on a point of order. _..(Interruptions)...

N R fie ;e AR e, ssEfe Ik 9 R w3 T
et ... (=rEarE)...

SHRI T.N. CHATURVEDI : Sir, 1 am on a point order.
.{Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You have a
point of order? ...{mterruptions)... Under what rule, Sir? ...dnterruptions)...
SHRI TN, CHATURVEDI: Sir, the Chief Minister is a person who is

not present in the House to defend himself.” .interruptions)...
...finterruptions)... | think that shouid be deleted. ...Jnterruptions)... | want
your ruling on this, Sir. ...finterruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA} : Don't worry.
| will give my ruling..(Interruptions)... Just give me a minuta..finterruptions)...

* Expunged as ordered by the Chair.
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o} s e - e Wl aEaefie S #9991 Wl 3R e % e,
R gAY ¥ g, R AoeR & fag e o Todm R AR as E A @
A P F O, 99 & far R & = f 77 T £ L (=EaE)...

SHRI NARENDRA MOMHAN: Sir, | am on a point of order.
..fimterruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You got a
chance. .. .(interruptions)...| gave you a chance..ffnferruptions)... Now let him
finish. (Interruptions)...Let  him  finish..(interruptions)...Let  him  finish,
.{interruptions)...anft 3 fnfaw &% o, oy Suk A AT NG vE wiw A
gH & | ...(EaH)...

RN g R I AR A EF & . (amEar)..

THE VICE-CHAIRMAN (SHR! SANTOSH BAGRODiAY | will listen to
your point of order. .. (interruptions)...

i o fiw : e FE IE e @ eoeEE) ol R EAR Aan
(=mama).. ' Remee § Fga @

FE W™ X A Z A, TSN gD A 8,
X T A AFE g, ST qH e B

IuwHTeay ($f Wy a0 ¢ N of), o = wrge AW aifdw )
A Ty By (TR T2 . wE T EN % g T 9Ee IdTE st 27
oft Sfest T4 W A @S B T, 9 w4 T e WifEY &7

SHRI NARENDRA MOHAN. Sir, my point of order is this, | am
referring to rule 238 (v) of the Rules of Prosedure and Conduct of Business
in the Council of States. It says, "A Member while speaking shall not reflect
upon the conduct of persons in high authority...." ...finferruptionsy...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA} : Let him
speak. . finterruptions).. We  don’t  know  what he wants to  say.
. {interruptions)...Unlgss | hear him, | cannot gve my ruling.
. finterruptions)...Let me, at least, hear him. ... (inferruptions)...You don't
allow me to hear him. ...(Interruptions)...

SHRI PREM CHAND GUPTA: He is a little bit confused.
..(Interruptions}...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) : He may be
confused, finterruptions)... Let him speak. {intarruptions)...Unless | hear him,
| cannot reply. ...(Interruptions)... ama Wity | A D!
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it % WiEA . AEIEY, § W 238 W A @ § X wHg dw a9 gk
wd 238 ... (interruptions)...

SHRI RAJU PARMAR: This is not relevant. ...fInterruptions)... .

suwaTeas (o o amEifEE) @ aw FE e Ad 2 o v Y
= 5 Yode & o 9w R ¥R ¥9d o um g o & e g R
g waw A Al

ot T3 A : opft A o & g TR K L (aEEm)...
oft fig g X e B F|ig Y Ran)
Ay (A derw wErER) - s I=EE ar| R g

SHRI NARENDRA MOHAN: Rule 238 (v) says, "A Member while
speaking shall not reflect upon the conduct of persons in high authority
unless the discussion is based on a substantive motion drawn in proper
terms*. ...{Interruptions)... Now, the Gujarat Chief Minister is a person of a
very high authority of our country. .. {interruptions)... No such allegations can
be made against him. .../nterruptions)...  Allegations cannot be made
against a Chief Minister like this. ...¢nterruptions)... &a ag 9 =1Ed ¥ f&

F e g R ) e Rwer § w1 w7 8, 7 LL(@ews).

auaareay (st WA v - e wE A e /@) gEe o
Ay 99 P S WBW| L (HWAUR).. & ad @, Yode 7 & 3 AR
g At X ¥ 5w 9 ™ T

»ft 57 Ares . qR aEe A@RT e own.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA} : i vou el
shout, | will not be able to listen to him. .. (finterruptions)... Unless | listen to
him, | cannot reply. . f(interruptions)...

off 7= Ww= g% @Ewn =fe] & @ nterruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRCDIA) : | am giving
my ruling. ...fnterruptions)... Excuse me. ...flntsrruptions)... Chaturvediji, my
ruling is that | will go through the record and if there is anything
unparliamentary, it will be removed. Shri Lalu Prasad. This is his maiden
speech, &k sw w9 & /1 Frem & fF en o fued 98 w9 &1 ¥
Rew t o1% fued 7 =¥

* Expunged as ordered by the Chair.
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At = wwe (RER) - SuwWems AR, TN W UF giaoRdt WeR W
T &, Uosd Fod | Wid W gEE O g9 9% 307 HEwyel WaTe WY 98w uel |
B AU 3UE SN arEd R R v we & fo e o i A 9
Y| YNE Uiy &9 9%, B8 o a3 Wt 3R wew adm, @ 3% g )

#ErEy, T HEEYY Wae W W 9« @ ¢ ohw A weart w=R Sh
AR TE R A wgT A T #, 7F 9= srwmara ok e o fiwg &1 L. (2Eam).

M Aga. wgdd : awe aw B QB Mfved e ww @ E
A A wwR - SR fifred s @ o1 7 W | (sEeE)..
MA . o A A F ar A Do w2

o wre] wars ¢ Afde, S do1 ST AEET, T ARl A 2w o fRfa ega
TS B G | A Hewr srfT R o & R A, A wwa ¥ wfem w e
R A TR wE ¥, SE ug v A 53 vl & Ay, o gEitE & ez qw
A9E &3 IR et A werd ¥ 9 R ARl oA, R & dm
g, feg 8, duid B AP wew oI v F A9E TA A qEawE Wgd &

YA FE N Fa &1 WA A A9 A M WA FER WPR e’
2 B, ¥ R A st & flam wrgfien wEen Tl $ o Age § wfEel @ s
My ARRY A W2 gon A | T TWE ey FHA MR gEd e s"\'quaﬁ:'q %
. . .

131
Ef
4
g
)
3
14
%
]
§
*3 1
3
it

% a9 | L (FEEE).
‘THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):  This will not
710 on record. .. (interruptions)...

A H.oea. 7gddr: & oy IR F T8 FF gD L (EEgF)..

Juwvray (St da Feife) - A wee R @ qorn @Ew g oW
gz a3d wia 2| gaRT Rren &, o) e &, 93 5ot fawed | ) Mg
& a1 At R g o A L (armarR)...

R wF @ ¢ TR AR A AE G 3 A ew e T e
=l

IJrewegs (s W arRYfEw) ;oo dieR # o wReRm ¥ @ #
AfrT I s MR T8 gl 3 Y aw N wery | ... (2EEE)...

* Expunged as ordered by the Chair,
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Aeh wfn v qEiey, ¢ e RETE § 4 S wfeg

SumTeny (S waly speifEan) - 3w fRar & this will not go on
record. # wF fom & U &, omw @ g @ T & @ A wn wH?
.. (ERET)....

T AT 9 Ry, A gwd ag ol Al v € L (=)
st e garE - C § ) 9. gY L (SRY)... 99 @ IET ) L (FEETE)..
Sumyregy (Mt dow argifeEn) . &® Wigy .. (z@am).. 3 Sisgd

...(@g)... 8 |1 &8 WY ..(smEeE).. 9@ maiden ®fiw R, anu @ gu
WY ..(w@EF)... 78 T AT Wy &

ot o] W ;. wEtey, f Ao $ foe B @ g w At g L (mEam).

Suwreay (off daly aFIRAEn) @ e AR ¥ Afew (@) A9 e
A &c WIEY ...(TEgE).., T8 T 421 oy ¥ O R L (aaam)...

ot A W : L (SETH)....

oft s wf (e W) ; fRY TRE W we w1 WA W W@ OE
-..(=EEE)...

St e WEE . gAW aEe € (=), § eg-eEsey e g
. {TTBYE). ..

Iy (st WA arefEE) o 3 W A2 Wi R A9 ongw
...(STHE). ..

ot o] wavE ;. wOTa, § e arg € fF L (=Eem).. §@ geE aqa
e drgsat @ g aten A8 & (@EEF).. § W 9 aordy @ gsE @ fo
A ®EH g A S ArEar § W A A, & o = e § 7e i 4 iR ol &9
QA /A 5 o wE A7 AW I gwE @ B o g, e, Ra, daE, R
WARE, Sferaiaenl REER & @, 3w pAAR ¥ @ 9 W FR.TEE, dTi on
. {EEET)....

A R 2wt oo A1 7 v & L (=mEe)..

Ao et Mg Plogw & @ Torsw @@ @8l 9
. (RETA)... %8 4 AW Al §, 3w e O &L (). v e A
...(5agaE).

* Expunged as order by the Chair.
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Fopureas (off WAy i) @ 2or 4w, R amg WS wim o 9w
I @ a9 Red g R I € w9 gy WY, R P A A @ o
dret difrg, amu &f YRavw ... (=EEM)...

St A1 T ¢ WA e W Fw B w A #)

Irrmeny (sf Waty amrefean) : 37 e Rnew @ 3@ oEew @
\..{(TAETA)....

it A wEE A U W A ¥ fore A s gan g1 & gw wow W A
HHa-TASBT ATAT § | aEER g g7 gon &1 .. (wrEem)...
it daimz ekt | 78 T@a B < § L (aRuE)...

Suaaens (o W arreiRaE) ¢ BiE o g T de @ E . =
A R A FS B, B9 TEH 9 SN 3 ARE ...(WIAH)... AR AT A oaE
AT AEA A §ra Ay, E=E e § AT L (Sr). ..

s e, W HeYey, Wl waE A O o €, R A 9 I
frea | & &7 gow 4 % sow § av §) A I AR AT w9 @ WERS T g
gEiER Wt Wit € % 5w WA @ e e i § 39T 9| AR $ 9R %
T ¥ Avftg g™ 53 @ R 21 RaE wReR ¥ w9 &) sidranaial 3 g
o7 | e e or? ... (SEaT). .

s (oft Hare R we A @R ¥R Q@ @ g B T aga @
2, =i sic fexed | ...(=m@am)... Nothing will go on record..finterruptions)...
Please don't disturb. ...fdnterruptions)... Whatever you are saying will not go
on record..finterruptions)...| will not tolerate this..dnterruptions)... It is his
maiden speech. It has besn the tradition -f the House..finterruptions)..
Please let him speak../nterruptions;...

SHRI SATISH PRADHAN (Mabarashhal v am  dislening o
everything silently ...jnterruptions)... what & us gowg 07
Lfieterruptions...

Sy (st e arTeifdan) - 4 aR-4R @@ w1 § 5 g AaEm wie ¥
S(EmaE)n.. | owill not aiow  anybody  to interrupt  his maiden
spdech..fimerruptions)... He is not yielding. So, | wil not allow

you..ffmterruptions)...

st o W . g Ul WRw @ swwe faw o
... (ST} 98 wEy Sy L. (@Ees)..

* Expunged as ordered by the Chair,
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SuwATeny (5ft Ty R ¢ ang Sfe . (wEem)...

st A TIE © AEIRY, AR.UE.TH. A FOiEniE s a1 gwie o)
¥ .. (zmmam)...

Suwreas (o Wow iR - A R wim B Rwed T @ g |
will not allow you to break that convention,

s} T TS : qE v & o Qe 3 &1 T B Y | (SEE)..

Iuavreay (s dow wmefenn) - o g, T wigy, @em dife
..(aFET). ..

it onej meE ¢ .. (am@em). ..

Iy (30w aPRe) @ 9 o aEW #, 39T s e o |
.(oEaE)... fF | A A Rt W @ (e,

st w1 vwTE : EErqw, anfR e o e w2 & L.(mReE).. S efa
féE S - &5 3E o gred & 5 ga W5 of A L (aEar)...

Juwnreay (s daw aegfRmn) ;0 AdY, F few A ww ow@ €
. (ZTFEA)... T G e § (=) What do you want 1o say...amg &3
FEY..... AW TP Mbe 379! frem difvm

Y o] wwre: w, Afew L (amEar).
SHRI ARUN SHOURIE: Sir, ...fInterruplions). .
Fravwead (o Wew anfyan) ;. anw AR @ A &9 ¥ L (wreaa),

| don't want to disturb him., He is on his legs. ...(lnterruptions)...
Hs is not yielding. ...fhtenuptions)... He is making his maiden spesch.
finterruptions)...  Please sit down. [f one of you wants tc say something, |
will hear. ..fnterruptions)...  Gng of vou. If all of you speak, | can't hear.
L {Interrus oS, ..

SHR! ARUN SHOURIE: Sir, as M. Lalu Prasad Yadav knows, |
have great affection and regard for him. But for any Member to make
allegations of the kind that he is implying against the hon. Prime Minister of
india, after the matter has been clarified through documents so many times,
is just quite wrong and | would appeal to you not to allow that. Just
because it is a maiden speech, it is not right. And | would reguest him also
for the same reason. ...({Interruptions)...

* Expunged as ordered by the Chair,
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THE WVICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):, | cannot

allow s0 manv. | have aliowed one, Nc more questions.
..[Interruptions)... 1 will give my ruling on this, lease sit down. Please
speak, Laluji.

st o waR AR s W Wt 3w B sepie R L (waam)...
R ghe...(aaar)... T .. (mmam)... 4 Rwd ¢ som L (waaE)... @
afre | a8 aredt ara € 21 Rt ard sie A X Fd, & quan d& 9 AR

HEAFHAG A TE A
it 7= A A fved T aw o €

N @ v 3 Y v weE A a0 &) I ¥ e wE
R ¥ gwt an v § (@A), 99EY, e adE g A LL(samam)... dfad
vl yam F=N N AeweEs Fv T T R g A oot am w £ 2w
Famarm g @M A R s a P A I Mg o A 4 0
IR g | FE o T L (ma).. 89| s # T ), =l @ werd @t
&) T sl gu W .

M A= wem fhew o9 | L (@EaE)...

M Fre] v o B A T g 87 T A ol Y aeTea @
& T guw = @ €7 . (smum)... 8 L (ameums)... 7 g% gfew Tmee 27
w ge@ qfera wigd waw fom &7 L(smam)... 38 gfow oge wuw R &
..(wmEar)... 98 gfera @rg aE R L (srem)...

st wrAy worv fiwe - 77 wwes of A & (@) wE R 8
... (TREA). ..

THE VICE-CHAIRMAN (5HRI SAivi.SH BAGRODIAY ;| cannai
break the convention every time. ...fnterruptions)...

#ft qu.oa. sregarierar ; A areE A 1 fe &) BT 1 o sFwieRmi
¢ ¢, g I AT gkl

THE WICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Anything
unparliamentary will not go on record. ... (Interruptions)... Ahluwaliaji,
anything unparliamentary will not go on recc-d. Don't worry. This will be
deleted. ...(interrupticins)...

off gu. o, aweEifae - ae WSS R

* Expunged as crugred by tre Chair,
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st ey © W 4T WSV ... (waa)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) : §% s faar #
f¥ it will not go on record, if it is unparliamentary. ¥ e & f&an, s &0
6| ... (TEEF)... 34 AT 48 WY | 1Y o B 5 i amufimich g [
M & B ... (egEEE)...

M gHUw. sEgafdEn  # WA ¥ ool 9w @@ e
..(aaE)...

st =] wEE . D Ao g B garn) o =D @ Sta ad el
i, suE ¥ Aren £ L (arEer)..

off caa. amqgafera - A amw sl R Ao €1 L (zmEm)...
.. (TTETR)....

it o] e . T B R & e ge e 27 L (zmmem)...

auwaTes (5T Ta arfea) - & o

st o] W @ HEIE, TS A9 9 wfam €| sRuaw. @ |fium
...{EgEH)...

Iywens (ot WAy arRifeEn) @ o7 & ¢ L (w=Eu).. @ fe e
WA, AU R S @ A FER S o & 9w IeR T W suiernied R
FHiAT g8 Y@rs § @ aren |

sit &1 wwTE - E e, @) 39 &9 ame o o K

Iugwens : 3% ¢ ...(auE)...

N o1 W : TEIGE, AiST A e E af A S T 3w BE W
|

Iowureas (o wohy aErgifEan) ¢ g ggs 4R eww TEd ¥ A TR e
g, ¥ anueht Rw 3@ = |

s} AT, U ;. AE WRA B WRuE A Ta A 9, guR sl At
A N wRE I HRUE F, W AU /A T I8 Joqe T W R, e
THRTY FET ...(auH)... 3FF 9 @ ), IR.TA.0E, & o S # o6
FaR g% g g g9 TrEd £, W wo s oy €1 9Eha, g ¥ W
# B 1, gw IR YRTER A A Y fl, @99, A W w7 B a9 FE N
T F @ -, @ A AN e fER) o wWw & fwa wE RERt

* Expungéed as ordered by the Chair,
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HEIEE, TN @ F giad 27 A gufay @@ a1 § ofr wm i qafaw ardl
g & Ry o £ ar v @ @ B o e, o) e S end Pl
| i, 0 aftn giva & &8 Gd R, 48icg) 39 99 @ v w8,
7 &, Mg & N gem &1, g g adl €A Ul 6 fvaR, 1992 Y

{
3
A
{
d
3
§;
4
3
i
i
i%?ﬂ?i

)

2

¥

S

I

a

%

9
g

ﬁ.

:

q

¥
94 H4

33
2
3
e
7
!
g
a
q4
.
|
%

HEH
e} Rafy s s A B A & | ane ot wena £ el
FIR W &S ¥ ) a9 39 A s wifwtaa & S
TN W e W R 2 gE wrg T wEen
ang. R Aftee wit A w81 & o ww1 23w 3@ v

4 o o

Fai E ]
A @ agd &1 & IY o wiEa €, 9% g9 o € f5 FER R,
IR o @, FuEa A, T A A, oe. 698 § fig &gl A grem & @
ey & 978 1% o @l W T B FTS-HIHT §AH? IE EH g
w1 e a@ &1 e &7 92 ARy & qifEwra & g8l ot der gan, ¥ Ue A
3, AP gH M MM S s v AR g I I AR W am g S &

@ 8?7 IR W2 ¥ gAE A )R oM b gy, P F S
HEH W AR T3 gEE gifedl @ age s sRw 3w
& WR wa-oeRer @ MM mr F dmex 2w ¥ fpem, domm ok @
forga amagt 8 R faoray o, 7w 9To AR ARTA &1 MW W e W T EY B
W AR am R [ A R @ o § ) B o ot wea €, afda
qEAFT Sic w1 A g F e Afer & w § @2 8 @ &) . (mEam)... IR
Y FEY B A TR B TEW L (EmER)..

of} @ firg e . axigg. W adard) 4 REa Rar g

§ o] weE - R, | fae A, Tefam S gt B A SfE o
weifad B g TR &) wRiew, SiiY o B we oTar B osw fagg s oA

* Expunged as ordered by the Chair
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..(S@aE)... de 9, L (wmee)... IR ¥ g . (wEaE). Ry S R
wftde Ipved A

it 7fy viwy ywE : 3R sy TR aEmw € ... (oEET)..

i A oW SuawEs o, s AE W, Red aw @ &
.. (STmEr). ..

Iyarene (s oy werifa) ¢ o St

s Are) wee grey ¢ & fiz of 2 oy sreER B IgEREd Y A
¥ gy fefde arm g &, aAfd & a7 aFa @ f e g9 avE * @ aEd
w g | ... (=Ea). .

ofl T A W, A N IR afEma g ey aa 8L (EmeE)...

it wvey e A A A @ R RfFe g A IR T &1 T,
2 B o 3 T e ¥, 9w averen, goétang. vieren, o greren, s
aeren, 9 9T geE 4 oRfta &) oo F e g A wet s 99 siv |t
W F TR A IH FHH ¥ AR W W@ A v G g e afieed ww
9, 9% G99 B A AW 9] F GO F afvw T R 9w 2w § A anoedl
o# Tem g8 )

T WY WE 3 9aX 02w ¥ W ard & aur gen?

st W wWE ;IR WRw § St A gan Fw 6, ofe sue & Ee
forq wEE A T 7R §, STRiEa g B AN, JE Aadr | T,
eRER & T @, A a5t ¥ S wdw ot B w0 F A e, SR,
W?.mm.mmwmgmm.wﬁmt.mmmﬁ
&C

- EA | .. (Ea)... Taw-E.of. wew aE &Y gy &,
% wrd &, o ouR vA. . wea &S g £

it Ad=g worw Foww - of, gz W &

ot 7 wowe : ww Wl R, ) g T o IR B o oW Wy R @
@ @ fof ¥ Al A ven o gferw &)

A Adg v fiew - @A X 98 T o1, ' awh g @ s A
oft oo wwTE : #, F A W@ AN ¢ g ) ().

it sred=g wewTw fhwer v A T @ ae &, Rl A el Q= e
g, R & s A 78 o €, R @ RrefRe | amo ¥
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it e wwE ¢ et 9m AR W sy € wEt w? sga FRa el &,
gaforg gex an ) €| e &, o o fRe e €, iRw wed A\ 7B giew @
6 &1 77 I §99 ¢, e @ 3w i §) (=),

HEeT, I OREEl F AT B Ol A §U U, @, $IR ¥
Td o g ) R 9% R &1 1% g0 $7 qor & g | ... (arem)...

o =} viww waTE . g $F AW g9 A w6ifE ¢ FE W 'oa § A
1.4

st @re] warg ;T @ aw Ribe wv Hfawm ) v F w9 &, i
3% fes g e g | A vEd @ U 99 aqus § Rl (s,

it wag v fhwe WY, B W aff o s T v wwan, @
Tu% T ¥ w4l gei T 8w |

HW%%EMWW@W#I

T FETN AT - M| A A 9 F WER A FORI-EAR St aa B
e W &, Fw o gen A R Rwg? i sarl M3t @ v B mn,
T Mt anard SE? TE JHORE oY 309 & fag den & fF aw ¢
e dm A A7 gRE 1 wpew & 1999 31, Hyurd wei ad &, weey, Iw
WHeR &1 -1 AEARET & T8 o &, T8 FoA &, P G B
Jar &, P-FF e Wag e ¥, 4 W gee veta oeh ww R f
g wEET, R T R gd e A v o @ AR g @ ol 3 owd s

* Expunged as ordered by the Chair.
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uA= we finra - 7% on ' . Teew vea A & (T,
o A e o fear o B & 98 gL (mre) L

At o werr : wEleE, g% A Prderd & @ Qe g

it vty uwrn fwed : 7E T o d L (EEe)..

SHRAI LALITBHAI MEHTA :  Sir, | am on a point of order.

Juwnedy (ft oy rRIRm) - A R, T @R v il g df
ot o Fhw . T ot age oifw fEwu-aiids 21

SHRI LALITBHAI MEHTA : My point of order is under Rule 240. It
says, 'The Chairman, after having called the atlention of the Council to the
conduct of a member who persists in irrelevance or in tedious repetition
sither of his own arguments or of the arguments used by other members in
debate, may direct him to discontinue his speech.' ...finferruptions)...

SHRI LALU PRASAD: Whers is the root? .{Interruptions)...

THE VICE GHAIRMAN (SHRt SANTOSH BAGRODIA) : Mr. Mehta, |
heard you. Have you completed?

st Y TER . T TF W wgw W o fF ofiared Id =0
4 ¥ ... (o).

wuaaras (st ot arfea) ¢ @ S, q@ SR @ 3 dfwg My
ruling is that your point of order is not in order.

* Expunged as ordered by the Chair.
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SHRI SANGH PRIYA GAUTAM : Sir, | am on a point of order.

THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA) : Under which
Rule?

SHRI SANGH PRIYA GAUTAM : Sir, it is under Rule 162. it says,
'The discussion of a resoiution shall be strictly relevant to and within the
scope of the resoiution.’

PROF, RAM GOPAL YADAYV (Uttar Pradesh) : This is a Motion,

THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA) : That is #ight.
ihis is & Motion, not a3 Resolution,

st o1 N ¢ SuwTe 98eh, § o R § 5 9w vew-am faen
T 5§ Ry Ry 2 o) 99 7 ¥ 9ga o ' ey 9n) get B A wrh
¥ go & ¥ vamw 2 &N Y @ e ¢ MR v fig @ R aw gweer B &
fom Roee v R ok smtan & art o @ e == R m, a9 st amd 4L
wrft ag T MR T W @ B e Erelt Y fan &, WR o @ R #
AW A SN g ARt g M & 1 AR Y w1 e @ ) =R T
wel & agan & & B averd T i @ R ofv o aga Rewa B i A,
FofaT e @ R # g A 59§ s 3 9w @ vad AR I R
IR w9H A FEE Faw A I At W e e Reaw T, R
Ja| 21 & o D)

7% st ¥ o W () faw 2w @) | owmmaw weEE., A Regw
Toa-Tart B 18 § L. (sa)..

sft o weE ;R 2w A L #y

st fax TR weh ¢ 4 R aga e e g AR
wearg & 5 32 v } 3o g7 ot ow ww R 9w,
F 9R) T X WA fem gan o Mt 3 o A A &) s o
e 7 e vl f), gu o g wu e F e i file @
W qEt AE gEw ) f), aEi @ gEe 42 | gafay ' o e Sifed %
g #ifEn Y L (mayE)...

st ey W ;g @ @ anefials T R o @

1 frg% Ta@ wel : = 7w ¥ re B gAew 9F oE ¥ gE & d
& o BR-Vewt B T8 9 & o A B gen @ o weEie N depew €
& e g # @M @ 1 ¥ afFa o ey e ey & Rred
2 5 amm g a9 & 09 e 2 A R 32 O Rigae Wi § we
I g, gt § amar € 6 7w e SRt & Rederd £

320

3
W

¥4 &9 &

1 9@
fr B0 TE
Tad R

gaa‘r
-4



[2 May, 2002) RAJYA SABHA

IE 7 off frw 5 o go wdeR 9w o £, o T oTw
v 9 I €, W T I de A '
92 amen ¥ | B g ¥ welt a’l
I #) 3 <ty g €, A S o £,
e AT IFH A0 B 4 3@ e A TEd I 4 W g W S| 3F T8 W
FhfaEogam Tl w5 Ao pE @ & FE | oe W R K g5 g9 van T 8
T @ R TE 8|

srRaeay (s Wy avfean) - A ¥

Hrar sirdgeen @ sl : o g & o g 2 ) L (wmar)...
e () WAy i) | ot sie feve | A ot o aiferg )
st o] W WA A, Qe A A B s A &, v Re £ ww

I A A, T F G| EE F AW AR (W 79 FRY) AT, 3@ TE TR
wEl T? AW @) T W yyE B IR ().

ity wore flwd - wRieE, iR @ T A e @ §)

Suweny (off weiw aeifEm) : su #Eg wRa)

oft A wwrE ¢ wem AR A A F o e § B oo 3w & wam W
2 ama Rl U S aRwEew ¥ wu A £ Awd wowe ¥ oW 1977 §
Y YER B AT At A9 7 # | gaE §A 7 foash afvw @ mer Refr w9
% fore o1 Rye 3 mlm:lgﬁﬁrsmmtrmwmm
€ fER t 4 ok & &, a1 Wy v T dan) wwEw, 39 Ang % o RA
TER WY Sk & MY e % wWER T N AR 2, 60 R aR, @ em il
B3N, TR T | O W AE A B &) W 9Y A T wwaw § e 5§
wrarE & gk wvar g B v gt ot WA 5 ey 7 L (sgaem)... T
Tt Afwe | .. (amaE)...

M sy uww fhwa @ T dfRY @@ Rer o ERem 3 vl o
..{STaEm)...

it are] waTE : amg W AR-AR Rred aR IR E ) Qe T 2 v gw
7€l W & W | ... ().,

it . ve. et : R R ) 3w wE 5 L (aEe)..

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Please
address the Chair.

Mo uar 2 3w T w7k ().,

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) : That will not
go on record..{intarruptions)...
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5.00 p.m.
st A PEIE : RN, ... (FAGH)..

SHRI SANGH PRIYA GAUTAM: Mr. Vice-Chairman, Sir, why are
such words being used? ...finterruptions)...

Suwnam (sh d@aiw armfR): s gt ot dod & 5 o o 5o
2 % amg =0 @ @ #)

st war : § yas w3 R/ IE gew € ooy diewsh |
FEE Ao g R e R L ()., 39 2w # waE Bl e diomah
A AFE AR TR R Head, o gx SfEa &7 o 99 IR 9 W @ 1S
st & feea R w1 7@ & g 3 T vorn % gwe T T @ @ R
S werRd T# @ aeh § $e 3 ur dw g ¥7

REITT, 18 $ g 47 wER T W B A fem & s Y
TP B o § Aon MY o e w1 WA @ g e T oY vE K o s
4t, sy wifefir 3@, Y3 § AN aRdTE o W F ..(FEeE)... qEEd, e § 9
T g .. (=)

oft vy fow ' wEET, @ O ure wem d el L (wmEae)...
TEAATT B ARY AT T T F? L ().

»

sMaguwaE:” a8 TS o £ L. (aEem)...

it @, v, sEgarferm OF /5 ot i T &)

Syuaegs (ot Wl i) - uw Ree wfienl Do you have any
point of order? ...finterruplions)...

oft T, W W EE R | (=EaE)...

IawAreay (sht A amRe) : oy o, uw fie o omgg ) gw et
ot o Aan e & | Ty P AAM? w(TEEE)..

i ga.qw.amgmiea : wew @ gw wode ¥ ..(Swar)... 9% TE R
A &1 98 @ Ao & e I & ofw wu N g & o s &) v A £
& 7o wdad) 81| Yoe T F AO A ww fE S A arn w §, W W A
whamfa § @R avd §U °9 UM T ued #(| g oR gd A9 o
-...(arae)....

* Expunged as ordered by the Chair.
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off Aoy W ;' g ug @ ¥ L (amam)...
oft v ga. srwepmforan - Y, I g 390 g9 1@ 7 . (wEar)...
ft o veE X o' owadE L (oEer).., TRE, A e oM §

...{FEH)...

o Ta.w. sweafor © AEET, * wE ¥ ()., aE wEl @
a@? .. (=aaE)...

o A 9 .. (=FEH)...

Iuarens (A delrw avfEn | o et @i A L (Ea)...
it aedic . @ : " 78 FE A W &0 L (TEEE)..

s v ow. Seqaiem © ¢ R FE 87 ... (wEar)...

SUHWERS ;. AU 0F A T A X &) T e dea €, 70 g
Ao & 9 5/ T ().

s TR, sEqafi - aE fres T &7 4 9 O e A &0

st o ware ;A =6 AR #) . (weR).. 76 TR £ L (akaE)...
fem wgFd & ...(smaam)...

s of viww waE ;S wE o &, ue S ot X1 L (=mEerd).. Itis
not fair, What is this? {interruptions)

st oH. 0. swEam : e T 27 L GaEam)...

s o] TWE 9 FE ) (). ' AR R E (=),
a gE fam & w9 AW wea £ L (saun)...

o ga.ow. swgmiaan  fre v 87 ... (sraM)...

Sy (A dew i) © @ o, o free v S

st wedi &, for ;7o N AT A § 1 e Fiw wWEEn ) L (wEaE)...
oA e TR e pie ¥ REARR o A E ().

gowaregy (o Waw ) ¢ PR a3 @ AR Y A 3e e
e TE ¥ .. (EEEE)... o A ffd viem @ 47 ().,

N va.gw. swgafam - w0 27 L (ara)..c e e e
s £72 ...(=o=er)...

* Expunged as ordered by the Chair,
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A e W W T I @ E | € NS WA T 3 ANt T R
T8 AH S R L (FaEH)...

sft :nvA=g wwrw fiew : I US TRT B wHAl €1 .. (SEaE)...
#t o v : Weed, & ST wean € L. (sEEE)...
SuwaTey () WAy arifden) | a9 A @@ SRv|

st A o T B &8 W¢ | . (FEEE)... &9 e &3, T Ree
el ... (amEE)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) : The House
is adjourned for fifteen minutes,

The House then adjourned three minutes past five of the clock.
The House reassembled at nineteen minutes past five of the clock,
fTHE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) in the Chair.)

THE VICE-CHAIRMAN (SHR! SANTOSH BAGRODIA): The House is
adjourned for ancther fiftsen minutes,

The House then adjourned at nineteen minutes past five of the clock.
The House re-assembled at thirty-four minutes past five of the clock,
THE DEPUTY CHAIRMAN in the Chair.

TS AT 98 ;. TAEER, 999H |

ITEANIGRY : TR, AqeH 94 g WE AU AT Wik ¥ wer &
facge Wit & ¥ v ST 9= "o @ a1 | will sit. Otherwise, | will adjourn
the House.

st QT THOA R (SR R s e @ e fear s

SUfy ¢ A AR & g AR 7' @ I g ¥ o ot
U d wg W wer 8 T | gl fire e @ g% ¥

st o] g Aew, Ay oM ¥ TEe W W wE wawwm g @, g
we W & 5 A N w1 e U AT W g, A3 @ A & 7 L (wmaar)...
few, ad €, 342 g 21 aE Wi 8, T g oo & el § N A ww
PN 3O1 AP A g IewE ew Ra & @ f= 3 do vt ww s
hftrm @ |
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Igeafy. o Y, @ 99 § &g ..(=Eam)... 5o 95 § 2 g o
T 3 g ARG Few IR Bt & W Fed # gam weEwre W e wiftel
A gafeg ¥ wadw ¥ g 5 Az gon o W At @ erew s Pre &)
TERAT 3IF HUW AYAT HIGYT TG B BT FE HC) A W AT AES A g

sit W wwE - wEEw, § g S aEen € ok A oren amear #
«.(EmaF)... B¢ a8 @ TR Tam AR o W foel | we e e
B N AT B Adem § I IRl B e L (sEeE)...

TR : e R, T A [oRE Y die ok ¥

Moz den, Ao Wi cro | IR I H g7 I
= grurn T8 wgm, RifFe 7€ e S @ SueRr GRea & sren ¥ W
W TH O | 0 39 ¥ WeT o7 W goreT & 5w AiRw aAm e ol e &
Wmmaﬁaﬂmmgﬁ?ﬁwmmﬁﬁahﬁ#mﬁs

S wraTer % W, A giw w1 3% AW, g A ¥ kv o EW ueE S
ITH R g orn % T 3w @ 2 g @ 3 W) oI ew gwae A E)
A M A WA, WA AR A I AR R ApE i RA s oA
o 7 ffa B woht R giin ¢ wr A 5 T wm, d% am R £ A
¥ 29 ¥ qum W= o A mam A 9t I @) feds fam #

g, wit ol F, Wt aut o, e s R U et g e

£ wEE, o @ 5 e § o W Rew AR i ofiaw o1 wm, oW & .
i & g1 g 5 | aEEd, # oF Feen wEa a1 @ e R ¥ areanh
Sit o ofit FrefR ¥t @ ol wa W3 of 3 we TR AR ARR A W

argddAerd fry A 2w A RS ¥ 79 F wft w sRen o s G
I I ] srdw § A7 H¥ ™ N wEEw i AR &, lﬁmt
TeRy oy B g &) wEEEn, aiE W 39 7 iR ISy it Y 17.4,
aﬁmﬁmlmmw%ﬁhﬂmﬁﬁﬁlaﬂmaﬁmlm

o

3,

X 47 TN W Naw d AFHY, T TP AFh TRER B e e § wm
weE ¢ L (wEdrE).. o WiE ¥ e A vedr 3 L (mRuR).. * 3F
wmtluswwwwm%lﬁmmmm os Wiy = A B

T fea

woar & ...(aaae)... g AR T e € @ £ L (=maE)... g aen
HEM? ¥ URE ' anviwt & L (2mEer)...

* Expunged as ordered by the Chair,
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THE ©OEPUTY CHAIRMAN: Just one second please.
..{interruptions)...

SHRI 5.8, AHLUWALIA: Madam, is there any rule or not?
...{interruptions)...

SHAI BALBIR K. PUNJ: Hs is making allegations after alegations.
...finterruptions)..,

Juwwgfy ;. o 43, vw e Ay @ o ... (smmaF)...

off A ywie . Tetew, & AR e g1 e d g9 g sk &, v
& 5 ° afh ToRE # AEREAY B e A gl e Wi e | gl
FIE ¥ fafen o9 F gt o w0 |

gim w1 & Rifdr 99 d 9ig e iR § T W wEw g
... {THE)....

THE DEPUTY CHAIRMAN: | will give my ruling. ...fInterruptions)...

oA o wuE : gF | #1 L. (sgaam)... = s &) gfm B ¥ o
A wig FeEd |

Ui . @ S, v @ 4 oy arg Ren g, amg ega sl £, 9w
fafieey v ¥ £, 39 TN ¥ @ TR FIE A, R §EE § AQ, W A
wga wo=in & B oy T wew § oY, TR gae g sea € 6 e wew wa
{ Toren ¥ 1 WAE e SR & | sty w wekeifdue &9 R som) s aeRT
& | TR T @ L (sEae)..

o) A weE AW, AN g A @ At (=),

Sywaefy ;. T8, 3 S uE e qu IR ] o ue wE @ € 5 g9
7w & B v & F awa ve |9 A 8, @ AR e N D), v i gaer
g1, S0 IWaR § oF 99 § fF 98 ... (=mee)...

it i W : 7€ @ FE vE |

I ¢ TR 9EF) IR-AR A P wg savamar T8 ¥
oo TRET)....

it e wa ; oF el AR £ L (amen=)...

* Expunged as ordered by the Chair.
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s riir oM fiw wE (e - v W=t ) @) Brem & Ry d v
g0 &, SN W AWEH W FEN &7 .(®EEF).. w™ § & _rE Ry 9
..(soe)...

s e W Y nuE EER
ff 7oty ¥or fiE "Taw" ;. 9w wRa 1902 # @ 4 L (aream)...

s o wee : ¥ 27 .. (@@ar)... an vad. & o SR gy
..(Tmar)...

THE DEPUTY CHAIRMAN: Wa are not talking about the old issua.
{Interruptions)...

sit 5% Avw= : T, Aew .(wrgam)...

THE DEPUTY CHAIRMAN: 1 will look into the record and if
anything is unparfiamentary, | will remove it..{fnterruptions)...

sl I AT ;. (2EAE)..

THE DEPUTY CHAIRMAN: You trust me and | will do it
...{interruptions)...| will do it. ...dnterruptions)... & Imoe WA wrew YR IR

wreqn & 5 amg @ FEen aed #1 7. | will protect you. ...(Interruptions)...
A} FOS WIRE ; A8 SYagd | Fa 6 T e L (saer)...
oft fieregw a9 : WY FRAA | L (ET).
oft s wTE : AEEY ... ().
ITEAGRY : A oft, IEA A A A E | L (wmE)...
oft o] W R AR e Ad 2 @ K
Iy : amy 4fagi
o ae] vEE : o 2w difag, e A % Rk &) L (aEem)...

SHRI S.8. AHLUWALIA : Madam, they have appointed an inquiry
commission. ...[Interruptions}... They are inquiring intc it. ...(Interruptions)...

i) Sff= v - 7% 3w A @ ¥ B @i e g s L (aEEe)...
Fuwarafy : arm, a9 &fsq|

* Expunged as ordered by the Chair,
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i e W @ W9 AT gRT Eew e TE A 8, S
g FWEE 7€ AR 8 L (EEaE)...

THE DEPUTY CHAIRMAN: Let us have some peace in the House.
..(interruptions)...There is already 80 much tension in the House.
...{interruptions)...| will ask them to sit down,./lnferruptions)...

it =1 wwre © wErew, g9 ares TE o e &) TR A 9enE &
e o R Td &, AR ' gE 3@ S L (=EaF)...

Iuaamfy : 43T, &5 wgd ) ame &3 aft & thaen g ao @R R A
# towen ad ¢ ah . (EEF)... T O, 3@ MY AT A FH FW AT

3 are wIE - &) T a S

gy ; 48 e 8 Ty, qw |

it Ay - T, 3l @ & A @ A e A & A B
Sl : 9 A & e 8

it =] wwe ¢ TE, g @re S, awR e dfg e L ().
Suwaghy ; 76, Ry g @ B g g afdg ) ... (=Re)...

it vrofta dor fow 'wE . amu wregR ¥ 9 o aifd

Symaiafy : A, ong dfdw) ..(mmEum)... v fAe, e o, dflag
(TEGE)... 39 ¥ @ A9 ®3U, 3wl ...(wmam).. Please sit down.
Everybody should keep quiet. s/@ e fvtn ganm @ % a5 wmywr R ame we
£, 77 dired & AiféT § gas 9ai Wee § wed e gd | 3 W e e oY
g T A Tod | FHiAT IS 4o & w2

s e W : TEIE, 9% ER-AN YW 9 89 9 e & 5 a a1
e a1 el ware € &, TF Yoo B G ¥ ) TH Iod ¥ @A W EH O o
oY o oX g &, °F W TeH ¥ ¥ N e &5 &, e @ ofers
fcizfen &, gufee 58 W9 o GREM AW R AR § oA ansar 8 )

Iguamfy @ eeT ..(wRuE)... @ e, aw dfdy, s de SiEd !
...(FTAUF)... oe, WY, @ fire, @Y .. (@EeM).. -, g UR HFie veres,
<, foe seF, (wmaaE).. 3y, <, aw iR LL(sgmars).. Please sit
down. No more talks please. &g <, amaR wé & RowieRa it gaw #AE 4,
BIAT WER & A/ |

st =g ware - & gz dioE anl
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IUEHRY © 39 goegg &, T oA

f A 7WE . R T dF AF 99 g9 MR TR g wsew A =
s @ ue ¥ @S g A

IHHFY @ A HW gaw &Y T g
= se] waE : R FAE T A A
sowsrefy : é-TE | L (wmRar)...

THE DEPUTY CHAIRMAN: | will nama you if you go on speaking
like this and say, "Boliye". Comse and sit on the Chair and decide what is
to be done. You cannot say it from there.

SHRI DIPANKAR MUKHERJEE: He is not being allowed to speak.
He is being interrupted every minute. ...{inferruptions). ..

THE DEPUTY CHAIRMAN: Please sit down. ...{finterruptions)...| am
not allowing it. ...[interruptions)...1 am in the Chair and | am talking to him
directly, | do not want you to decide what | have to decide. Please sit
down..(Interruptions)... Please take your seal. Everybody should take his
saat. ' Please sit down. It is enough.

i &I wwTE ¢ R WA GonuE & st H18 Uy T ¢ & 97 dom €|
R W AGUE F A HE U A€ & A # qgi & 9w ) ... (=mmar)...

TEE . (aar)...

guwTafy ;. #fav-4fau) ds wigd | ... (cmEmE)...

ot A NI ot e 2 ank RreefEn) Asa, A @red T & @ £
Iueafy : §fT, & wmEd

st T UWE AW B WPW, AUF WeEw @ o a9 o e b A
TP B € . (emaam)...

Fraunfdy : D-d ) 7@ ke

A e THE g7 ARG 7@ A ) IR 8 Iw L, 17.4.2002 B
Tgofy A F A A A1 A N-1g wg e €1 om ow At & gh s @
% e Fiz A @9 AR $ g ¢d Pafm a1, AR e & g9-97 IR
fremn T W ws R fig A B wsETE o % | gwe " o A
..(wmEra)... 2faEg, A A Aw @ &) L (aeE)...

w). Ira wEt (REw) © 5 & 9 @ b
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o} I MG | B g o & R o @ oig a6t 9T I |
Hi A £, S Fhew e SEN &) HEEd, oW & yrHeEe % AR A qarn
e |

Iy ¢ anft 7ga € T @ S @ga we Fea wni anft wEe &
w5t & £, fod ¥ g | I €

M wER . FE & @ ® A o aneh s & At

JURARY : 379 BT FEErh g &) oW @ R W urw 256 AW £ ared
3y Arfies Awt &1

st A WA B b AN el aE g @ € 5 amg A W R}
aferg] am # 5 fafre & @ o w g

SreaTefY : 3nh ui Pife A @ B e

st 9] wErE © wEEw, Thavr ¥ S g3 %6 @1 99 ¥ gfeE, an & g
w4, w54, W de, 9 @) i A Y A wY % Rm R o wgfet %
T VIR 7 e ¥ o £, ot & OR) TRe gfem e & @ ok S
IY g G TF ST W Uwm iE a0 d apddew R i wee, g
faudie ¥ G4 s & RAE 1.2.00 ¥ 7% ofer & aw e T ¥ qEn
# &1 e fab RS wgfdt & Rwa & 81| read it. They say, "All the
SPs, Collectors, DSPs, DIGs, furnish the details of Muslims involved; the
Muslims alone, not the others.” 3Ty 7§ guT 1S HMR 3RAT| ... (Saaem). .

STRUY . TR F TR A o1 a| A i woo £ o, i F an A
%! @rer &1 | have already given my ruling oy ¥ ot § Rat€ & =8 o)

it e TS ¢ Ea fiE Al ¥ Er & gufy o w5 e R &
THE DEPUTY CHAIRMAN: [t won't go on record.

s A AN 9 Y e A e W e wwan ¥ @ g
I & T 1, SN O iR wEArh g@ @ 5 o 99 w1 o wreA e efiv
weide A A S U

were, wEl 5y avr gemn uon, 39 @ Aot ) R o wasa) awt
garq #4t f ) TE RO Y o &, amw 5w aidt ofv AfEvl arsur Sieelt o
A B & % wften & g u A g @ A Afeen B &2

The Report says, "Sexual viclence against women.” W ¥ Rurd
o erft o) & wgm A agh wEee R ¥ & v @ iIRme Ry, @ @
THfey| s ot &9 T @, 99 A A | & g e, 9 e e e,

* Expunged as ordered by the Chair.
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aferg, WYArT F ) §6 A ®iEH 3T 28 wwadl, 2002 R =w & W TR,
e afean P ot Afeeg, seremamet v & qu foren gan &) o X fRRa B
ST O 6] @ ®WE EEig BN MR BW WY R v % & wew ¥ wwa
ToqANT & Y& &1 wEEdl, Faw AW &, ‘Testimony of Sultani Feroz Rasul
Sheikh, who was gangraped.” w8 78, ¥ woan g 5 @ awg 9 oA gom,
e avg A waw w8, Al off R gf AR R FE W @@ &y "TE A
s 7gw & ¥ &, dg & W= A1) W gHew o AN, IF vt § FRwR
fha oY, TEER & §TAH T qHeT g o | F 3 e § - *..mass rape,
including a minor girl", "Rape of a ten-years' old girl". "Gang rape of 25-
years' old Zarina®.

Iewamfy © o off, o oY WA I | ...(Saa). ..

ft o ware ¢ et e whw ot @ e fhen &) s ge R
WG| ...(FEE)... a5 9w # 2 Jan §) a5 92 ot gt &1 g A, wevaw, A amn
1 wre €, T® S A ween € Iy A @, 6 aEt av e ave & il
¥ Uy waER B W &1 9 $WrEn gfe anwieR 1, SeeY a5 € ser R m,
e ¥ & ot o TR 2 @ 4, W A @) WEeEd W, Rad g se
Hie 26 SFTE iR 15 T T AN T §EAT e AT 41 - e & 699 oY
o AT, S0 SEGRR B TEH FTWda 5w §) we o fuw B qo St widh
ot deey ¥ ff, W RE @ aE & Y WAl g1 Ia wite e T e
T e 5 A Med, ot o1y @7 FEw & R g @1 s W EAWY ufd
g T ggW wY @ & O 7B avE @ IeieE & efiet A SReRw w ¥
fore arE wewE w1 e B T 6 ot w0 ekl B A e 9 s
X & 3% TR 7nt wver B WX Al ¥ fow ' oA ww §, A e W,
w1 9 & % 35 39 oA g TE B

agrew, & ARw ¥ A8 o e, o oE e § 5 aw ow aw
wifd, s 4 T g, 99 o 98 g6t €)1 78 S T & 5 o T R B e
A 3 | 98 2w W # 1 7E v g i gheme o &) guanml % Y 'R
T e B ESdl 59 29 A 8 £ o Wi @ o 5w v o g g 9 o
T | B A q¥ A AR Aw o ®md | 78 'R 29 &, 59 W AW & 8
A g% W A o ot g 8 ofR e dien) & By w9 e ¥ ol Y| I | aE
ar wer @ & v apt A oreren & 5 9w 9 gRaR T5 I6t I Y| [ BT A7, W
A off @ B % £7 gR EY aRT & W e oh) &, 7 R g o) ¥ B HOR
B arelt #7 3w @) AT T &) o IE W AW TR 9, I whA fe ¥ fmmi
TR He), ¥a AE IV HE1, 1 HE Ragd g o | gy A s gas S
W A T FET? Wl wes B A don T 5 o, wee A geew @l ofte

* Expunged as ordered by the Chair.
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6.00 p.m.

HARTHTY B, €9 GRaR %1 99 ¥ TA9 UST, dSA S T g4 gl R IR A
B RUSET fFm T A sied o, e N RuSes 8 o R SHR R Y
FE fF &0 s oE &, g w9 3 N & WS Wi IR N e TE WeN A9-Aw s

EC ¥
Iy 3@ Ao A3, g

it e WWIE ¢ A O GRS, A9 B OOl HERST & g§ sy C
A g e A ) L {EAUE)...

IqWAIY : T8 FAUTATHEey § 1

s I wwe - A @ T @, T - AERTn @ ow/ e ¥
...(T)...

Irwmafa T8, 7% seofemied ¥ R & 98 o)

st va.vH. swqariem : R § 7@ @, aw w0 g} g 2| A 3w
awE g o W@ ¥ .(=|e)...

IO © T N, NG AG JT AFC) Y AT Ao d5 PRI
it AT W aES I g Afng
Suwumafy : o, s # =6 g7

sft @I 9IS : WgrES it is going on the path of General Musharraf.

't R HIRA MR E . (EEE)... I D FHAR A
< e # | (e

ot TR, swgafem ¢ 3E Tem B LL(TEE).. 36 W 49 3 BIS
Ao ... (caam)...

off o] wwE ;. Asw, vw fme A aigm) . (=EaE)... § T e d
TS TN 6 § | ... (S0EH)...

Iewmafe : anft ang 4o TNy | .. (EEE). .
st 3 viwT w7 A7 @ € T 79 9w w §) ...(zmgm)...
it a1 wArR A, # s e # TS 3R I § ) L (amar)...

* Expunged as ordered by the Chair.
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nerA w1 wraten § T 5= (o s ee) - o of O ol @ v #
v W 39 W arch aon it &, T o R R TR @ sewm B aw R
amg areht Fomgem? Ak gufor & amoe eow aamm € R o oD soE #
e T 3, gl 7w g R Fe-werm F, AW SE W oAl Femn?
...{waEaT)..

o). IS WERY AR T F T g € IR & L (maar)...
sit Ty v g : Aen, T wew 1 $o At el aifdel L (wmEam)...

Juaagfy : 3w afdn, # 5= A £ ...(=mmur)... s #fdv, o fe
g M o | ... (aEm)... 3 amaw @ E g8 U ¥ L (=aar)... 3
afav, amg v = 39 ..(=aum)...

oft = AEA ;. AH, TF 9 T @ TE? .. (|QEH)...

sit Ay v e . = aoft g AR b oaw d S el F AR ®
A, 3 916 fAfrer & R F d@en, 38 T 8 wE § Aew | L (zraur). .

it e weE  AF Ao, Ad @ &, @ W (I@uE)... 38 &7 8
el ¢ den, el diom A8 2 @ € ...(magm)... &% @ fide deh L (saaE)..,

Irwamfy | <, os el @ R, ae e & oEr L (arEer)..

St Ao T : AW, oM o SR A A ww v £, A we T
i v &1 ... (=aend)...

Meamguwz: . (=EeE)...

sfrdt e g Aew, AW A ww A @ £7 L (=Em)..

ey K wa o o W@ € L (=mEem).. s R afwl
(EEaR)... § T A W W §) i R el L (mam)... & fiFe s
wrge | afaw, Afaw, o de vl . (FEE)...

sfagueg © L (=EEE).
st Wt g - frew, L (smEar)...

Ty | 4 wigv | Please sit down. ...{nterruptions)... Nothing will
go on record. You are wasting your energy. Please sit down,
...fnterruptions)...

* Expunged as ordered by the Chair,
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IuRarafy : wrg N, M gwEsma wm P g L

st wre] oW Prw A @ 3 & fag 87

FoHA : g7 P & 5 Rl R 1 wm S| L ().,
oft #reg e : 7E R & el A

Sqwumafd : 9E A Af, e T a9 ¥R 1 e P €, eI mr @ g
£ A e 4 ¥ ol f o wedt A drs T Tt /S 6 g0 o d o g 2
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* Expunged as ordered by the Chair.
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THE DEPUTY CHAIRMAN: Now, that is over. Mr. Kapil Sibal. =fie
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w1 TEN T & T &) WY gw foran ¥ ) 3w N 39 o den S &, 3@ ReiE e
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DR. ALLADI P. RAIKUMAR {Andhra Pradesh). Madam, my name
was there after Mr. Lalu Prasad.

THE DEPUTY CHAIRMAN: You told the Chair that you would
speak later. | was informed that your name was actually at number seven,
| was told that you wanted to speak later and you would let us know. The
previous person who was in the Chair told me that he had already
announced the name of Shri Kapil Sibal. After that | will call the next
speaker from the BJP. After that | will call you. ...{nterruptions)...

DR. ALLADI P. RAJKUMAR: | was told by tha Chair that after Mr.
Lalu Prasad my name was there.

THE DEPUTY CHAIRMAN: After Mr. Kapil Sibal, the next speaker
will be from the BJP. ..{nferruptions)... Let Mr. Kapil Sibal allow you to
speak. | have no objection because this is what the ona who was in the
Chair told me in the Chamber. ...{(nterruptions)... It was Mr. Santosh
Bagrodia, who was in the Chair at that time told me this. | do not know
what decision was taken. But ! was going to call you at number saven. At
that time, | was told that you did not want to speak at number seven and
you would speak a litthe later. Just wait for five minutes. In any case, we
have to sit here and fisten, ...fnterruptions)...

SHRE KAPIL SIBAL : It Is indead my privilege 1o stand ...¢nterruptions)...

* Expunged as ordered by the Chair.
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SHR!I KAPIL SIBAL : Madam, as you know | never excesd my
time. Tha moment you will say that | am exceeding my time, | will sit down,
Do not worry on that count. | have never so far exceeded my tima. | can
tell you that | will not do so even now.

Madam, it is my privilege to stand and support the Motion moved
by my hon. colleague, Shri Arjun Singhji. | am also indeed grateful to the
Leader of the House who has very kindly expressed the response on that
Motion and said that they would support that Motion. When my friend,
Arun Jaitley started speaking on the Motion, 1 thought the level of debate
would reach a standard by which there will be no blame game in this
House. Unfortunately, throughout the course of the debate, my good friend
was very diplomatic. On the one hand, he said that what happened in
Godhra was reprehensible, and rightly so, and that what happened after
Godhra was equally reprehensible. Having said that, he then started giving
out figures and statistics as to what a wonderful job Narendra Modi had
done. And, when he was speaking, | thought, perhaps, he was speaking in
his capacity as a Member of this House. But, of course, | realised that not
only was he speaking in that capacity but he was speaking in his capacity
as the holder of a power of attorney from Shri Modi, which, | suppose, Modi
will need in times to come.

SHRI T.N, CHATURVEDI: He is a Member from Gujarat as you are
a Member from Bihar.

SHRI KAPIL SIBAL: The next thing that | want to point out is this.
He rightly said, *Today, there is a social divide in this country.* There is a
great social divide and the focus of attention of this House, in the course of
this debate, should be as to what are the causes for this social divide, But,
having said that, he never went back to answer that question. He started
giving statistics and saying how there was conclusive to show that the
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Cangress Party or some Congress MLA was responsible for the violence
and camage in Godhra. This | did not expect from my learmed friend.
Anyway, | will start to answer that question. There is & social divide in this
country. Indeed, there Is a political divide in this country. And | will try and
answer as {o why that divide has taken place and what solutions are
necessary without indulging in the blame-game. Madam, Deputy Chairman,
we have the Constitution of India. If you look at the Constitution of India,
you will realise that throughout the Constitution the word 'political party' has
not been used. Before the Tenth Schedule came into place, the word
‘political party' was never used, and advisedly so. The reason was that
whichever political party comes to power, the moment it attains the power
and runs the Government, it is synonymous with the State, In other words,
thera are Fundamental Rights in our Constitution saying that you should not
discriminate people on the grounds of religion, race, caste, creed and sex
or any of them. So, naturally, when any political party comes to power, it
functions as representing the State and the State is the smbodiment of the
Constitution. Now, for the last fifty to fifty-five years that is how it has
happened. No political party has functioned except representing the State.
But ever since the BJP came to power -- this is the root cause of the
problem which | want to place before this House -- we. realise that the BJP
in power functions as an extension of the BJP. It does not function as a
State. Why? Because a lot of Pracharaks of the RSS are in the Government.
Madam, Pracharaks of the RSS are the Governors of different States. They
have aven appointed Pracharaks of the RSS as district attomeys. They
have appointed Pracharaks of the RSS as Chief Ministers. Members of the
VHP are the Home Ministers. Members of the VHP are holding public
offica. So, the distinction between the party and the State has vanished.
That is the root cause of your problem. Becauss, the moment the
Government starts functioning a8 a State, somebody from- RSS, somebody
from the VHP makes a noise and say, "You cannot do this. We will make
the Government fall. If you don't build Ram mandir, we wili let this
happen." The result is: there has been a blurring of that concept. And the
root cause of that is your close association with the Sangh Parvar. Uniess
this Government, unless the BJP, publicly, do something It is very difficult.
This is what our polity envisaged under the Constitution. Our polity never
thought that the political party in power would endorse the views of the
Sangh Parivar when it is in power. That is why there has been a
dysfunction of the Constitution and we are, today, standing here when there
is a crisis of confidence. The people of this country are asking themselves
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this question. | am not taiking of the minorities. The people of this country
arg asking themselvas this question, “Is the BJP functioning for the purpose
of advancing the cause of the Sangf Parivar? Or, is the BJP functioning as
the State in this country?" That is the dilemmma and if you want 10 deal with
this dilemma, you will have to do some introspection.

I would ask my learned friend, Shri Arun Jaitley, tc start doing
introspection, instead of saying that he was responsible or he was
responsible. That is my first point. My second point that | wish to make is
that the Leader of the House has very kindly agreed to the Motion to ba
passed. | will read out the Motion, in a second, The Motion says, “That this
House expresses its deep sense of anguish at the persistence of violence in
Gujarat for over six weeks, leading to loss of lives of a large number of
persons, destruction of property worth crores of rupees, and urges the
Central Government 1o intervene effectively under article 355 of the
Constitution.” For what? "To protect the lives and properties of the citizens,
and to provide effective religf and rehabilitation to the victims of violence.”
The natural assumption in passing this Motion is: Thus far, there has been
no effective intervention by the Government under article 355. Naturally,
There is an assumption there. And, if, thus far, there has been no effective
intervention, then in what manner doses the Government intend to intervena,
is the guestion that | ask of this Government, which the Leader of the
House or the Prime Minister must answer. The second aspect is, if you
lock at article 3585 of the Constitution, article 355 imposes a duty on the
Central Government. What is that duty? It shall be the duty of the Union to
protact every State against external aggression and intemal disturbance, and
to ensure that the Government of every State is carried on in accordance
with the provisions of the Constitution. Therefore, it is the constitutional
duty of this Government to effectively intervene because they have accepted
the Motion in the State of Gujarat to ensure the protection of lives and
properties of citizens.  Article 355 is not a source of power. Article 355
imposes a duty. The scource of power is article 352 and article 356. May |,
Sir, read to you a judgement of the Supreme Court of India? This is exactly
what it says. First | quote what Ambedkar had said. This is what he said.
They are taking of Ambedkar's views. He says, "This power must be
understood in the context of draft article 277(a), now article 355, which cast
an obligation upen the Union to protect every State from external aggression
and internal disturbarce, and to ensure that the Government of every State
is carried on in ac¢cordance with the provisions of the Constitution.” To
discharge this obiigation, he says,
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"The Centre must be empowered 10 take over the State
Government.” This Is what Ambedkarj had said on article 3566. Now, | read
out to you what the Supreme Court had said. | am reading from page 214
of the judgement. It says, ‘Articies 353, 384 set out the effects of
proclamation and to provide for certain incidental matters.' Article 356
imposes a duty on the Union to protect the States against external
aggression and internal-rebelfion and also to ensure that the Govemnment of
every State is camed on In accordance with the provisions of the
Constitution.  Articles 355, 356, 357 go together. In other words, you can't
read article 355 on its own., And if these articies go together, you have 1o
act in terms of article 356 or in terms of article 352; whatever you may do,
article 355 is not a source of power. It s only a duty and an obligation.
Therefore, the Government must tell this House and the people of this
country as to how It intends to intervene in the State of Gujarat; as to how
its wishes to protect the lives and properties of individuals; and what more
you will do. Merely giving Rs. 150 crores is not intervention by the Central
Government. That is not Intervention. How will you intervene? The only
way to intervene is, you remove Mr. Modi. And now you have accepted R.
By endorsing this Motion, you have obilgated yourseif to the people of this
country to intervene in the State of Gujarat. You carf't go back from that
obligation. We will not rest in this House til you, In fact, intervene
effectively in the State of Gujarat.

Madam, the third point which | wish to raise, and this Is something
which really surprises me because my leamed friend, Mr. Jaitley, said to all
of us, 'Many FIRs have been lodged, then, why are you concemead?' He
further says, 'Why do you say no . proceedings have taken place when 'x'
number of FiRs have been lodged -- over 3000 FiRs have been lodged?' |
might remind him, and he himself is a seesoned lawyer, that whenever any
police officer finds that an offence has been committed, it Is his legal
obligation under the law to lodge an FIR. By doing 30, he doss not do any
favour to any of us. Howewver, what is important and that is what he did not
answer is that in that FIR, which has been lodged, who are the accused, who
are mentioned? That is the main thing. And the gravamen of the charge
against the Gujarat Government is this: Wherever an accused is named in the
FIR, he either belonged to the VHP or the Bajrang Dal or the BJP, but, no
arrest or action-has been taken against him. That Is the gravamen of the
charge, not the number of FIRs, or, whether they have besn lodged or not. |
can give you instances of some of those. And, my friend, Mr. Jaitiey would
appreciate some of these instances. | will just give them to you.
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THE DEPUTY CHAIRMAN: The Minister is not hers,

SHRI KAPIL SIBAL: Well, | wish he were here because he would
have known what | was going to say. Kindly see, | have got instances here,
fFor example, six BJP workers are named in the Naroda carnage. This
includes, Raju Sarma, Kishen ¥urani, P.J. Ragjput, Harin Rohara, Bapu
Bajrang and Raju Chaubal. All are identified as BJP and VHP activists, who
slaughtered Muslims and led mobs. FiRs have been booked against these
six Sangh Brigade activists under IPC 302, for slaughtering and rioting, but
no arrests have been made. That is the charge. Don't fool the people of
this country by saying that we have lodged three thousand FIRs. That
means nothing.

Then, in connecticn with the Surendra Nagar incident, in CR Nos.
54/2002, six persens are named, who are primary mambers of the BJP and
the VHP for instigating riots and indulging  in mayhem. They have been
charged under Sections 395 and 436. These include District VHP In charge,
Raju Vaishnav, BJP Councillor, Shri Narottam Satwara, VHP Joint Secretary,
Shri Dhirendrra Shukla, Tulsi Bhai, Rangshod Bharwad and Devshri
Bharwad. They are all active VHP workers, but no arrests were made,
These are the questions which you have to answer. You don't have to
give us the arithmetical figures as to how many FIRs have been lodged.
The question is: is the Gujarat Government sufficiently resolved to take
action against those with whom the Gujarat Government is hand in glove?
Who are responsible for the carnage in Gujarat? That is the guestion, which
my learned friend, the Law Minister, chose not to answer, That is why the
Human Rights Commission has said, 'Please hand over these investigations
to the CBI.' It was said not today, but a month ago. That is a part of the
Human Rights Commission Report. And what is the response from the
Government? And what else can you expect from the Government? As
somebody was saying the other day, that in Japan, the Govemment is
calted NATO, which stands for ‘No Action Talk Only. That is what this
Government is doing. There is no action. What did you do with Justice Sri
Krishna Commission's Report? You were in the Central Government at that
time, and Justice Sri Krishna was a sitting judge of the High Court. He
gave a damaging report on the number of people who were responsible for
killings in Mumbai. What did you do with it? You threw i in the dustbin of
history. What confidence can the people of this country have in this
Government? You talked about 1969 riots that took place in Gujarat. In
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1969, which was the Commission that sat to inquire into those riots? it was
the Justice Jaganmohan Reddy Commission. it was not just a one-man
Commission. A sitting judge plus two members of the minorities were also
there. It was a threa-member Commission. Are you wiliing to have that
kind of a Commission? The answer i3 'No.' Your answer, the other day to
Mr. Nariman's question was, ' How can we have two parallel commissions?'
Well, you can withdraw ons Commission and have a Commission having a
judge of the Supreme Court. Nothing prevents you to do that. Under the
Commission of Inquiry's Act -- and your Law Minister will advise you on that
-- you can withdraw any comrnission, at any tims, mersly by a decision of
the Government; you don't have to go to the Legislature. What prevents
the Government to say, 'No longer wil we have the K.J. Shah Commission,
we will have a sitting judge of the Supreme Court,' What prevents you to
say that? Please tell me. Look into your heart. Please tell me what
prevents you? After all, if there is a social divide, which your Law Minister
says, there is, to give confidence not only to the people of Gujarat, but to
the people of the rest of the country, what prevents you to have a
Commission consisting of a sitting judge of the Suprema Court? Nothing.

Nothing, except this arrogance of power, this arrogance of
ideology. It was only in that context that Mr, Arjun Singh was talking about
Nazis. Of course, there can be no Nazism in India, because the democracy
in our country or the people of India will not allow it,. The other day, Mr.
Jaitley said, "you are the victim of your rhetoric.” That was what he sald.
He said that the Oppaosition is the victim of its rhetoric, but the fact of the
matter is that you are the victim of your arrogant ideclogy. That is the
reality of the day. Therefore, you must understand that time has come for
you to instil confidence in the people of India. Unless you do that, people
will belleve that you are going to play a partisan role in running this country.

Now, let me come to the few nitty-gritties that | want to taik about,
ang then, | have done, Madam, because | do not want to take too much
time of the House. In the beginning of my speech, | mentioned that the
problem is that we have lost the distinction betwean the State and the Party
while running the Government, How have we lost that distinction? | want to
tell you historically as to why that has happened. It happened only after
1998. | have a chronological history of that, | call it 'date line Gujarat,'
Right from 1977-78, what has your Party been doing in Gujarat? There are
40 recorded instances of assaults on prayer halls and churches belonging to
Christians in the State. That happened in 1908 because it was a course of
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events.that took place. What has happened in Ahmedabad is not something
that can happen overnight. | was surprised by the Law Minister's statement
when he said that Godhra was preplanned, but Ahmedabad was a mob
fury. How innocentl Madam, Abmedabad was as preplanned as Godhra
might have bsen. If you go to Ahmedabad, and you have been there, Sir, -
- Home Minister's constituency is in Ahmedabad, Gandhinagar -- if you look
at the houses, shops, commercial shops, the hotels that were in a row of
508, you will find that only 2 or 3 stand bumt. Do you think that that would
have happened suddenly? People needed to know addresses. People need
to know in which hotel which persons were partners, which community they
belonged to. Then only can you target them, To say, therefore, that what
happenad in Godhra was preplanned and what happened in Ahmedabad
was not praeplanned, is the height of innocence.  This is all that | can say
about the hon. Minister of Law. Let me go back to the issue that | was
raising. In April-July, 1908, the State of Gujarat witnessed a spate of
pamphlets authored by the VHP. What did they say? "Baroda - strong
protests and agitations by Hindus used against Christianisation and blind
faith." That started as far back as 1888. Then, in July 1998, the BJP sst
up a polica cell for monitoring inter-religious marriages. Is this your State
poticy? That is why you have lost the distinction between the State and the
Party. Then, July-August, 1908, the same State Govermment disbanded
another police cell set up by the previous Govermment to investigate
atrocities against women. December, 1998, in Dang district in South
Gujarat, Christmas time was reduced to a time of fear for minorities,
Then, in February 1900, a circular issued by the Director-General of Police
Intelligence of Gujarat State showing up biatantly partisan attitude of the
State DSPs and Police Commissioners of Gujarat to coliect selected
information about the Christians and Muslims. This did not happen
suddenly in 2002. It was a preplanned effort t0 make Gujarat into a
laboratory and the success of that experiment will be replicated throughout
the country and that was what we feared. That is a matter of shame. Then,
February, 16, 1999, within a few days of the first circular, another circular
was sent - D-2/2 for Muslim activity, 84-09 dated 12.2.99 containing sirmnilarly
offensive questions about the Muslim community. That was also in
viclation of the Indian Constitution. In July, 1999, on July 21, there was an
outburst of communal frenzy provoked by blatant communalisation of the
Kargil conflict within Gujarat itself, Then, December, 1999 to January 2000, a
Bill against religious conversion directly contrary 1o article 25 of the
Constitution was introduced. This Bill was termed as the Gujarat Freedom
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of Religion Bill which he had to take back thereafter. Then, July, 1999,
‘Khoj' Education for a Communal Programme was announced. The Social
Studies text books of the Gujarat State Government were examined. What
did they find? The text read : "Muslims, Christians and Parsis are foreigners.”
Thase are the text books of the Gujarat State Government, Then, in January-
July, 2000, a spate of six more attacks on Christians took place all over
Gujarat. In January 3, 2000, the Gujarat Chief Minister lifted the ban on
Government servants joining the R.5.5. Then, of course, we lost seven days
in the House on that issue. Then, in February, 2000, the R.S.5. held its massive
Sankalap Shivir on the outskits of Ahmedabad, in which 33,000 persons
participated. The entire State machinery was put at their disposal : trucks,
municipal services, ground, taxis, etc. | can go on and on. | do want to do
that. Here, | have a whole list of incidents that took place right from 1998-99.
What does it show? It shows, Ahmedabad was pre-planned. There is an
agenda for governance, unrelated to the Constitution. And the Hindus of this
country are not with you. Don't be mistaken. The fight will be fought by the
Hindus only. We do not believe in the ideology of arrogance. Let me come
to the recent events, and | start with 7" February. That is what Giriraj Kishore
said. He said, "Take it from me that our level of tolerance can be stretched
to no more, ang those who come in our way will be pulverised.” You have
pulverised them in Ahmedabad, in Gujarat. There is no doubt about that,
But that is part of your ideology. What can you do about it? Because you
have lost all your programmes, because the country has rejected you in
every State, you had to come back somehow, You were down to two in
1984. You know that you are going to go back to that figure and you want
to revive yoursslf, and you want to revive yourself on the sectarian agenda,
on dividing the polity. And that is the scurce. Mr. Jaitley put the right
quastion, but he never gave the right answer.

Madam, | go further, This is very interasting. On February, 22
Atalji said, “The BJP does not need Muslims to form the Government in
UP.* We ail remember that, and when Modiji talked about action and
reaction, Vajpayesji said nothing different. He said "sm fdaa ewmdl? amm
% $J7 That is what he saild. What does it mean? It is the same thing as
action and reaction. Now, if the Heads of the States, if the Prime Minister
of this country, if the Chief Ministers of States start talking the language of
the RSS Pracharaks, then what will happen to our polity? That is the issue,
Madam, that you have to introspect about; that is the issue that india must
introspect about; that is the issue that every citizen of this country must
introspect about.
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Madam, | would have just a couple of minutes more because | do
not really want to take the time of some of my friends. Laluji was
menticning about this report. Wea have a report for the nation. This is
called 'The Gujarat Carnage, 2002, Now, who are its membars who
compiled it? Thay are : Dr. Kamal Mitra Chenoy, Shri S.P. Shukla, Shri K.S.
Subramaniam and Shri Achin Vinayak. May | just tell you the backgrounds
of these people. Dr. Kamal Mitra Chenoy is an Associate Professor in the
School of International Studies, Jawaharlal Nehru University, not a Muslim,
Shri S.P. Shukia is a retired IAS Officer, a former Finance Secretary of India
and a former member of the Planning Commission, not a Muslim. Shri K.S.
Subramaniam is a retired IPS officer, former Director General of Police,
Tripura, not a Muslim. Shri Achin Vinayak is a visiting Professor, Third
World Academy, Jamia Milia Islamia, not a Muslim. | purposely have not
taken any pamphlets by Muslims because somebody will say that 'my
source may be biased.' This is compiled by Hindus and what does it say?
In fact, if | read it my hair will stand on end. The kind of things that are set
out in it, the kind of VHP pamphiets that have been distributed are really not
readable. It has been said, "From now on, | will not buy anything from a
Muslim shopkeeper, | will not sell anything from my shop to such elements,
neither shall | use the hotels of these anti-nationals, nor their garages. |
shall give my vehicles only to Hindu garages." | do not want to read this.
This is the level at which your policy is in the State of Gujarat. You say that
you will effectively intervens. What are these? This is only a talk, You are
hand in glove; you have already given Modi a clean chit; you have already
told him to go ahead, 'let us have elections'. Unfortunately, the people of
India are not with you. He wanted elections to cash on #t. This is your
mindset. What kind of confidence can anybody in this country have in a
party like this? You want to cash in on the camnage of the people of
Guijarat, you want to cash in on dead bodies! Just look at it further. Do
you know what did he say about Gujarat? Probably some of my frisnds may
not know about it. What did he say about violence? He said what
happenad was secular violence, Have you heard of this? What happened is
secular viclance. What happens during communal violence? | don't
understand this. What is secular violence and what is communal violence,
may 1 ask? All violence is viclence and the victim of that violence is neither
secular nor communal. He is just a corpse and he is the citizen of your
country.

Then he says a very interesting thing about Mr. Jaffrey. He says:
“Before the Congress leader, Mr, Jaffrey's house was set ablaze, reports
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Clairn that there was a firing on the mob from inside his residence.” Just
imagine. "t was pre-planned and the incident seems to be a terrorist
activiity. This is what he said about Jaffrey.

Now, Sir, don't tell me -- | will not believe it and the people of
India will not believe it -- that you, as Ministers, are not aware of all this.
You all know what happened to Jaffrey and what Modi said. And, yet, you
choose to support him and continue to support him. How will we believe
the Leader of the House, when he says, we support this Resolution. You
suppart the Resolution because you are all going to lose by 60 votes. That
is the only reason. You know that in a voting today nobody is going to be
with you. Therefore, you say: “All right, we agree with you. It does not
matter.” | mean you are wiling to compromise on anything. It is very sad.
It is this very unfortunate for this country. You may be in power for another
year or two, | do not know. You may continue to be in power and it does
not matter, But, is it that you want t© be in power in this fashion? Mr,
Advani, remember what you said in your NDA manifesto. [t is amazing. My
iearned friend rightly said that during the course of these riots and carnage
in Gujarat |IAS Officers have resigned. Mr. Harsh Mandar was an IAS Cfficer
and he resigned. Since there are too many Members who have to speak, |
do not want to say more on this. But, let me remind you how hollow your
Manifesto sounds today. This is what you said about minorities in your
Manifesto when you came to power. You said: "We appeal to brothers
and sisters of the minority that we whole-heartedly extend our hand of
triendship in this fraternal worid® What are those fraternal words? Let me
remind you. You said: "Let us hoid hands together to build the resurgent
modern India. Let us hold hands. Let us throw away our old prejudices.*
How ironic it looks! "Let us put an end to divisiveness. Let us have a
moratorium on contentious issues. Let us bind ourselves with bonds of
trust and friendship.” Sir, you have failed the nation and this nation wil
never forgive you. Thank you.

THE DEPUTY CHAIRMAN: Now, what have we decided? Are we
going to finish the whole debate today?

SHRI PRANAB MUKHERJEE (West Bengal): | think we should-

finish the debate whatever be the time, A large number of members want
to speak.- Let them participate in the debate.
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THE DEPUTY CHAIRMAN: Originally there were 58 members who
had given their names to speak. Now, only 12 members have spoken.
Thosa who want to go and have a cup of tea, can go.

SHRI K, NATWAR SINGH (Rajasthan) : Madam, we are here as
representatives of the people. 1t is a part of our duty. If we arg to sit the
whole night, we must sit the whole night. Thare are no two views about it.

THE DEPUTY CHAIRMAN: There is no problem. | agres with you.

it vy flw wfes (wRaon) . a9 Suawfy ween, 4§ oRg = @
£ ¥ o & amaRr W waw ufafale 78 smar ) g Tt ) oft, o e wodt @
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A 7 fFar 90| Faw @Em & IER W g e weew qve e @ A £
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Sywnafd 1 Rt e €, e gearm S|
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off ¥¥=r % oftres : Trd! 9 AW T 2w B O TEER TRE A R
T o L ().

IJqavrefd ; s & amue dewai Sww 21 Dr. Alladi Rajkumar, please
go ahead. | have explained enough.

SHRI RAM JETHMALANI (Maharashtra) : Madam, have | your
permission to return by mid-night?

THE DEPUTY CHAIRMAN: You can go and come back at mid-
night or, maybe, tomorrow moming.

DR. ALLADI P. RAUKUMAR : Madam, on behalf of the Telegu
Desam Party and my leader Shri Chandrababu Naidu, | rise today with a
heavy heart to speak on an issue that is both a human tragedy and a biot
~on our collective conscience. It is one of the greatest ironies of our time that
the State of Mahatma Gandhi, the greatest apostle of peace, is, today, a
State ravaged by violence, bitterness and hatred. My heart goes out to the
innocent men, women and children who have become hapiess victims of
unimaginable crimes in the name of religion. Madam, if there was ever a
time for us to collectivaly introspect as a nation, the time is now,

| speak today on behalf of a Party that has always stood by
principles, a Party committed to the best interests of the State and the
country. The Telugu Desam Party is one political party that has always
played a positive role in the national politics. The Telugu Desam Party,
under our visionary leader, Shri N. Chandrababu Naidu garu, is committed
to the highest ideals of democracy, secularim and good governance, The
Telugu Desam Party has a consistent track record of bsing a modern,
forward-iooking and sscular Party.

Madam, in contrast to what has happened in Gujarat, the Telugu
Desam Government has given the highest priority to the maintenance of law
and order in Andhra Pradesh and has effectively countered communalism in
all its forms. The Telugu Desam Government has been quick to deal firmly
with all instancas of communal disturbance. Though Hyderabad has a large
population of differant communities, there is no communal tension because
of these efforts. In keeping with the fundamenta! duties enshrined in our
Constitution, the Party has been working tirelessly to promote the spirit of
brotherhood and amity among all citizens.
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Madam, the Congress Party is a Party that has reduced itself to a
Party of self-seekers sullied by scams and scandals. The Telugu Desam
Party has been steadfast in its opposition to the misrule of the Congress
Party. The long years of Congress rule in our country present a long
saga of years lost and opportunities wasted! [t is for this reason that in the
eighties the Telugu Desam Party founded the National Front as a group of
like-minded Parties opposed to the Congress. Later, we brought in the
United Front in order again to counter the opportunism of the Congress.
Sacularism was one of the...{nterruptions)...

SHR!I KARNENDU BHATTACHARJEE {Assam)} : Madam, he is
talking about the Congress Party only. ...{nterruptions}...

DAR. ALLADI P. RAJKUMAR: Madam, secularism was one of the
main planks for our participation in the United Front, it was a different
matter that the United Front collapsed under the weight of its own
contradictions. It was in this perspective that we supported the National
Democratic Aliiance, led by tha B.J.P. We worked on a National Agenda for
Governance that included issues like secularism, article 370, that is, Uniform
Civil Code and Ayodhya. Secularism was, therefore, cne of the important
planks for our support 1o the NDA. We have consistently pursued sscularism
and successfully checked the saffronization of education, recruitment of the
RSS cadres into the Government and precipitation of the Ayocdhya issue.
The events in Gujarat have serious implications for the country. If wa do not
remedy the situation in Gujarat today, we will be in danger of regressing into
the past, instead of moving into the future. As it is common knowledge,
after the incident of 27" February, and the subsequent violence, the State
Government of Gujarat failed miserably in discharging its responsibility. It is
unfortunate that the viclence in Gujarat continues even today. The Army has
been deployed to aid the civil authorities in Gujarat, Accusations have been
levelled by impartial individuals and Independent organisations that the
administration in Gujarat was partisan and connived in perpetrating the
violence. This is the first time after India's Independence that something on
this scale has taken place. The Government of Gujarat has nct onty failed in
curbing violence, but has also failed in extending relief and rehabilitation.
The failures of the Gujarat Government are well-known, and have been
widely reported in the media. The leadership in Gujarat consequently has
lost its moral authority to provide an impartial, equitable, fair and just
administration. In this situation, unless the leadership is changed, public
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confidence cannot be restored. The first and foremost task of the
administration is 10 restore psace and norrnalcy in Gujarat. What is required
today is a healing touch.

Much has been said about the federal nature of the Constitution of
india, with autonomy for the States. The Telugu Desam Party has always
maintained that greater autonomy should be given to the States. Only strong
States can make a strong Centre. However, the events in Gujarat cannot be
viewed as a State issue. What has happened in Gujarat, threatens the very
future of the country. It may be recalled that when caste kilings took place
in Bihar, there were wvociferous demands to dismiss the Rabri Dewvi
Government and impose Presidsnt's rule. The violence in Guijarat is many
times more serious than what happened in Bihar,

It is being argued by certain quarters that the NDA at the Centre
should not interfere in matters pertaining to the B.J.P. in Gujarat. The BJP is
the major party in the NDA. The Prime Minister himself belongs to the BJP.
Consequently, the NDA cannot be insulated from the consequences of the
actions of the BJP. The effects of those actions jpso facto extend td the
members of the NDA and parties supporting the Alliance. It is wrong,
therefora, to draw artificial boundaries between the NDA and the BJP on
this issue. This is not the time for quibbling over technicalities and nit-
picking. We have to show statesmanship and rise above narrow and petty
politics. Unless we do so, history will not forgive us. This is the time for
giving a clear message to the country, and it is our firm beliet that this is
not possible without a change of leadership in Gujarat. We cannot restore
public confidence unless we take measures that clearly signal our sincerity
and commitment to be just and fair. Sir, the Congress Party is projecting
itself as a great champion of secularism today. History stands testimony to
the duplicity of the Congress on the issue of secularism. The role of the
Congress in fornenting riots against the Sikhs in 1984 is a permanent blot on
our democratic polity. The compromises made by the Congress with
communalism are boms by the Shilanyas performed by none other than
Aajiv Gandhi himself. It was again the Congress Government, with P.V.
Narasimha Rao at the helm, that was a silent spectator to the demolition of
Babri Masjid. The Congress is a party that wants to gain power by hook or
crook. In its blatant pursuit of power, it wants to be everything to
everybody. In January, 1991, it was the Congress Working Committee that
passed a resolution that said, *Hinduism is the most effective guarantor of
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secularism“. It is obvious that the Congress has scant regard for the
minoritias, except offering them lp sympathy. The Congress Party has lost
its idealism and is wiling to make any compromise, at the cost ot ethical
considerations and moral principles. ..¢nterruptions)... Madam, Ingdia is a
country with a great potential, .. .¢nterruptions).,, Despite nearly half-a-
century of rule by the Congress, it continues to be mired in poverty and
underdevelopment. ...{nterruptions)... One-third of India’s population lives in
abject poverty. ..{(nterruptions)... Wrel T S| A AR @Y ff swfag
RN A TRt FuR fiemn| The Telugu Desam Parly is a secular pady.
..{ntarruptions)...smq =g &, st w1 TE & B LA WIRE A s o TEw
# ot 9 g AR o ARpalon ¥ Rygia w® smaRa 6 L (sgaam)...

SHRI KARNENDU BHATTACHARJEE: What Is secularism?
...{Interruptions)...

THE DEPUTY CHAIRMAN: Please sit down. ..{nterruptions)...
Please sit down. ...{nterruptions)...

of) wTvEEn g (sew w2 - Asw, 39 fiomel ¥ i Rrsew @
&7

IUWIEY © Ay &s Wiy, e e dfw ().,

DR. ALLADI P. RAJKUMAR: Madam, one-third of India's people
continue to be iliterate. ...[nterruptions)... India has to content with an
increasingly competitive world. .. {nterruptions)...Countries like China are
forging ahead, while we ara caught up in issues that only pull the country
backwards. ...¢nterruptions)... It is the task of nation buiiding that is crying
for attention today. ...{nterruptions)... W& a1, TN &2 )

THE DEPUTY CHAIRMAN: Please sit down. ...{(nferruptions)...
Please sit down. ...{nterruptions)... Take your seats. ...Jmferruptions)...

SHRI KARNENDU BHATTACHARJEE: You don't have to say about
the Congress. ...{(nferruptions)...

SHRI C. RAMACHANDRAIAH (Andhra Pradesh) : s it your

monopoly 1o accuse others? ...{nterruptions)... You must show the sagacity
to accept the facts. ...{Jnterruptions)...
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THE DEPUTY CHAIRMAN: Please sit down. ...{nterruptions)...
Please sit down. What | am saying is that averybody is going to have his
viewpoint. He is definitely not going to praise your party. Neither are you
going to praise his party.

DR. ALLADI P, RAJKUMAR: Madam, ' have myself sald that we
are anti-Congress. ...{nterruptions)... Basically, our party has emerged as
an anti-Congress party. ...(nlerruptions)...

THE DEPUTY CHAIRMAN: He has a right to express his views,
Jnterruptions)... Let him say what he wants to say. if he thinks that the
Congress is not secular, it Is his view, not yours. ...{nlerruptions)... 1 is his
view. [ am not responsible for his views. .. .{nterruptions)... You are also
not responsible for his views, ...{(nterruptions)...

SHRI YUSUF SARWAR KHAN alias DILIP KUMAR {Maharashtra) :
Madam, the House is assembled here to discuss an important issue.
...{nterruptions)... The Members must speak about it. ...(nferruptions)...

They should not use it as an gpportunity to speak* about other people and
other parties. ...(nterruptions)...

THE DEPUTY GHAIRMAN: | have seen how many Members have
stuck to that. .. .(nterruptions)... Piease sit down. ..{nterruptions)...
Please sit down. _.{nterruptions)...

SHRI C. RAMACHANDRAIAH; Madam, he has used the word t
He has to withdraw it. ...¢nlerruptions)...

THE DEPUTY CHAIRMAN: Please sit down. ..{nlerruptions)...
Ptease sit down. ...{(nlerruptions)...

st T e . 52 e #7 uwe gl i . (sreum)...
m:m.ﬁ:ﬁmﬁﬁ;mtﬁqa‘n

SHRI C. RAMACHANDRAIAH: | have never expected such a word
from Dilip Kurnar, ...(nferruptions}...

¥ Not recorged.

351



RAJYA SABHA [2 May, 2002]

THE DEPUTY CHAIRMAN: Okay. Take your seats.
..{nterruptions)...Please sit down. ...{nterruptions)...

SHRI C. RAMACHANDRAIAH: He has to withdraw the word. How
can he say*? ...{nterruptions)... This is not cinema. ...{nterruptions)...

THE DEPUTY CHAIRMAN: Pleass sit down. ...{nterruptions)...
Piease sit down. ...interruptions)... Nothing will go on record.
(Interruptions)... Please sit down. ...{nterruptions)... If you don't sit down, |
can't give my ruling. ...{ntsrruptions)...

THE DEPUTY CHAIRMAN: Please take your soat. '(lnterruptlons).
Please keep quiet, ...{nfsrruptions)... .

SHRI 5.S5. CHANDRAN: Madam, he has talked about cinema.
(interruptions). He should withdraw his remarks. ...{nferruptions}...

THE DEPUTY CHAIRMAN: Now forget about the cinema. The
word uttered by him is unpariamentary. This word has to be withdrawn;
otherwise, | will remove it. ...(nferruptions)...

ft wrwm wrewan : i3, Tre SW oW W fagEl v
...(TTET).UKS 99 v 3 AT WA (=),

Sreamfy - grd A 3w # faggt s AW ) . (swer)..  Don't
teach me. | have heard s0 many speeches in the House. They were not
on the subject. Pleass do not talk about it

off v U ¢ SueHfY T, AR X AEED X o, ot ww
w7 .. ().

Iaeamafd : a7 &S gl | .. (s,

SHRI §. S. CHANDRAN: Madam, he should withdraw his remaric
about cinema. ...(nterruptions)...

¥ Not recorded.
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THE DEPUTY CHAIRMAN: Please sit down. .. .{nterruptions)...
This is not 2 Cinema Hall, .. {nterruptions)... Please keep quist,
..interruptions)... Please sit down. ..{nterruptions)... Mr. Chandran, you
are not listening to me. W you do not listen to me, | will name you. The
discussion is on Gujarat, not an cinema. FPlease kesp quiet. Let him finish

his speech.

st WAEH TwEEn - AeH, AN JWEG ' ® fIggl aRagd|
...(aREm)...

i 9] OO ¢ TG U9 ) 9t < ) L (wadm). .
ot wftwr a4 o ol F wewm £ A ;0 aeedig T e

YWY : vE e, s &5 W) | ame ¥ wigd | a9 &9 e | ang
e R

DR. V. MAITREYAN: Madam, he has taken the name of cinema.
rterruptions). ..

DR. ALLADI P. RAJKUMAR: Madam, the word uttered by
Shri Dilip Kumar should be withdrawn, He is a great man. We admire him.
It is very unfair on his part to utter such a word. ...{nferruptions)...

THE DEPUTY CHAIRMAN: Plgase sit down. __.{nferruptions)...

off wvEe wEesEEn ¢ Ay Ho O] @ TEHT WTe @ OiE | 2§
...(smaam). ..

ot & wmE WA v ot ¥ odfer W g =W ot F @
(EEErE)... s ol F o & AR F w®& g @ &7 (@), ol ¥ R
& R A amg e WfieR | gl

Suwenafa : 430 g wg AfdT) amy f dfag)

THE DEPUTY CHAIRMAN: Mr. Rahman Khan, you are a Deputy
Leader of your party, Instead of asking others to keep quiet, are
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7.00 p.m.

making a noise. The word' s unparliamentary. If Mr. Dillp Kumar
withdraws it, fine; otherwise it will not go on record.

SHRI JANARDHANA POOJARY: Madam, | am on a point of order.
In the course of his speech, he has made some remarks against Shri Rajiv
Gandhi. Shri Rajiv Gandhi is no more. ...{ntermuptions)...

CR. ALLAD! P. RAJKUMAR: Madam, | said, “Late Shri Rajv
Gandhi'. He is no more. ... {nterruptions)...

THE DOEPUTY CHAIRMAN: | wil look into the record.
-.{nterruptions)...If all of you keep on shouting, | will not ba able to hear
anything.

DR. ALLADI P. RAJKUMAR: Madam, | have just mentioned about
what had happened at Ayodhya. So many Members have spoken on this
issue  on many occasions. S0, | am not debating any of
thage, . {nterruptions). ..

SHRI JANARDHAN POOJARY: He has made an allegation against
‘te non, Prime Minister...

THE DEPUTY CHAIRMAN: If anything is wrong, then, | will remove
it from the record...fnferruptions)...| think, tomorrow, my whole day wil go
on reading the record and see what is pariamentary. It makes me really
funny that we are such grown up people; we belong to the Upper House
and we are discussing a very serious problem, we are discussing the killing
of pecple; we are discussing the torture; we are discussing the rape; we are
discussing issues about how to bring confidence among the people or bring
peace in Gujarat. And, | am unable to keep peace in this House. | don't
understand if the kind of speeches that are being made over here is going
to bring any peace anywhere. This is my observatlon from the Chair. We
have to be raising our levels. We have to bs raising above our political
considerations. We have to be raising above the gallery, the Press or
television. Let us think seriously about it. | don't want to give you

¥ Not recorded.
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sermons. | feel that the debate is really not as it should have been, as it
started. Please, Mr. Rajkumar, | expact you...{nterruptions)...

DR. ALLADI P. RAJKUMAR: I have not mentioned any
unparfiamentary words. ! is unfortunate that such a great man like Mr. Dilip
Kumar, who has received the late N.T. Rama Rao's highest award in this
country, has used the word ...{nferruptions)...

Ioeamfy . IFF! Wi 8 e | He may not be knowing it

1. st . vogpww ;A AT 2 @ qu 3o wRY) 9 R @ fe
e e aren diw Tdf ¥ 89 gu A8 g A E)

THE DEPUTY CHAIRMAN: Mr. Rajkumar, you are a very senior
Member in this House ...{nterruptions)..., | do agres; | know what is
unparliamentary or parliamentary. | know it because | have been here for 15
years. So, | know what is unparliamentary or parliamantary. He didn't
know it. Let us give him the benefit of doubt. But | promise that it will not
be there on the record.

IO ; 8 TEv | A9 Rag & SR

DR. ALLADI P. RAJKUMAR: | only appeal to Mr. Diip «umse to
have sense, at least, now ...{nferruptions)...

Iuwafy : 30 93U, o9 g @@ B T &1 Let him complets.

SHRI RAVI SHANKAR PRASAD : This House has a certain
reputation. Madam, whatever speeches have been made, kindly go through
them and remove unpartiamentary words.

THE DEPUTY CHAIRMAN: | have told you; tomorrow, | am going
to sit the whole day, looking at the record ...fnterruptions)...

SHAI 8.8. AHLUWALIA: Why should it be expunged tater on? Why
can't the Members, who uttered these words, withdraw them?

DR. ALLADI P. RAJKUMAR : India has to contend with an
increasingly competitive world. Countries like China are forging ahead while
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we ara caught up in issues that can only pull the country backwards. It is
the task of nation bullding that is crying for attention today. it was
Mahatma Gandhi's vision of free India to wipe every tear from every eye.
The collective energies of our country must be utiised for addrassing these
basic problems. We should not be wasting our energies in creating artificial
walls and propagating bittemess and hate. If we forget our primary task of
developing the country and get bogged down in issues that are irrelevant to
India's future, coming generations will not forgive us. The text of the Motion
received from Dr, Manmohan Singh reads: It is Dr. Manmohan Singh. | am
sOrry. ...{nterruptions)... I corrgct myself, ...{rterruptions)... Dr.
Manmchan Singhji moved, "That this House expresses :its grave
concern...{nterruptions)...

SHRI K. RAHMAN KHAN: Madam, it was moved in the Lok
Sabha. ...{nterruptions)...

THE DEPUTY CHAIRMAN: He wants to go to the Lok Sabha.
Why are you objecting? {interruptions) He wants to become a Member of
the Lok Sabha.

DR. ALLADI P. RAJKUMAR: Madam, | have corrected myself.
There is a typing mistake.

THE LEADER OF THE OPPOSITION (DR. MANMOHAN SINGH):
Madam, the hon, Member is reading a statement written by somebody else.

DR. ALLADI P. RAJKUMAR: Madam, the text of notice given by
Dr. Manmohan Singh reads, "That this House expresses grave concern...

THE DEPUTY CHAIRMAN: No. The notice is in Mr. Arjun Singh's
name.

DR. ALLADI P, RAJKUMAR : It was first moved by Dr. Manmohan
Singh. Later, it was in the name of Mr, Arjun Singh. 1t reads, "That this
House expresses grave concern over the failure of the administration in
ensuring the security of minority communities in various pars of the
country”... ...{nterruptions)...
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SHRI K. RAHMAN KHAN: It is not this Motion. it is Lok Sabha's
Motion. ...{ntarruptions)...

DR. ALLADI P. RAJKUMAR: Madam, the Motion is warded in such
a manner that nothing concrete will be achieved by either voting for or
against it. It would have been better if the Motion had spelt out concrete
steps to be taken by the Government for restoring normalcy in Gujarat. In
this august House, mere expression of concern and mere exhortation for
efactive steps are not enough. Moreover, it is not a question of restoring
the confidence of a minority community; rather, it is a question of restoring
the confidence of all the communities. [t is sad that despite such horrific
violence that continues to take place in Gujarat, the nation is reduced to the
status of a silent spectator, and we are left discussing a Motion that offers
no solution to the pain and pathos of the victims of inhuran acts in Gujarat.
The Telegu Desam Party has always played a responsible role and has
consistently worked for stable govermance both at the Centre and in the
State. The party has always adopted a value-based and principled
approach. It has not hankered after power, posts or positions, The party
has never allowed narrow prejudices or personal whims and fancies 1o guide
its policies. The TDP has always sacrificed short-term political gains, in the
long term national interest. It has never introduced political instability to
achieve selfish and partisan ends. It is, again, for this reason that the party
has not participated in the NDA Government, The interests of the country
and the State always take precedence over the intagrasts of parties,
organisations and individuals. However, the TDP cannct remain a passive
spectator to communalism overtaking the broader naticnal agenda. Short-
term stability at the cost of long-term development is not an acceptable
option to the TDP. While dealing with issues that affect the country, we
need to adopt a mature, responsible, measured, well-considered and
conscious approach at every step. We should not take hasty decisions on
the spur of the moment. After all, it is the future of the country that is at
stake. It is out of an earnest and sincere desire to safeguard the best
interests of the country at large that we have articulated our demands on
Gujarat, It would be worthwhile to recall the chronology of our demands,
First and foremost, we demanded immediate restoration of normalcy in
Gujarat and propar relief to and rehabilitation of the victims. When the
Prime Minister visited Gujarat, he termed the viclence in Gujarat as a
national shame. He stated that the whole country was behind the victims,
His statements and worthy intentions remained mere words and were never
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translated into deeds. As violence continued unabated in Gujarat, and relief
and rehabilitation measures continued to be inadequate, it becamse
imperative to pursue a change of leadership to restore public confidence
and provide a heaiing touch.

Madam, before | conclude, | once again request the hon. Home
Minister, who is. sitting here, that our party demands, and our leader
demands, that you must replace Mr. Modi at any cost. We wilt not
compromise on this issue. | aiso welcome the ralief announced by the hon.
Prime Minister, who has given Rs.150 crores for rehabilitation of the victims
in Gujarat. it should reach the innccent people who have been affected in
those areas. | once again thank you for giving me this opportunity.
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UdE Fraw fbY, TAd e A grm & - 14251 T W s A€ AW g AP
Frd yEwHeEE ¥ 70 | gfw A it @ W #E o7 avw ¢ oate ®Ru
T fom o) w, oFd B d @ amg soen &3 W1 e & e geTm @ o of
a5 W) ¢ & ® @ N A T o 5 A wern A I oawd | FA-f
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& wom WA b ()., @ e B A § ol awen g, 1w woE
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THE DEPUTY CHAIRMAN: If you keep on inerrupting sach other,
then we will never be able to finish this debate. ...¢ntarruptions).. Everybody
is going away. ...{nterruptions)... Only the Chair and some hon. Members
are sitting.

ot ¥y mf 9. A AR S &7 F S ogon - anfRarh Am # 4 wE
g wgen ¥ & e B vew ¥ A W@ A ¥ qwm o, et @gt @, Ien
I I TE T B Zm FR | Fw oaw Ao F e &7 v } e ser? s
g Ry Tl }| IW IE R Tg A oo A, IwF A A S v, /o
7 e v &7 & w5 a7 Ao o &) gt o A Re ¥ 3 qw ertwfda

sy Whw & 3iEw A w4 A o of | AR R Rrea
ot gE an goar ¥| qF T8 W IS ATA AW
off zof @t m, I warm T B ow.andamR. ot
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¥ 3@ o3 o 78 A, wa mm w1 AW ¢ ) AomE-pol st o
e afrerdt A At & @ # Ius Reene €3Ny ariEd A b forg dAw E ) ol
Hifen # 4 wer )RR § 3 B BEn w7 oI &, @ g F wes
Friard) FEW1 # o 3@ WA A g wEn el € % 39 ww B T, A oy
H A FW @, AT gU HQE a1 e @ AW, 98 9 9 a@ 781 et
TS B | AW W, FE Q) WHM gC I, IO A IaA T8 A TE T AW
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w Reaitiiey da wRar a1l

A awnm @¥F : FpwE o, § sus SRS & A ) oEl deva
g &, S A H¥E A smomt A g

ft dypnf vw. W N o g T W) I I 95 gD AW TEH
forem | &3 & St AfEn § AT vy

sft argwe v A s AfEE e o Hfam)

ft o ol Fd A T 2 @ € & 3w e w0 R R @
& 78 WM ¥ )

St g va. Re - Aefie wu @ A § e = §) g, w=
e | # S w1 a9 B vE €| R ohe 3w g Ad &) L (wmeam)...

It . S, Feve # 3| 3mg iz

f Fyurf g, RA : A SaERy wEE, ¥ arar get uEeh @
wggd &R B § | & wewar § & e sra ot A8 & | e |

Joaaafy @ PR Wg %39 wig amqdt avg &, o amsr &1 Now, |
have to make an announcement. | want to taka the House into confidence,
In the morning, it was dacided in the hon, Chairman's Chamber that we will
have this discussion for eight hours, and, accordingty, the time was
distributed. Now, we have exceeded that time by half-an-hour. Ang, | still
have the names of 42 speakers,

OR. T. SUBBARAMI REDDI (Andhra Pradesh) : Madam, how much
time has been given to sach Member?

THE DEPUTY CHAIRMAN: Every Member is making & malden
speach. f you make a speech, it will alsc be a maiden spsech, and you
will take advantage of that. | leave it t0 you, the Members of this House, to
decide as to how long you want to sit.
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SHRI AMAR SINGH: We will sit as long as it continues, like the
Lok Sabha,

THE DEPUTY CHAIRMAN: How to do it? | would like you to come
here, sit in the Chair and do it. Everybody is exceeding the time allotted to
nim, Most of the Members have taken extra time. Among others, | have
with me, the names of 25 speakers, who are Nominated, or, are very senior
Members. We would like to hear them all. It is impossible. We will have to
sit” tit tomorrow morning. So, anybody who wants to have dinner, can go
and have it. The Leader of the House wants to say something.

SHRI JASWANT SINGH : It is for the consideration of the hon.
Deputy Chairman and the hon. Members of this House whaether to sit late or
not, Madam, you informed us that there are 42 hon. Members who wish to
participate in the debate. No doubt, we will all benefit by their participation.
In the other House, the attendance was guaranteed on account of the fact
that the discussion was to be followed by division and voting. Here, in the
very beginning, | had said that no division would be required. We are in
agreement with the Motion and the Government supports the Motion.
Despite that, hon. Members wish to utilize this occasion to give voice to
their views. Now, there are two options. We can continue the debate or
we can stop here. | believe, we should terminate the discussion for today,
at a reasonable hour, which is agreeable to all hon. Members, and than
continue the discussion tomorrow. | have no difficulty in that regard. It will
enable hon, Members to have their say.

SqwTfY : HeR a1 X ww # g @ giw 71 He is the Leader
of the House. | think, the convention is wa should listen to him.

SHRI JASWANT SINGH : Madam, thew are many conventions. If it
is not convenient for the Members to consider it tomorrow, we can consider
it on Monday.

AN HON. MEMBER: Do it tomorrow,

THE DEPUTY CHAIRMAN: But tomorrow, we have the Private
Members' Business,
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SHRI JASWANT SINGH: Madam, let me share with hon. Members
that it is not unusual for the House, by a collective decision, to specially
mandate the House for temporary postponement of Private Members'
Business to a subsequent Friday, for taking up a matter of importance and
the matter which the House wishes to take up.

SHRI PRANAB MUKHERJEE: Madam, after the Leader of the
Houss finishas, | would like to make a submission.

THE DEPUTY CHAIRMAN: Okay. Let him finish,

SHRI JASWANT SINGH: | am quite willing for the House to decide
to sit, say for another one hour or so, that is, till eight o'ciock. Thereafter,
we can maet tomorrow. We have a special dispensation. As we have a
special dispensation, tomomrow's Private Members Business, whethar it is a
Bit or Resolution, can be postponed tc subsequent Friday, If there are 42
Members who wish to participate in the debate, surely, they would like to
participate, because it is an important discussion and they give importance
to the discussion, then, we will have ic sit late. That is the sum and
substance of what | wish to appeal.

SHRI PRANAB MUKHERJEE: Madam, | have no problem in
agreeing with the Leader of the House, but we have some constraints which
we shall have to keep in mind. During this Session, we discuss the
functioning of various Ministriess. The functioning of four Ministries was
slated to be discussed, but we have discussed only one Ministry, that is,
the Ministry of Labour. Three other Ministries, i.e. the Ministry of External
Affairs, the Ministry of Human Resource Deveiopment and the Ministry of
Agriculture are yet to be discussed. We have to discuss the Finance Bill.
At least, two days will be required for the Finance Bill. it has become a
practice and we ara becoming a willing partner to it that the current year's
oxpenditure proposal of crores of rupees is going to be approved by
Parliament without having any discussion. These are not good things.
Therafore, my most respectful submission and appeal to the hon. Members
would be that the Members who want {0 speak can speak, because
tomorrow also the same problem will be there. If thera are 42 Members,
and suppose each Member speaks for ten minutes, then, we will have to sit
little longer. Thearefare, my most respectful submission would be that let us
sit a little longer. Try 10 see that as many Members as possible can make
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their cbservations. Thereafter, we shall have to sit tomorrow. As far as
Private Members’ Bill is concermmed, we have posiponed too many Private
Members® Bills, including that of my colleague, Dr. Karan Singh. Though
some time has been wasted; all of us are respeonsible for that. My most
respectful submission wouid be that we cannot have the cake and eat it
too. If we have not transacted business for several days, let us
compensate it, as far as possible, by having discussion today. It can be
carried on till tomorrow.And, naturally, tomorrow, the reply of the mover of
the Motion and the speeches of certain other Members will take place. Let
us not adjourn the House right now. Yesterday also, we had the same
problem. Therefore, my most respectful submission would be that we
should sit a little longer, and we should see to it that we are able to cover
as many speakers as possible tonight itself.

THE DEPUTY CHAIRMAN : | am not going to waste any more time
of the House on this aspect, because the Leadsr of the House and the
Chisf Whip of the major party. ...fintsrruptions)...

SHRI NILOTPAL BASU : Madam, we have to react on this. | had
made this point earlier when | said that after wasting seven days of the
House, after the stand taken by. ...{interruptions)...

THE DEPUTY CHAIRMAN : Now, don't go back.

SHRI NILOTPAL BASU : No, Madam, this point has to be made
because, every time, it is the Opposition which is blamed for blocking the
proceedings of the House. Therefore, | would reiterate this point. So, we
should sit, no matter how long we need 1o, and complete the debate today.

THE DEPUTY CHAIRMAN : Now, | have to give time,

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN) : "My request would be, today, we will sit up to 11,59 p.m., we
can postopone it for tomorrow. In this way, today's business would be
over. And, then we can postpone it for tomorrow.

THE DEPUTY CHAIRMAN: | want the house to know one thing.
Don't thing about the number of Members that are left. There are 42
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members, But the thing is, how much time is left. That is the most
important thing. Everybody has exceeded the allotted time. If we exceed
our time, we have to sit late. Yes; Mr. Nariman, | have got your name.

SHRI FALI S.NARIMAN (Nominated) : Madam, | have an unseifish
suggestion and a selfish one. The unselfish is, that there has bean a great
deal of discussion outisde this house that we are not sitting on Fridiays at
all, wask aftar week. And, many psople, joumalists et¢c. have al mentioned
as to why the Private Members Business is not being done. So, whatever
date you give, Madam, | would respectfully suggest that the Private
Members' days should be respected. The second, which is, of course,
selfish is that | will not be here tomorrow, for pressing reasons.That is not
possible. Of course, it is not possible.

SHRI M.P. ABDUSSAMAD SAMADAN! (Kerala) : Madam, madam,
...Interruptions)...

THE DEPUTY CHAIRMAN: Now, | am wasting more time on these
respectful suggestions.

SHRI M.P. ABDUSSAMAD SAMADANI: Madam, it we are sitting
late today, then. ... {nterruptions)...

SHRI SATISH PRADAHAN: Madam, everybody takes too much time
and at the fag end of the discussion, nobody is therg, And, the other thing
is that we do not get sufficient time 1o speak. This hag been our experience
every time. This time | am reguesting you to give justice.

THE DEPUTY CHAIRMAN: Now, this discussion is closed. We are
now, resuming the main discussion. | am calling Mr, Kuidip Nayyar,because
he is not keeping well, he had an operation. So, he will be callad.

SHR! 8. VIDUTHALAI VIRUMBL: Madam, what is the decision that
you have taken?

THE DEPUTY CHAIRMAN: The decision is that we will try to see as
to how much we can go ahead, and if the political parties volunteer the
names of some of their Members, | would be too happy. so that we can
finish it today. We can have the reply tommorrow. | cannot tell because
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you do not iisten o e, and there Is no point in saying it. Mr. Niiotpal Basu
took more time. ¥R SR 2t = AT whw @, I O vav wwg W & e
weE-wd ¥ ¥ w9 T, SEeY # ww T e

it fieiros 7y : I Tv-Aaw Y AR A Rnp v #) ang dm it
s fra far v fora £

IRy - 75 4 0 ¥ R wE @ €)1 .. Interruptions)...

SHRI S. VIDUTHALAI VIRUMBL:  Madam, if you want to sit
throughout the whole night, then we should be told. ...firterruptions). .

THE DEPUTY CHAIRMAN: | am not against anybody., | am just
doing my constitutional duty. So, please don't take it personally. The chair
has a difficult job to do.

SHARI NILOTPAL BASU: If you apply certain rules, you apply them
uniformiy.

THE DEPUTY CHAIRMAN: | wili tell you. You want me to read it?
Shall | tell you how much time everybody took? it will be very embarassing.
It is better that let Shri Kuldip Nayyar speak. ...fnterruptions)... It will be
very embarrassing. @7 Wil #t @ dea wftg & gafe I o ergw o € an)
.. (FEEF)... 3 e e o ave € er wee w% ) L (amae)...

R Aevad 7Y © A9, BN R w7 §) o A #fie, TR
o eem Rr &)

Il - A W ¥ fag @ o §) L (o). A @Y v o am
aA WE g

SHRI PREM CHAND GUPTA: Madam, when will the hon. Prime
Minister speak.

THE DEPUTY CHAIRMAN: Till | finish the list. 3T FadT 4R o =
grers S

it S T« AH, T &1 Wl it be today or tomorrow?
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THE DEPUTY CHAIRMAN: 11.59. The mover of the Resolution
has to speak, the Home Minister has to speak and the PM has to speak.
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SHRI KULDIP NAYYAR (Neminated): Madam Deputy Chairman, |
have had surgery and my doctors have asked me not to spsak. But |
cannot help it. The challenge to our basic values is so great after what has
happened in Gujarat, that we must speak. We fought for a pluralistic
society. The Hindutva forces are trying to destroy it. But | tell you, you will
never be abie to succeed in this. Hindus and Muslims know how to live
together in peace if the communal forces leave them alone. We have a
composite culture. NoO Vajpayees and no Advanis will be able to change it.

SHAI M. VENKAIAH NAIDU: Madam, Mr. Kuldip Nayyar also
cannot change the soul of our country. He cannot do so by talking all
these ', What is be talking?

THE DEPUTY CHAIRMAN: 'V is unpartiamentary.

SHRI M. VENKAIAH NAIDU: | withdraw that word, but see what is

* Not recerded.
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it that he is talkking. ...¢nterruptions)... It is very unfair on the part of a man
of his stature. ...{nterruptions)... We also have our self-respsact.

SHRI NILOTPAL BASU: Then you restore normalcy in Gujarat.
SHRI KULDIP NAYYAR: What is the problem?

THE DEPUTY CHAIRMAN: What is it that he wants to say? ¥
A, s T P W oA T D R GfF A TEm o tevw W W O gufar R
g1 el

ff gedio Aav : Aew, A g ug A

Iqwaefy : TE, s R wa Pf § Rad 3 i IF there is
anything which has hurt anybody, it will be removed. ...{nterruptions)...

SHRI NILOTPAL BASU: Madam, he has also said:
THE DEPUTY CHAIRMAN: He has withdrawn it.

SHRI M. VENKAIAH NAIDU: | have withdrawn it. | am sensible
encugh to withdraw it. See what is it that he has said. ...{¢nterruptions)...

SHRI J. CHITHARANJAN {Kerala}) : Madam Deputy Chairperson, |
rise to support this motion. For aimost seven days, the House was not
functioning and today, in the morning, the Leader of the House had
declared that he agreed with the Motion in totality. If that was the position
of the Government, then, why should they have objected to admit this
Motion and also to carry on a discussion on this? | am at a loss to
understand that,

[THE VICE-CHAIRMAN, (SHRI T.N. CHATURVEDI) in the Chair]

The disturbing developments that have been taking-place in Gujarat
have been going on for the last twc months, The media, both the print

t Not recorded.
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media and the electronic media, had reported the developmeants truthfully
this time. Therefore, the people could understand what was going on there.
Besides that, the National Human Rights Commission had gone there. The
Commission had also submitted its report. Thereafter, the Minorities
Commission had also submitted its report. Besides that, there were so
many delegations consisting of very prominant individuals, 'which had gone
there. They alsc had made statements about what they saw there. If one
goes by them, mass massdcres have taken place in Gujarat during these
days. There ware not only mass massacres, but houses had been set fire
to, locting had taken place, women had been raped; that 100, gang rapes
had taken place. If such things have happened, that is a very severe
development about which the whole nation should be concerned. That is
why we have insisted that a discussion shall take place on the basis of a
Motion like this. But the Government had prevented the discussion. But |
think that we are parfectly right in pressing for a discussion on this,
...{ntarruptions)....

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Please take your
seats. Yes, continue, Mr. Chitharanjan.

SHR! J. CHITHARANJAN: All of us are very much concerned about
it, the nation is very much concerned about it, because very barbarous
developments have taken place, inhuman murders have taken place, women
have been raped and our democracy, our secularism, pluralism, everything
is under attack. Therefore, naturally, we will have to be concerned about it.

Sir, when some others were speaking, they had referred to fascism,
Mr. Arun Jaitley, the hon. Minister for Law, has also spoken about it. He
has said that what happened in Germany and what is happening here are
different, But, Sir, there are similarities., He himself said that people
belonging to a particular section or religion arrogate to themselves
superiority saying that they are superior and others are all infarior. Then,
they resort to murdering, annihilating one saection of people as it happened
with the Jews in Germany. Another thing is, the democratic administration
and set-up have been smashed. Democratic rights have been given a go-
by. This was what had happened in Germany. | think, my friends on the
other side, will not get agitated. But, the trend of facism is showing its own
face about which all of us have to be concerned about, and ail of us have
to pay attention to it. Sir, here, for a long time, a section of people
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8.00 p.m.

belonging to a community, that is, the Hindu community, themselves claim
that they are the real leaders of the community. They became the self-
styled leaders. Then say that they stand for a Hindu Rashtra in India,
because this country belongs to the Hindus. Others are psople who have
come from outside. They are all migrants. Then, they say that the
minorities will have to get sympathies of the majority community, if they
want tc have protection in this country. And then during the period when
incidems were taking place Gujarat, even responsible people belonging to
that group had plainly stated without any hesitation that the accounts with
the Muslims will have 10 be settted once for all. Such advocacy is going
on. If you take the experignce of last ten years, the very same group had
been propagating that 3000 mosgues in India are Mosgues built in piaces
where the Hindus temples were there. Therefore, all those mosgues will
have tc be demolished. They say that every mosgue is a shame for this
country, and therefore, it should be demclished, and instead, a Ram tempie
will have to be constructed. | would put a question to my friends in the
Government.  Are you not subscribing to this view, or, are you not
supporting this view? Abcut the Ram Temple issue, recently, the Prime
Minister had stated that the Ram tempie is a national issue which will have
to be solved. The temple will have to be constructed, and that too, at the
same place where the Babri Masjid existed. Therefore, in this condition, the
communal division is taking place. Of course, when one communal division
takes a stand, definitely, it will have its reaction on the other side. And
here, both the communal fanatics or fundamentalists are helping each other
in creating division in the society, and leading the society to fight each
other, to kill each other. That is what is happening. Mr. Arun Jaitley has
said that we should make an introspection to find out as to why this division
has taken place. There shall be no doubt why this division has taken
place. Who are the people who are responsible for creating that division?
Then regarding the facism, after coming to power, the Government under
the leadership of the BJP, insisted that the Constitution shouid be reviewed.
A Committee had been appointed for that purpose. Then, regarding the
freedom of media, | would like to make one point. Whenever the media
reports something, which has happened, all the persons in the
Government and the ruling party pounce upon the madia, and they
wreak vengeance. Wae all know what bhappened to the Tehelka people.
The Government cannot tolerate the Opposition, the media or some other
people speaking the truth,
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THE VICE-CHAIRMAN (SHRI TN, CHATUREDI): | am afraid your
time is up. You have to stick to the time and wind up.

SHRI J. CHITHARANJAN: | will finish within two minutes.

THE WICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : Please
cooperate.

SHRI J. CHITHARANJAN: | will cooperate. Now, real fascism is
taking place. Therefore, the maijority of the people are afraid of what is
happening or what is going to happen. When the Executive Mesting of the
BJP was heid in Goa, it appeared in the Press that if Narendra Modi was
removed from the Chief Ministership, the fire would spread toc the cther
areas of the country, Those people have the courage to say that, and this
Government kept mum. All these things taken together creates a fear
among the pecple that cur Constitution is being jeopardised, the basic
principles of our Constitution are sabotaged and they are trying to lead the
country to a difficult situation which wili be very harmful to this country,
Therefore, | appeal to all that this Motion shouls be passed.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Shri  Satish
Pradhan. You have ten minutes.

SHRI SATISH PRADHAN: Mr. Vice-Chairman, Sir, | will take less
than that. amevof Iuwmimenyg o, & aar & 39 &= o o ¢ aga ) @ =
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. & A @ gEd £ UE e ged ¥ A, i I a o
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THE WICE-CHAIRMAN (SHR! TN, CHATURVEDI): Please do not
interrupt.  Let him finish, We are already short of time. Please do not
intarrupt.
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SHRI FALI S. NARIMAN : Thank you, Mr. Vice-Chairman, Sir, for
allowing me 1o speak.

Sir, | support the Mction, as everyong on both sides doss. | don't,
at aill, support all that is said. It is now two months and though it is hurtful
to say so, even the ghastly, senseless kilings, which we all acknowledge,
have bacome a political shuttlecock. Unless we get news from Gujarat of a
kiling almost everyday, as regrettably we still do, cur passions are not
satiated, our hate is not assuaged.

For God's sake, | would appeal to all the hon. Members to give it
up. Let us give up this hate and all acrimony. | raespectiully submit that
remembering Ghodse and Hitler may make hsadlines but it only fosters
more hatred.

I don't think, Sir, the simile about Germany or Hitler is at all well
placed on this occasion. It is unfortunate, because it suggests dictatorship
and we are opposed to dictatorship. The Law Minister assured us that his
party is opposed to dictatorship. The Congress Party--we must remember a
party that suppressed all the freedoms during the June 1975 Emergency--
also oppose dictatorship. | opposed the Emergency of June 1975 and |
oppose today the Government's handling of the carnage in Gujarat.

Yes, | don't use the word 'genocide’ in deference to the advice of
the Prime Minister in a printed speech, which has been distributed.
Because, though we use the exprassion as in the dictionary sense, our
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friends abroad interpret genocide in an international law sense. The stand of
the Government today, in this House, is weicome. But | submit that it is not
all that altruistic. Some allies are also leaving or are threatening to leave,
which | suspect explains the stand.

For me, the oniy silver lining in the marathon debate in the other
House last Tuesday was a statement of the Home Minister--which was
reported--and | quote: "But for me, Gujarat is a matter of much pain and
anguish." After the intervention of the Leader of the House today, this is
now the theme of the present debate. We all have pain and anguish,
whatever our political associations are. But we, who are not in Government,
must, | believe, turn down the rhetoric. But, at the same time, we have the
right to ask those in Government, not in threatening tones, not in loud
voices, as the Externa! Affairs Minister chided us, not in anger, but, at least,
we have the right to ask: What has this Government done to relieve this
pain ang anguish? Regrettably very little at first. A great American Judge
once said about the Supreme Court in which he said, that 'the thing we do
best here is not doing'.

This characterised the Centre's attitude for the first few weeks -
simply not doing, leaving it to the Chief Minister to do virtually as he
pleased. The Bhagwat Gita says:

‘Whatsoever & great man doeth, that other men alsc do. the
standard he setteth up, by that the paople go.”

Many centurles later Aristotle said that persons in position of
influence exercise a teaching function. The people see what they do, not
what they merely say and they do likewise. This, | believe, has become of
crucial relevance today. It is not what we say here that matters but we do.

All appeals to the Government from adversaries as well as its allies
and friends during the past weeks have fallen on deaf ears. Like Mr,
Molotov in the early days of the UN, his favourite word was Nyet. The
favourite and repetitive word of the Government was 'no-no'. No, no, to
everything suggested. The time now has come for good men and women
to lsave this Government, the sad ship of State in which we are all
compelied to sall s leaking on all sides. That I8 the only way to show that
good honourable people will 1ake 8o much and no mere that people holding
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seats of power and position ars not enamoured of them and are not glued
to them, This, | believe, is the only way to change the attitude of the
Government - not by hacking back to Godse or Hitler. Most important
people in public life, which of course, includes Ministers on the Treasury
Benches, travel so often by plane that they just cannot forget the 'fasten
seat belt’ sign which is now a permanent feature on all flights. What most
of them have forgotten is that you can and sometimes you must unfasten
your seat beit as my distinguished friend, the former Minister for Coal and
Mines did only the other day. This should be an object lesson to a large
number of people both inside and outside the House, who privately express
much sympathy with the plight of the victims in Gujarat but whose public
response never coincides with their privately expressed opinion, Positions of
power are very adhesive and people tend to stick 1o them at all costs.
They are the people of whom it will be said, not today but later, that they
were weighed in the balance and found wanting. The late Lord Denning
who died at 100 in his autobiography writes that as Master of the Rolls after
he had delivered a very controvarsial judgement in England, his wife advised
him to quit. He was then more than 80 years, but he stuck on saying to
her, 'my dear, { have all the Christian virtues except resignation.
Reluctantly and with some despair he had to leave a year later,

| have not asked the hon. Mr. Paswan to resign, but | am sure that
his wife must had something to do with his decision. 1 shows that men
may have intellect and the gift of the gab, but women have the wisdom.

The Home Minister, of course, is not going to resign but there Is
something he too can do, if he has the will.

Last Wednesday while answering my quastion about Gujarat and
giving some statistics, the Home Miniater said that the Gujarat Government
having already appointed a Commigsion of Inquiry with a retired High Coun
Judge, the Central Government perhaps could not appolnt a Commission of
Inquiry with wide ranging powers presided over by a Supreme Court Judgs,
which was a specific recommendation of a Constitutional body, the
Minorities Commission.

Since this was during Question Hour and the ¢onvention is that the
Minister must have his last say, | did not Interrupt him any further. The
hon, Minister must know that the question of setting up a8 Commission of
Inquiry with a sitting Supreme Court Judge with wide ranging powers of
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investigation and additional power of awarding relief would go a long, long
way towards restoring confidence in the minority cormmunity.

Sir, confidence cannot be bought with lakhs of rupees or crores of
rupees. It can only be restored by a feeling of security amongst the peopie
who need it. This is not a federal question, It is not a legal question, It is
a practical matter of an easy resclution. It does not require any consultation
with the Constitutional lawyers. [t requires a will and a practical approach
And the practical approach the hon. Home Minister must know is to pick up
the telephone and tell the Chief Minister that the Central Government wishes
to respect the views of the Minority Commission and request him to
withdraw his prior notification appeointing the K.G. Shah Commission, which,
from all accounts, has not even started functioning. And then, promptly,
issue a notification of the Central Govemnment as recommended by the
Minoritiess Commission. There is no loss of face. Nothing is asked for. It is
not a political battle. This is something that will meet with the demands of
the people. That ‘'something’ will give you some more credit and that
'something' will not discredit you in the eyes of the world, It is highly
uniikely that Mr. Modi will not honour the wishes of the hon. Home Minister
of the Central Government. As the Bbhagawad Gita says, "It is what we
do..." -- Mr. Home Minister -- "..not what we say, that counts." Wae all
have often criticised the judgments of some of our judges. | do as well
But, believe ma, the prospect of a sitting judge of the Supremae Court
rastores confidence in all the right-thinking pecple in this country, like
nothing else; mark the words ‘sitting judge.' A sitting judge I a sitting
judge; like a rose is a rose -- which a retired judge is not. It is8 simply
because the aura of authorily is derived from the place where he sits.
There is no aura of autherity in a retired judge. He may give awards in
important arbitrations as many of them are doing but they are subject to the
scrutiny of established courts and | dd recall that, recently, one brave judge
sitting in the Mumbai High Court set aside an award of a former Chief
Justice of India saying contrary to law because he was a retirad Chisf
Justice of India. So, ask the Chiet Minister, Modi nat to put his faith in
retired judges and put his faith only in sitting judges of the Supreme Court,
as recommended by the Minorities Commission. Fick up the phone, hon.
Home Minister, | beg you, please pick up the phone. :

The second point | wish to address on is article 355 which i3 what
this Motion is all about, This article was deliberately inserted in the
Constitution at the initiative of Dr. Ambedkar to replace a draft article which
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joft it to the discretion of the Governor, whether or not to suspend the
Council of Ministers in a State. In place of that article a new article -- draft
article 277(A) was introduced -- added deliberately. It corresponds to our
new articie 355. It is now admitted, and rightly so, that the situation in
Gujarat attracts article 355 but remember article 356 is not far behind. If
winter comes, as the poel says, 'can spring ba far behind?' |If article 355
comes, article 356 cannot be and must not be far behind. The duty under
article 355 is to protect every State against internal disturbance and the
manner in which this is t0 be done is by invoking article 356. Having
accepted thatl article 355 is attracted, the Government, | raspectfully submit,
must now act under article 356. This is how the article has been interpreted
by the highest courts -- even before Bommai case cited by Mr. Sibal.

Let me remind the House that in the Generai Elections, held in
March, 1877, the Janata Party secured an overwhalming majority in the Lok
Sabha. In nine States the Congress Party was continuing in power. Thers
was no internal disturbance in any of those States and the State
Governments, who were governing according to the pravisions of the
Constitution. They did pot need to be protected by the Union from the
prospect of any internal disturbance. Yet, considering the complete and
unequivocal rgiection of the Congress Party in the General Elections, the
Union Home Minister addressed a letter on April 18, 1977, to sach of the
ning States asking them to advise their respective Governors to dissolve
their Assemblies and seek a fresh mandate from the people. On April 22, in
a radio interview, the then Union Law Minister said and | quote, "A clear
case has been made out of dissolution of the Assemblies in the nine
Congress-ruled States and holding of fresh elections.” The Union Minister, at
that time, was Shri Charan 3ingh, in a Government which alsc had the
present Home Minister, as the Information Minister, and the present Prime
Minister as the External Affairs Minister, The decision of the Cabinet to
advise the President to dissolve the State Assemblies was then taken by the
Centre, even though the term of some cf these Assemblies had not ended.
Out of those nine States, in, at least, three States, the State Assemblies
had more than a year to compiste their term. They had duly elected
Governments in place. But the decision by the Cabinet was taken, not on
iegal grounds, but on high moral grounds. A suit was filed in the Supremes
Court of India, under article 131, by all these States, challenging the
directive of the Home Minister, saying that there were no legal grounds for
the directive. All those suits were dismissed by a Constituional Bench of
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seven judges of the Supreme Court, The decision of the Janata
Government, at the Centre, was upheld. The constitutional duty, under
article 355, the court said, was not circumscribed by any defined legal
principles. Things must be left to be judged on moral grounds. It is on this
moral ground, as also the humanitarian ground, that the present Motion
has been moved, and now accepted by the Government. | submit that the
only way to implerment this Motion is under article 358. What is the high
moral principle on which the Government must act under 355; if not heeded
10 by the State Government, then, under 3587 It is on evidence., Only
evidence. And the evidence is overwhelming. We have spent more than
four hours with hon. Members giving us various facets of it. Feelings have
run high, disorder I8 there for over two months, despite the Army being
calied in, and to say that there is no ground for Intervention under 355 or
356 merely becauss Mr. Modi is in & comfortable majority in the State
Assembly, I8 10 read article 358 textually, and not as the Supreme Court
read it, purposively. Last Wednesday, in a written reply to a question
concerning Gujarat, the Home Minigter gave figures -- number of deaths by
police firing -- 168; number of pesons who have died in clashes or in
communal violence -- 858; total number of deaths -- 824; properties burnt
-- 10,280 houses, 12,472 shops, and 3002 vehicles; and number of people
injured -- 2,082, Another vitat statistic tells us that there are more than
100000 persons in refugee camps. And, as per the statistics given by the
Law Minister today, more than 30,000 people have been chargesheseted.
Are these figures not enough to compel tha Government to take action
under articles 355 and 3587 | submit it is, We must never lose our senge of
anguish and outrage at deliberate or wanton logs of life and property of
citizens, because a society which loses its senge of cutrage (8 doomed to
extinction, All this has stretched for over two months, and, In the
meanwhile, we have a spate of reports of constitutional and statutary bodies
and of a host of NGOs, with which | would not trouble you because all of
you are familiar with them, But one important thing that the National
Human Rights Commission did say i8, there could be no clearer evidence of
the fallure 1o control the situation. These are the quotes from the report of
the National Human Righta Commission. The Law Minister did make out a
good case, from his Government’'s peoint of view, with statistics. Me told us
a good deal about the enquiries he made from the various authorities in
Gujarat about a large number of things. But | noticed that he did not tell us
about what we keep reading in the newspapers -- [t may be right, it may
be wrong -- namely, that a large number of brave and responsible officers
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were transferred merely because they helped the mincrities. Now, that may
be rumour, and that may be fact also. Someone has to make an
investigation. And it did not appear from the Law Minister's analysis that
any information has been gathered becauss, it is this ...¢nferruptions)...

THE VICE-CHAIRMAN {SHRI T.N. CHATURVED!): Please, let him
finish. ...{nterruptions)...

SHRI FALI S. NARIMAN: | wanted the Law Minister, Sir,
...gnterruptions)... You are not the Law Minister. | wanted the Law Minister
to answer. You are not the Law Minister. The Home Minister can answer.
...fnterruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Please wind up
NOow.

SHRI FALI S. NARIMAN: Okay, Sir, |If this does not impress the
Government, then, | would respectfully suggest we should alt hearken to
work, Shri Nanaji Deshmukh said today. And | found it very, very gratitying
that here is a man who has sacrificed a lot, a great follower of the great
Jayaprakash, of whom Mr. Goenka of the Indian Express had always toid
me that he had the greatest admiration for him, He said, "Bury your
persconal differences with the Leader of the Opposition, Prime Minister, you
and Mrs. Gandhi go to Gujarat, only then, will peace be restored.”

Mr. Prime Minister, you, and Mrs. Gandhi should gc to Gujarat,
only then will peace be restored.” | believe he is right. | believe these are
words of wisdom. There is no need to spread more hatred and, thereby,
incite more violence. And, therefore, |, respectfully, submit that they should
follow that example because it is the Gandhifi's examnple. Do you remember
he turned his back on Partition? He and Mr. Suhrawady went together to
save the minorities first in Calcutta and then, in Noakoli. This is what, |
think, the time demands. | respectfully request the hon, Home Minister and
the Prime Minister to do this.

i would like to mention one last point, and then, | will conclude.
The Government may be mistaken in its assessment of the situation. After
all, we all make mistakes, and we all make assessments, which may not be
correct.  And the views of other people, however, may not be always
wrong. | would reguest the Governmant to listen to their colleaguses.
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A distinguished judge of our Supreme Court always liked to quote
in his judgement, a passage from a letter written by Oliver Cromwell, to his
constituents. As you all know, Oliver Cromwell was a devout Christian. He,
today, would have been described as a bigoted Christian. He wrots in that
letter: "1 beseech you in the bowels of Christ, think it possible, you may be
mistaken." With all this evidence and all these findings, | beseech the
Government to think it possible that they may be mistaken. Thank you, Sir.
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SHRI ARUN SHOURIE : Sir, | am really grateful to the hon,
Members, who have brought us back to the Motion and to the situation in
Gujarat. | shall come to the spectacle that we say today in our House. |
think it was at the lowest ebb, | was bseing told all through by some very
important Members that this was just the beginning. | may point out that
by that kind of derailment of our institutions we are really compounding the
problems and are forcing the people to beﬁeve.that they cannot get justice
or remedy or sclutions from our institutions. That wil compound the
likelihood of incidents that we are discussing here.

Sir, t rise to support the Motion. The Leader of the House has
pointed out that it is a very well drafted and well-consideregd Motion. Yel
implications are being read into it.

| completely agree with Mr. Nariman that in all such situations,
rulers must have a moral response. And | speak in the confidence, | would
almeost say in the knowledgs, that firm steps have to be taken and that they
will be taken in the coming weeks. And that when the record of this time is
written, you will see the continuous interaction with the Administration, not
just with the political leaders in Gujarat, but with the Administration, with
local Peace Committeas and so on which were going on from here and
because of which, while stray incidents are continuing, | do believe that the
butk of the violence which, occurred in the first three or four days came
down. | am not claiming like Narendra Modi did that it was all controlied in
72 hours and all. But we must not also forget that it peaked and whilke of
course the graph is still too high, but it just does not compare with what it
was atl that time. One of the problems that is occurring, which | will share
with hon, colleagues, is that every solution that is thought of is then
traduced and motives are attributed to that solution. | will just mention one
instance. Mr, Nariman was just now pointing out to the case in 1877. Yes,
Assemblies were dissolved and it was said that the Supreme Court upheld
the step and said that they lost mandate and let them go to the people for
a fresh mandate. But that is exactly the solution which was thought of and
proposed in Goa by the BJP National Executive - go back and seek a
mandate from the people because these things can only be settiad by the
people in a democracy. Go back to them and that was immediately
traduced as - if | quote the Leader of the Opposition in the other House -

‘it was a cynical move'. | do not want to get into debating points. But what
did this very Party -do in Assam? Mr. Kuldip Nayyar and | know, many of us
know; we were associated with it in some form or the other, many big
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8.00 P.M.

leaders were with the movement of the Assam students when they had
taken up an issue of national importance. About 700 young children had
been killed by police firing; 700 students! A massacre had occurred of over
1300 persons in Nelly. | had myself gone there to report about that. A
wireless message that | had discovered had been sent to a force that was
3-5 kilometres away, but the massacre proceedsd and nc force was
doployed. In those circumstances, an elaction was called. MLAs ware
elected with 200-300 votes. The total votes cast in the constituency waere
200-300. But when that remedy is thought of, 'go for elections’, which will
firmly restore peace and order, immediately that is rejected as if it is a
cynical move and so on. fiffeReh, st A ITER A TN A e R T
T @ R Fv ) wR 1E vafm 9 @ % SR we B e 9 v
adt & @ sRiifem @<t 81 PR # T Reas 5 9w 991 0% fiRar & o axd@
e R psuaumfrdiga Mg dim s o M a e ¥ f»
Tt BAETS WEe A 99 R soamn s s e 3 Svev 6 fhaeh A= st
TR A ARV Elam72amd NI = @ A ag oA § 5 99
g ¥ g WA uwi &, g2r fiw off &) s A wRy 5 1984 F el 2 9o ge
fEa et @) ol - Wi oW v & faa o L(SmEam).. | was thera.
Buta Singhji came tater. Buta Singhji was also important at that time. At that
time, Mr. Narasimha Rao was the Home Minister, We personally met him,
Mr. Tarkunde and others, Gianijii told me what he was trying to do at that
time through Mr. Narasimha Rac and others.

And the result was that though 6,700 Army persannel wera in the
cantonment here, they were not called up. So, these are debating points,
and they can be argued at length. But, Sir, | want to get back to the
comment that the Deputy Chairperson had made--an anguished commaent--
when she said that we are mesting here to look at the future, to look at
what should be done to restore confidence and hope, and she said that she
had been listening to the debate and had come to the conclusion that
nothing that has been said here, would restore confidence in rebuilding it. |
want to address myself to that real problermn, because | do believe that this
will hurt people. For all this while, while | have been interacting with the
Home Minister, with Mr. Jaswant Singh, with the Prima Minister, on these
matters, | hava never spoken on this in public. | have not written, because
anything that we say today to explain, an explanation as to what is
happening, would be regarded as if we are trying 1o explain away the
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violence. | am not wanting to do that. | recognise what it means for a
society when a thousand or more persons have been kiled.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI); Mr. Shourie, |
have only to remind you that a reference to the discussion in the other
House or a reference to the leader in the other House should not be made
here.

SHRi ARUN SHOURIE; | withdraw that. | withdraw the reference to
the person, | just said that the observation was made that it was a 'cynical
move.' | want to address this issue because ! believe that this is graver, far
more grave than even the kind of concerns that has been expressed in this
House partly, and it is a forecast, a foreboding, a portent of the future.
Please do not think that { am justifying it. But | am only drawing your
attention to the deterioration of institutions and the perversion of public
discourse in India at Nelli, Bhagalpur, the 1984 kilings here and at other
places. Mr. Arun Jaitley was recounting the events even in Gujarat. This is
the symptom of the condition to which we are bringing our country, and |
would suggest three-four remedies in that regard, taking Gujarat as an
example. | will start with the cbservations which were quoted by others-- of
the Minorities Commission, This is what they say. Pleass just pay attention
for two minutes. | quote. "Communal harmony has been disturbed very
frequently in Gujarat in the last few years. Communal riots have taken place
in Baroda, Ahmedabad and Godhra. Because of the fallure of the
administration to check communal riots, there is no sense of security among
the Muslims, and they are iosing confidence in the Government machinery. It
is necessary to restore the sense of security among the Muslims by taking
effective measures to curk the communal feelings and to create an
atmosphers of peace and harmony between the two communities. Proper
arrangements should be made to maintain law and order on the occasion of
festivals, Minorities have lost faith in the police. It is demanded that there
should be adequate representation of Muslims in the police force.” This is all
very pertinent. This is from the 6" Report of the Minorities Commission
submitted in 1983-84 - observations on the Government of Mr, Madhavsinh
Soianki. | am not justifying the present situation. | am saying that there is a
deep probiem, and we are going round in circles. Those incidents are
repeated again and again, and each time we end up quoting some report
that sounds current; all the previous observations are just as correct. You
must have thought when | was reading this that it was the report of the
Minorities Commission about the current riots. '
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SHRI JIBON ROY: You do something ...(nterruptions)...

THE VICE-CHAIRMAN (SHR! T.N. CHATURVEDI): Mr. Jibon Roy, in
any case, you ilake your seat. ...¢nterruptions)... Please don't talk.
...{nterruptions)... Both of them sat down. ...{(nterruptions)... Please
sit down. .. .{nterruptions)... If you want to speak early, please don't
waste the time of the House. .. .{nterruptions)... Jibon Roy, please sit
down. .. .{¢nterruptions)...

SHRI ARUN SHOURIE: As ! pointed out in the very beginning,
please don't look upon ., {ntarruptions)...

SHRI JIBON ROY: 1

THE VICE-CHAIRMAN (SHR! T.N, CHATURVEDI): Nothing will go
on record. Mr, Jibon Roy, this will not go on record.

T Not recorded.
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SHR! ARUN SHOURIE: ©On the contrary, the point of my argument
is that there is a deep problfem which is not being attended to. | will
explain how it should be attended to, where | will share many of the
recommendations that have been made from all sides of the House. | am
talking of only the spirit in which the Leader of the House accepted the
Motion, without any change, and he said, "We accept it in letter and spirit".
So, please look at it that way. As | mentioned to you in the beginning, if |
try to explain something, don't charge me with trying to explain it away. All
of us regard it as a very serious matter. The point is that an interpretation
is being put on it, because of the current incidents, that this viclence is
being directed against one community and not against the other community,
It is a general break down of law and order. It is a very grave reflection on
the condition of the instruments of the State. You hold the Chisf Minister
responsible. | don't even want to quarrel with that, It takes us into a side
lane. After all, Chief Ministers have come and gone, and the same situation
has continued. We should try to attend to that in a spirit of reconstructing
these institutions together.

Sir, the first point is that when the State itself, the State of India, is
not firm and fair, then you will ses the society acting in a random fashion,
and such incidents will become more and more frequent. We always try to
bend the State, whsther it is the courts, to let off some criminals or
something. Big lawyers argue and criminals, who have dona something, get
off. We have seen what has happened in Punjab. The hon. Chief Minister
has exposed in one month the kind of things that have been done in
recruitrnent by the Public Service Commission. After all, that is bending the
State. Is a parscn, who has paid money to get into-the Police Service or
the Civil Service, going to act with high moral principle? We don't want to
attend to these problems. | have been in Government for the last two or
three years. | can report to you how honoured persons in society--1 don't
want to mention their names in this House; but you and | know them--have
come for particular transfers and appointments. Is it not bending the State
apparatus? We paralyse institutions in such a way. We have seen such a
vivid example of it today. Do we not disable the State from reacting, when
we attribute motives and make allegations? After all, there is an incident that
had occurred. Information has been collected in respect of that incident.
Mr. Arun Jaitley was saying that 58 persons had been arrested and 28 or 38
persons were absconding and were being searched for. But an hon.
Member was saying that it was being done by a particular organization to
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create a Hindu reaction and so on. Any allegations can be made. We
must really reflect and look at even today's incident as a reflection.

What has been the response? A helpless response of the Chair
sach time. The Deputy Chairman was almost apologising for the fact 3% g
o ¥ % g ¥| Any allegation could be made against the Prime Minister of
Ingia. 1t could be made against an organisation not represented here. They
could be charged with instigating the buming of a train so as to create a
Hindu reaction, All that the ruling was, “Yes, we will examine whether it is
unpariamentary or. not and whatever is unparliamentary, we will take that
away,” My plea to everyone is this. Please see that the situation is much
graver and the basic reason for that is all of us together have enfeebled the
State. ‘When the State does not act fairly and firmly, please believe me
Delhi will occur and all these things in Gujarat will go on occurring. Do not
regard this as a ghamii or anything, Regard this as a foreboding from a
person who forecast what would happen in Ayodhya when the Babri Masjid
Action Committee withdrew from the talks that Shri Chandra Shekhar had
initiated. Regard this as a foreboding from a person who forecast what
would happen to the North Indian electorate and the State apparatus
population once the Mandal Commission report was implemented.
Evarybody voted unanimously inciuding me. | am requesting you to please
reflact on the situation. If this kind of weakening of the institutions of the
State and perverse discourse of which ! shall give some examples,
continues -- Shri Kuldip Nayyar just now said history cannot be altered by
Shri Atal Bihari Vajpayee and Shri L.. K. Advani; they will not be able to alter
it -- you will get fundamentalisation of the majority community in this
country. This is not a dhamki. This is a forecast bacause when institutions
of the State do not react, these random events congeal into a particular
response, a chaotic response from the society. The saecond point that |
want to suggest for all of us to consider here is the perverse nature of
discourse.
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SHRI ARUN SHOURIE: | am addressing everybody, including my
senior colleagues in the Government. If this is what you are saying, | am
addressing them also. ...(nterruptions)...

SHRI DIPANKAR MUKHERJEE: it is not a seminar.
.nterruptions)...

THE WICE-CHAIRMAN (SHRI T. N. CHATURVEDH: Plaase
cooperate with the Chair.

SHRY $3, AHLUWALIA ; Sir, it is an expression of opinion.
ntarruptions)...

SHRI M. VENKAIAH NAIDU: Sir, if it is Germany, he enjoys it. But
if t is India, he does not want to listen to it. ...{nterruptions)...

THE DEPUTY CHAIRMAN: Mr. Jibon Roy, please take your seat.
Television will note you and me. But it wouid not record the footnote. Let
him speak now.

SHRI ARUN SHOURIE: | am giving you a forecast today. In the
case of Gujarat, when these reports were published that a host of madarsas
have suddenly come up, the response was that this was communal
propaganda. In Rajasthan, in the border areas -- not a paper of any
"Communal organisation”, but the Hindustan Times has published, with a 8-
column heading -- a number of madarsas have come up. The villagers are
saying that they do n¢t know who have put these up and who have
financed them. These madarsas have come up on the Nepal border. The
Home Minister knows. | k2w o \West Bengal, these have come up. The
Chief Minister there has hagr concerned cver this and he has reported it to
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the l-'iome Minister and he wants coordinated efforts on that, | know about
Assam, not only as a person who was associated with the movement, but
as a person who visits tha! area reguiarly, as the Minister in-charge of
deveiopment of that area, that large parts of that State have now gone out
of the control and writ of the Government of India and the Government of
the State. But the moment these things are brought out, these are rejected
as communal propaganda and then remedial steps cannot be taken, and
you then get ...(nterruptions)...

SHRI JIBON ROY: Now you are making politics.

THE WVICE-CHAIRMAN (SHRI T. N. CHATURVEDI): Pleass,
...{mterruptions)...

SHRI ARUN SHOURIE: | will give you an example of what has
transpired in Parliament itself. We have, as the Governor of the State of
Assam, a former Deputy Chief of Staff of the Army, one of the distinguished
soldiers in India. He sent a report to the President...

SHRI JIBON RQY: Now you are communalising,

SHRI ARUN SHOURIE: Pleass. He was condemned as
communal, in both the Houses. Then, how do you expect remedial action
to be taken, till it explodes and the society then acts on its own? Sir, if you
want me to really say this, politicians of all hues, and | say this. ..

SHRI NILOTPAL BASU: Mr. Vice-Chairman, Sir, can | draw your
attention for a minute? ¢ think the BJP has already exhausted its time.
...{nterruptions)...

SHR! ARUN SHOURIE: We should have seen your time in the
beginning. ...{nterruptions)..,

SHRI BALBIR K. PUNJ: Mr. Basu, why are you compiaining? You
should be the last person to complain about it,

SHRI NILOTPAL BASU: | do not talk to Members who get up,
without any respect for rules. | am asking the Chair. ...{nterruplions)... We
just want a clarification. How long will he speak? ...{nterruptions)... Mr.
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Vice-Chairman, Sir, | am asking you as to how long he will speak,
...fnterruptions)... We can't go on and on.

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): The Deputy
Chairperson has already said...¢nterruptions)...

SHRI NILOTPAL BASU: | am just asking you, Sir. You must
clarify, because | have been restricted by the Chair. If rules are to be
applied, they have to be applied uniformly, ...¢nterruptions)...How much
more time will he 1ake?

SHRI ARUN SHOURIE: Sir, | will mention just two points more.
But the point is that, throughout the day, when the Chair remarked on
something, others were saying, "No, no. This is such an important topic
that the time limit should not be followed®. ..{nterruptions)..We had Mr.
Lalu Prasad's speech, and saw how these people were cheering himl
...§nterruptions)...

SHRI NILOTPAL BASU: | have just sought your clarification, Sir,

THE VICE-CHAIRMAN {SHR!I T. N. CHATURVEDI): Piease take
your seat.

SHAI NILOTPAL BASU: Somebody goes on and on, That is his
habit in this House.

SHR! ARUN SHOURIE: Sir, is this the way the other people are to
be talked about, that 'this is the habit'? This is his habit to always interrupt.

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): Mr. Nilotpal
Basu, please do not interrupt. .. ¢nterruptiens)...

SHRI NILOTPAL BASU: Sir, what is this? He is moralising,

THE WVICE-CHAIRMAN (SHRI T. N. CHATURVEDI); Nobody is
moralising.

SHRI ARUN SHOURIE: Sir, in this very House, after all, we have
had incidents...
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SHRI K. NATWAR SINGH: Sir, if he could just yield for a minute.

THE WICE-CHAIRMAN (SHRI T, N. CHATURVEDI: Are you
yielding, Mr. Shourig?

SHRI ARUN SHOURIE: No, not at all,

SHR!I K. NATWAR SINGH: Just for a minute, if you could. Sir, |
think in this Chamber, at the moment, the only person older than me is
Advaniii,

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): Why are you
leaving the Chair out?

SHRI K. NATWAR SINGH: You are about the same age as me.
Now, | studied at the Beijing University nearly fifty years ago. Once a
Chinese narrated me a story. If there are two men discussing a question,
the gentleman who raises his voice is considered the loser. | think, we have
to keep this in mind.

SHRI ARUN SHOQURIE: Sir, thank you so much. Sir, in this very
House, | have heard the word 'ethni¢ c¢leansing' again and again. | have
heard it in the other House too. When the Kashmiri Pandits were removed
from Kashmir, that term was never used. This is exactly what was being
done. After the change in Government in Bangladesh, Hindus have been
driven out of Bangladash. Nobody has said ‘ethnic cleansing'.
...{nterruptions}...

SHRI JIBON ROY: Are you justifying the carnage? ...(nterruptions)...

SHRI NILOTPAL BASU: What is he saying? Was the Jammu and
Kashmir State ever involved in that? ...(nterruptions)...

SHRI JIBON ROY: Are you justifying the carmage? How long would
you protect Mr. Modi? ...¢nterruptions}...
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI). Mr. Jibon Roy, go
back to your own seat, ...{nferruptions)...

SHRI ARUN SHOURIE: This is the reason | would like to specially
draw the attention of my colleagues in the media, that there are genuine
issues to be disclosed. When disclosures are done in a perverse way, it
would stoke reactions of a kind that all of us would merely lament iater. This
is becoming a problem. ...Intarruptions)...

SHRI JIBON ROY: Since Pandits have been removed, do you have
the right to kill? Are you justifying it? .. {nterruptionsy...

SHRI 5.8, AHLUWALIA: What is this? .. .{nterruptions)...

SHRI ARUN SHOURIE: If you want to beleve that, you are free to
believe, but this is not so. That is why | specially appeal to my friends in the
media, as the Prime Minister has also done, to look at the kind of coverage
they do. ...(nterruptions)...

Such perverse disclosures stoke reactions is one point. The other
point is, what is lamented earlier by Mr. Arjun Singh, that is, foreign
missions, foreign correspondents, rely mainly on what appears in our
nawspapers, specially our English newspapers. They just form their images
on that. That hurts the country abroad and everywhere else. Again, Mr.
Arjun Singh was saying that these arg, after all, human matters and we
can't take a hne, saying that you can‘t discuss them. The External Affairs
Ministry has never taken the view that these are not to be discussed. They
have said, "Yes, we are prepared to engage in a dialogue on any particular
1ssue. 1t is just that you can't have a dialogue with the Government of India
on statements or selective leaks through the media. That is the point. The
second point that was made to them was-- Mr. Natwar Singh, with his
experience will know -- that you cannot send your own delegations, to
areas that are affected and disturbed without notice to the Ministry of
External Affairs and without notice to the Ministry of Home Affairs. For that
reason, they wil object. But | will tell you frankly that the concerned
perscn, the highest person from that country, who visited India has
apologised, by count, five times. But all that is what is disclosed and even
that mischief by some persons is made use of for dabating purposes.
...ynterruptions)...

396



(2 May, 2002 RAJYA SABHA

(et awrear fort gt 1)

SHRI NILOTPAL BASU: Madam, | have just one submission.
...{nterruptions)...Ouring the discussion in the House, we cannot make any
submission which jeopardises our relations with friendly countries. What he
is saying, whether the Minister of External Affairs will confirm that already we
have cut off our diplomatic relations with those countries. ...{nterruptions)...

THE DEPUTY CHAIRMAN: i have not heard anything.
...{nterryptions)... Just one second. ...{rnterruptions)...

SHRI NILOTPAL BASU: Madam, he is referring to foreign countries
which are ...

AN HON. MEMBER: He is not yielding ...{nterruptions)...

SHRI NILOTPAL BASU: | am raising a point of order
.{nterruptions)... He does not have to yield. ..¢nteruptions).. | am
requesting the Chair,

SHRI ARUN SHOURIE: Madam, whether anybody has asked him
of his reaction. ...fnterruptions)...

SHRI NILOTPAL BASU: My understanding of the rules is like this.
We cannot make a submission which jeopardises our relations with
countries which are friendly to us. What he is saying amounts to that.
..{nterruptions).. We would lke to know whether we have already
terminated our diplomatic relations with those countries or not.
...{nterruptions)...

THE DEPUTY CHAIRMAN : Everybody sit down, please.
ot q@ v Hen : Agw, Av Fgs & & Tgs w1 o e o Wt

Frwnmafy : fseae ag oft, amg 4R Mr. Shourie, Are you winding
up? ...¢nterruptions)...

SHRI ARUN SHOURIE: | will make just one final point and then |
will. ...¢nterruptions)...
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ot ferara a3 : #ew, 4 AR wa@ qu T § 5 R e e v
& o areo f & fag g v 21 . (ammEm)..

THE DEPUTY CHAIBMAN: Let me find out. Just one minute.
.nterruptions)... How much time do you want to take? ... {nterruptions)...

SHRI ARUN SHOURIE: | will take only five minutes, The third
point that | wanted to suggest is that there is a real issue which we should,
as a society, address is the spread of alt these systemic exclusivist
ideologies in India. This is being done in a very systematic way. Al
syncretistic practices which have come up among our peopls, there are
movements today which say, give this up. These movements have been
going on since the 1920's. | have written on these matters and | can
document for you that this is being said because this will hurt the other
fellow. If | start saying, 'no, you must eat pork because it hurts Muslims' is
that not an instigation? But if somebody says, yes, kiling cows in India is a
great Islamic act. Itis not a great Islamic act in any other country. But it is
a great Islamic act in India because the cow is worshipped in India. Who
said this? Al Mian. ..(nterruptions)... You can buy the pamphlets by Al
Mian in Jama Masjid. ..(merruptions)... | brought it and quote it
. {nterruptions)... A g T et A A AR ofi aFd T F
ege Adfew dgFedE WX THE 7AW % S, 1986 ¥ 38 A fraw d FE ¥
%3 It Aol fpa A5 off f6 oy ez HRY) ...(=mgar)...

ot ¥, FEE W Y O a9 FF IR ASH W & 9 Al B fae-
frrgar ¥SE[ A1 99 9N F@ER H foEy 9 a8 f) 0w & 739 & aiv ama oft ad
Y @ £ ... (wEar)... fran &8 ... (a@aE)...

1. AN HEWe : A, A faegpa o T FE W@ £ L(=Eer)...

sft ¥. vEAE @E AW, A A Ad B @ R L (Srum)... (e sE d
& ...(=mum)...

At 9] WHK : iz, a0 & Tad 5 w®n ww &) aw & e fRew
Fifg | ... (2raam)...

THE DEPUTY CHAIRMAN: Just one second. .. .{ntsrruptions)...
Please sit down,
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SHRI ARUN SHOURIE: Because Mr. Arjun Singh ...¢nterruptions)...

THE DEPUTY CHAIRMAN: Please take vyour seat.
...{nterruptions)... 1w fime amg e ... (aaF)... F e s R R [ @
HATH gO 1)

. SwaY e ;- Asw, 0N A Torm d e o v Tl Aé
&t ... (zqam)...

THE DEPUTY CHAIRMAN: Please sit down...{nterruptions)...Please
take your seat...dnterruptions)... | would like to clarity.. (nterruptions).. ¥ a=
@ g gwd A Fare gor T o911 Somebody asked me a question, who did
not read Koran. He said, "There is a Chapter on the Cow, that Chapter on
the Cow says that you cut the cow and eat it." | said, "No. The Chapter
on the Cow is about the Jewish people. It has nothing to do with the
Mustims, and, by the time the Koran came, there were no cows there." So,
cows wera not there in Arabia,

SHRI ARUN SHOURIE: You are exactly correct...(interruptions)...

SHRI NILOTPAL BASU: Madam, whether it is cows or buffaloas, he
cannot speak on the borrowed time...{nterruptions)...

THE DEPUTY CHAIRMAN: Let me put it correctly.
Misunderstandings are there in the minds of the people, and we should not
try to instigate those misunderstandings...(Interruptions)...! tried to explain it
to the persan ... {rterruptions)...

SHRI ARUN SHOURIE: Madam, you are exactly correct.  When that
instigation comes, we fight it out...

BT AT NEAY : 4% 79 AT | ¥4 ) T o @ ¥ (wwam)...

THE DEPUTY CHAIRMAN: Now, that is over. The cow business is
over. anft aw W T T A W@ BIF AU @ AW TW SR ..(=EEE)...
...interruptions)...

o Nodnom xy : wga Fow @ T, o &S g | L (EAEA)...

SHRI H.K. JAVARE GOWDA (Kamataka) : Madam, first, please
allow the chota mota parties and give time to them...nterruptions)...After
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the chota mota parties are over, let the Congress and the BJP take as
much time as they wanl...{nferruptions)...

THE DEPUTY CHAIRMAN: Let him finish. Then, | will allow. How
much time the chota mota parties have got? ...¢nferruptions).. &Rw, 3 &=
IEY| .. (=EErE)... 3™ & T @ &) gom? L..(=mge). | will calculate
it...Unterruptions)...|  will ask the Secretariat to calculate the
time...{nterruptionsy)...

ot w¥=x fiw ofers : #eiqm, o9 oF AR AN @ A @ &) (=),
Iy v fre g7 @ 1 .. (meE)... ' '9g A0 v Faw B o @ R
..(SFETE)... 39 X W o 99 ., ().

ITEGR | AT FE 91 (). .

SHRI ARUN SHOURIE: Everyone who was cheering Mr, Laloo
should remember at what happened to the time limit at that time
...{ntarruptions)...Yes...{nterruptions)...Everyone of you was cheering him at
that time...¢nterruptions)...

ot ¥ e wfes - A3 78, D g9 e L (EmEm)... I we
Y AT ... (FETH)....

THE DEPUTY CHAIRMAN: You used the word ‘chota mola
parties.’...(nterruptions)...If you talk like this to the Chair, | will throw you out
of the House. Please sit down and listen to me. There is some limit to the
endurance of the Chair. You have been interrupting and you used the word
‘chota mola parties.' That Is why | said it. And you cannot refer to the
Chair. You are a new Member. You do not know how to behave. Keep
quiet...fnterruptions)...Just keep quist. Sit down. Not a single word. Sit
down. Sit down. Otherwise, | will remove your name from the list of
speakers, and you cannot do anything. You don't know what the powers of
the Chair are...(nterruptions)...You do not know the powers which | am not
using. So, be quiet, and let him finish. | have to decide the time and who
will speak and who wilt not speak,

SHR! ARUN SHOURIE: Madam, it is because the word ‘'fascist'
was used so lposely by Mr. Arjun Singh and Mr, Chitharanjan, that | was
pointing out that it is the exclusivist ideciogies which have been spread in
India which, when we point out and write about them, we are condemned
for being communal; when we alert the country about them, we are being
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toid that you should not talk about it. This, certainly, gives large sections
the rationalisation for adopting those very methods and having those very
notions exclusivist in their heads, and the consequence will be visited upon
all of us.

The last point | want to make is this. If, for instance, | were to say
something on Madarsas, you would sl agitate. 1f | took you -- | have the
books here with me -- to Jama Masjid today and asked you to just buy the
books from the book shops that are there, you will know what the books
contain. if you want, | can quote them to you now as to what they are
teaching in Madarsas right in Delhi...{nferruptionsy)...

SHRI NILOTPAL BASU: Madam, it is very, very unfair
..{Interruptions)...What is this? .. .¢nlerruptions)... He is speaking on the
borrowed tima...{nterruptions)... And when the Chief Minister of West Bengal
...{nterruptions)... And when the Chief Minister of Bangal ...¢nterruptions)...

THE DEPUTY CHAIRMAN: Give me the details. How much time is
left party-wise?

SHRI ARUN SHOURIE: When Shri Budhadev Bhattacharya, the
Chief Minister of West Bengal, tried to draw attention towards these
methods, thess people did not iet him do so. (Interruptions} If that is the
attitude ...¢nterruptions)... | know exactly the discussions that had taken
place. ...(nterruptions)...

IJewemafy ;& onge.. . ART I LL(mEum)...

mq foeen W & e I @ W 3w yefer pm ad e
o | ... ().,

SHRI ARUN SHOURIE: | know oxactly the
discussions...{nterruptions)... it had been urged by the Chief Minister of
West Bengal, and these people made him withdraw his words.
...{nterruptions)...

SHARI NILOTPAL BASU: Madam, he has no right to misquote my

Chief Minister. ...{nterruptions)... He hes no right to misquote my Chief
Minister. ...{nterruptions)...
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SHRI 8.8. AHLUWALIA; Everybody guoted Budhadev Bhattacharya.
...{nterruptions)...

SHRI ARUN SHOURIE: Please let me finish. | want to give you an
opportunity...fnterruptions)... Please, afterwards ...(nterruptionsi. TRdn, |
will.. Unterruptions)..what  is  being tauglt W the madarsas.
...nterruptions). .,

SHRAI K. RAHMAN KHAN: ..the Leader of the House accepted
that he would suggest to the Home Minister. | wrote a letter to the Home
Minister that . {nterruptions)...

THE DEPUTY CHAIRMAN: | will aliow you to speak. But iet him
finish first. = Don't interrupt, ...fnterruptions)...| repeat again, do not
interrupt. ...{nterruptions)...

A g w5 don : am @ RreER W3R E, i wWer ¥ PR iR
#1 ...(zEem)...

THE DEPUTY CHAIRMAN: Please sit down. ...(nterruptions)...No,
|l am not allowing. Let him finish. ..¢nterruptions)... M ¥3 wigql 4fdg
... SRR s T T T, den Qg L nterruptions)...

SHRI ARUN SHOURIE: Madam, if we are shut out like this, then
we will...{nterruptions)...

THE DEPUTY CHAIRMAN: Please sit down.
..gnterruptions).. Please sit down. ..{nferruptions)... | wil close the
discussion if you do not listen to ma. ..{nterruptions)... Mr. Jibon Roy,
please keep quiet. ..{nterruptions)... A @ A, T T AT A 4T
faw | g drer T8 omfl, T o # s f = A

SHRI ARUN SHOURIE: Madam, if we are prevented like this from
speaking, and the letters written to the Home Minister and so on are to be
read, then, please permit me 1o read to you what is being taught in the
madarsas all over, and how that is stoking reaction in the RSS and other
organizations. | will do that. f you prevent me hers, | will write outside.
...{nterruptions)...
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THE DEPUTY CHAIRMAN: Please sit down. (Interruptions) No; |
am not allowing any interruptions. ...{nferruptions)... No interruptions from
any side.

SHRI ARUN SHOURIE: So, in the end, | will just list my
suggestions and | will stop. First, take the sternest action in Gujarat. | am
with you. ...{nterruptions}...

Hrarn sidgeen @ Ard o aEvEt § | e o @ &, 9 saEg)
AN e ¥ & oo Tawd)

wuwwmafy ;- T8, 78, s i el # onfra T & st e 4
TEY | ... (=rEe)...

Hrarn srdgen &= s A} e & 6 e e
Iuaaafy : amg ST T . (EE)...

Hrar sivkgeen @ Arrd © e T, ' TaRe @ fF s e f
weet § T ggTan o ¥ .. (=ReE)...

st go.gH. swegaifrn ¢ Har arorf), W s sge ATYer 1 99 AR
X "aed Ugl Jfawm i . (smaar)...

it oo R v sw ¥, K 9w W e I ¥ e SR g
..(TE)... T I aedE A ARG & orft T A ¥ L. (=mam)...

st gw.uE. aeqEfemr @ few, e st = 9w e wEa e, 99
9g A qX1 e U9 9aa €1 .. (aae)...

it aroor o - A, T, Y o wR T §) L (wEaE)...

SHRI NILOTPAL BASU: He can only speak the language of hatred
and discord. ...{nterruptions)...

SHR! M. VENKAIAH NAIDU: Madam, every time he makes such a
serious allegation, Shri Nilotpal Basu is a senior Member of this House. He
is saying, "He can only speak the language of hatred in the House."
..{nterruptions)...
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SHRAI RAJIV RANJAN SINGH 'LALAN': They can condemn all
organisations. ...{nferruptions)...

SHRI NILOTPAL BASU: Madam, Mr. Arun Shourie is making a
statement which can only...{nferruptions)...

THE DEPUTY CHAIRMAN: Dr. Manmohan wants to say something.

THE LEADER OF THE OPPOSITION (DR. MANMOHAN SINGH):
Madam, Chairperson, this issue of what is going on in madrasas, came up
earlier in this House also. The hon, Leader of the House would recall that
on that occasion my friend, Mr. Rahman Khan, said that we would
cooperate with the Government, if you bring to our attention any
objectionable activities. He undertook, on behalf of the Musfiras Members
of Partiament, to cooperate with the Government. Subsequuitly, he wrote
to the Home Minister, and you should listen 1o the reply which he got from
the Home Minister. It is totalty contradictory to what the hon. Minister for
Disinvestment Is trying to say here.

THE DEPUTY CHAIRMAN: | will permit him because his name is
already there in my list. He can speak within the time allotted to him, But,
et the Minister speak first. | want to tell everybody, and | have mentioned
this again and again, if you think that Mr. Shourie is going to make a
speech which yQu would like, it is not going to be so. So, you have to
have some kind of a tolerance. Let the Minister finish his speech.
...{nterruptions)... Mr. Khan can speak within his allotted time. That's it.
{nterruptions)... That is my rdling. . .{nterruptions)... No; no.
...{nterruptions)... f he is misleading the House ...¢nterruptions).., Please sit
down.

SHR! NILOTPAL BASU: He should not spsak on borrowed time.
...{ntarruptions)... | want to know how much time was given to him,

THE DEPUTY CHAIRMAN: Please sit down. ..{nterruptions)... If
he is misleading the House, he himself is responsible for it.
<.(nterruptions)... Just one minute. ...(nterruptions)... Mr. Basu, now, this
is for everyone., If anybody misleads the House, there is a provision in our
Rule Book and that Rule Book is capable of taking cars of this. S0, now,
please, let him finish his speech. ..(nferruptions)... Otherwisa, he will
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continue till the end of the day. ..{¢nterruptions)... Al right, Mr. Minister.
...{nterruptions)... )

SHRI NILOTPAL BASU: f the Chair, in her wisdom, allows some
axtra timeg, then, | have nothing to say on that. (Interruptions) But, as per
rules, he cannot continue like this,

THE DEPUTY CHAIRMAN: Don't challenge my wisdom,
..Interruptions)... Mr. Minister, are you finishing your spasch?

SHRI ARUN SHOURIE: Yes, Madam, it will not take more than
one minute for me to finish. Firstly, take the stemest action in Gujarat; | am
completely with you on that. Secondly, the media should, all of us should,
attend to these double standards and perversities that have crept into our
discourses during the last 30 years, and which have fomented great
reactions. Thirdly, please ensure that the institutions of the State are not
weakened by the conduct of anyone of us. Fourthly, pieass wake up to the
danger of exclusivist ideologies which are being propegated in India. And
for that reason, | would urge that ‘yes’, we should have, as Mr. Khan has
said, a full day's discussion on these exclusivist ideclogies in this very
House., Only then will we be contributing to -- as he was saying -- bringing
peace in the country. Thank you.

THE DEPUTY CHAIRMAN: Now, | have to make an
announcemant, There are certain names with me. And there are 102
minutes for the Members of the small parties. So, each Member gets four
minutes to speak.

SHRI MANOJ BHATTACHARYA (West Bengal) : Madam, why
should we suffer?

THE DEPUTY CHAIRMAN: No, it is not suffering,
..{ntarruptions).. Just listen to me. It is not suffering; it is your right. About
one hour and 52 minutes have been given to the small parties. According
to the distribution of time, you will get four minutes. | have calculated i.
And, naturally, those Membears who are not here, cannot speak, So,
please, abide by the time because thers are some Members who have not
spoken at ali. | want that Members of small parties should also have a
chance to have thei say. But it does not mean that you can exploit the
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whole time. Since, you don't have much time, pleass, abide by the time.
Now, | call Smt. Shabana Azmi.

SHRIMAT! SHABANA AZMI : Madam, | rise to support the Motion
with pain in my heart, with tears in .my eyes, and a prayer on my lips. The
people of Gujarat are looking to this august House tp provide some ray of
hope in their darkest hour. The violence in Gujarat has Isff jn its wake,
deprivation, despondency and desparation. Islands of survivors are
huddled together in miserable conditions in relief camps, both in urban
areas and rural areas. They are ghettoised, both in body and mind. The
casualities are heavy. The official estimates say, 200 people have been
kiled. Unofficial estimates put it at 2,000. The estimated economic losses
are Rs.3,000 crores and more.  According to the police sources, in the
State, more than 240 dargahs, more than 180 masjids, more than 25
madarsas, more than 20 temples, and more than 20 churches were
destroyed. Over a lakh of people continue to languish in inhuman
conditions in relief camps. Many students have not been able to appear for
exams. There is a compelling evidence of sexual violence against women
that has been underreported, and not exaggerated, as has been claimed,
and demands further investigation. Mr. Arun Jaitley has painted a very rosy
picture of how normalcy has been restored; how FiRs have been lodged;
how people have been arrestad; but we know what the truth is.  We know
that there is clearly a tong road ahead to justice, rehabilitation and recovery
for the victims of Gujarat. My prayer is that we should set aside political
differences to ensure that this becomes possible,

Madam, as a resident of Mumbai, | have witnessed, first-hand,
1992-93 Mumbal riots, As a citizen of India, | have seen the hormrors of
anti-sikh riots in 1984. | have seen how slow the process of recovery and
reconciliation is. Unless the guilty are punished, no reconciliation Is
possible; unless the guilty are punished, no sense of justice can prevail;
unless the guilty are punished, no recovery can be possible, It is towards
this direction that this House should proceed and decide how this is to be
done. Yes, Godhra was a henious crime, and the guilty must be given the
severest and the most stringent punishment. But, can Godhra justify
Ahmedabad? Repeatedly, it has been said that if the attack on the
Sabarmati Express had been condemned adequately in Parliament,
Ahmedabad would not have happened. What kind of innocent logic is this?
What happened in Godhra was the work of criminais and what happened in
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Ahmedabad, Vadodara, Mehsana and other parts of Gujarat was with the
active connivance of the State. Surely, there is a difference betwsen the
two. Hon. Shri LK. Advani says that Gedhra can explain Gujarat; it cannot
justify #. Pray, what is the difference betwesn ‘explain’ and ‘justify’,
especially, when it comes from the Chief Minister, who says in his famous
statement ¥v firm 9t ufafdan &1 1. Please tell me the difference, when it
comes from the Police Commissioner who says, “the police get carried
away by overall sentiment.” Please explain what, on 2™ April, Pravin
Togadia, the VHP International Secretary, says in Asian Age, “what is
happening in Gujarat is not communal riots, but people's answer to Islamic
Jehad." The Bajrang Dal Central Vice-President, during an intervigw with
Outiook, in its 10th March Issue, says, "there was no rioting. This was an
expression of tha way the majority community has falt.,” The Hindu Samaj is
reacting here -- Madam, please pay attention. Most of the shops and
establishments burnt down did not belong to the Hindus. People wanted
their revenge for Godhra and they got it. He boasts that 65,000 in the
Bajrang Dal have been distributed Trishuls at impressive ceremonies. To
the question : 'Did you hire expert arsonists for the purpose,' his answer is
‘we have our ways. But it all revolves round Hindu anger.' Is this
considered provocative or not, when communal passions are running high?
But the man has not been arrested. He roams around freely, spreading his
message of hate. Since 1998, the year when the BJP rose to power in the
land of Gandghi, the apostie of peace, lakhs of pamphlets, spreading hate,
poisoning minds, have been freely distributed. The ‘Communalism Combat'
reproduces a letter circulated on 4™ April, 2002, by Chinubhai Patel, the
V.H.P. State leader, where he states, “In the secure and safe Hindu
localities, how safe ars you? The traitorous, terrorist, Muslims will come in
truckioads, kil the guards and then will kil you in your bedrooms and
drawing rooms.” He continues to say, "Give the traitorous Muslims a taste
of patriotism, by boycotling them socially and economically.* This is an
cofficial letter from the VHP with telephone numbers and the address given.
There are thousands of others that are not signed, but, surely, the State
Governmant has been aware of them, and has made no attempt to prevent
their distribution.. Some have already been quoted here in the House. Shri
Kapil Sibal referred to the cne that said, "I will not buy anything from any
Muslim shopkeseper; | will not use the traitors' hotels or their garages;
boycott movies casting Muslim neroes-heroines; never work in Muslim
offices; and do not employ Muslims, etc, etc." There is a particularly telling
one which | am sorry to read in this House, but | just point out how
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dangerous is this hate, Madam. [t has been said, "The violence that
erupted after the kitlings in Godhra is a warning to you, Muslims, that there
is still time for you to go to Pakistan if you want to. We do not want to
ieave a single Muslim alive in Gujarat. After the Godhra killings, only 10 per
cent of Hingus have been enraged. Muslims should realise that only 10 per
cent of Hindus have called for their annihilation. ...(nterruptions)...

oft e fra ey : o 7Ei ¥ ug 2

SHRIMATI SHABANA AZM!: | am saying, it is a pamphtet. | am
not saying that it is a signed pamphlet. | am saying that this is hate.
..{nterruptions)... ¥, TR TER A F e w 7w fread # A g, this is
hate pamphiet. It says, "If the remaining 90 per cent also call for their
annihilation, ...{nterruptions)..then the name Muslim will not survive in
Gujarat and ...¢nterruptions)... the time has come to call for the annihilation
of all Muslims.” ...¢nterruptions)...

SHR! M. VENKAIAH NAIDU: She says that it is not signed.
...{interruptions)...

SHRIMATI SHABANA AZMI: | am leaving them over here. All | am
saying is ..{nterruptions)...that these are the pamphlets that have been
distributed in  Gujarat. Wnterruptions)...  This  has  happsned
...{Interrutpions)...

st gu vl © TR TR S . (wEm).. T sy 9T § gd g
...(TEgE)...

SHRI M. VENKAIAH NAIDU: Madam, no Member has got a right
to incite cornrmunal passions ...{nferruptions)... Why the pamphiets which
have not been signed ...{rnferruptions)...

it o o - S wE ATy geRTr Y gan |

st o] AR W@ o ) Wt @ @ @ aw AR T gaml ...
...{srEa). ..

ot grw oot : S R e T @1l L nterruptions)...
oft e gAY angR anft A dRpde w1 R R . (wmam)...
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SHRAI ARUN SHOURIE: The fact of tha matter is, as you remember
the Desndar Anjuman was banned precisely because they were printing
pamphiets about Christians and so on, and it was all being done as if it is
related with Ganesh Murtis and with Swastikas of the Hindus and so on.
And, that was the conspiracy by which these Churches were being
attacked. ...{nterruptions)..You have to say which person hasg authenticated
the pamphiet, ...{nterruptions)...

SHRIMATI SHABANA AZMI: Madam, my precise point is that in
spite of this hate literature being distributed in an atmosphers of such
communal tension, no attempt was made to see that these papers were
confiscated. No attempt was made to see as to who was it and which
community had possibly done it. Whether it was Hindu or Muslim, is not
important, The pamphlet was being distrubuted. The reason why | am
saying this is that in such an atmosphere what was important was....

s dorg frem : aw 7F war Aoy v ow g W Y ero #
. (AT,

SHRIMATI SHABANA AZMI: | said right in the beginning, | am
saying it is unsigned. ...{¢nterruptions)... | am not yellding.

Iy ;. o e, e A Ay ware g7 ar a ol B TR

¥ RE ¥ Towde o A o T | I g 9w % G oo o &,
IRCA.TE. B ot &, R o vk ¥ fig o R € fEfeeas o @ €
...(aru)... o o e 8, aw ¥ o o ot § @ wvew A gE Rederd ol
2, v o §echivhe woivior €, 9w ) R & @ 7r T R oG oH ¥ W
e & @t R ofis 5 o - O o TR, e W F, ST W W

T oty v 37 ¥ faems dme v o Tt (e,
st <y viwy qug ; faw, 8 SN A A A § L (mEae)..

THE DEPUTY CHAIRMAN: That is what she is saying. | explained
it to you. Are you saying this or something else?

SHRIMAT!I SHABANA AZMI: | am saying exactly that. Thank you
very much.

SHRI RAVI SHANKAR PRASAD: She is putting the blame.
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10.00 p.m.

SHRIMATI SHABANA AZMI: | am not putting the blame.

THE DEPUTY CHAIRMAN: You please sit down. Let me handle it
myself. | do not want anybody's help. The point is that if it has come on
record, then | want to correct it, saying that she read the pamphlet for the
sake of the Home Minister to make inquiry, and whoever is guilty of printing
this, you put thgm behind the bars or hang them. Do whatever tha law
permits. That direction should be made in the cbservation from the Chair.

SHRI SANJAY NIRUPAM: Madam, nobody should be allowed.
THE DEPUTY CHAIRMAN: | told you the reason.

Mdmfrrm s i@ R E @AY S ®
U5 g B¢ W AR dER WY B YA | L (FEaE)... 7 95T 9% 9 W
e 8 X, ().

Sreamefy : F1E 7% o T € L (=mmaE)... Nilu, please sit down.
It is not going on record. Nothing is golng on record till | finish my word.
..{nterruptions)... Shabanali, just one minute. The thing is, if we allow such
a literature tQ be circulated -- maybae, by anybody -- and if such a literature
is shawed 10 be circulated -- maybe, by any mischievous person -- then
thera gan never be a confidence in the country, Only that.

Mdmfowm: ey, M EF HEME B AWM A RTA N
| AT TR-AR B A o1 ) ¢, B A § v wrrle o o &, 99
AlF o1 o fiw it X g g, oW A @ e St ggaR g T €
A anfer 7% Al of o o 2 A €2

qeen sl e 3R (sl e wave) ¢ fsE, A 1 aaen w O
¥ ... ().

JURATaf ; w43y, 7F aaen & uvE o1 o ¥ R oam 3R Al
She is on a point of order. “So, | have allowed her to speak.

i) e R - QuEAfy AEEE, AR wERe F g I8 5 I A
W T &, 7% wgw Fon &, AfFT AR 9w A ww 7w Al B T wrafe
gufeen them A 3o o @ aie o ¥, R wRe N o £, § T8 T oft a3
T g s WA B weR S wiftere = A s oF B £ Sy
#tT N wr N AEm @ w9 § waw T g o wwd, ¥ adftde s A
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fRefy & 781 & guferg o a oo wd Iwd Fad gl gIEH W o
H¥z TER w1 2, % Rod A Faw fm wv e av e o one
Wi gwtasn o o o ud e e E, St wfd Y ure Aoz §, o 4
Ay E AR ot 9w g gf ok weoR @ a7 Frdwn avn a1 aw e
wifrere 7Y Afd aud fo gon @@ Wt I= TE gg gan T AT wigm wife
Teq #) ur wRwy & 5w uel, o arTerge &, 9 Wi aRiftde a8 =
HEdr, IEH UG A& o wFar) TE 4 wd T ¥

IYWAIRY : HYae | IF a4 warn off § @ @ If she or anybody
cannot authenticate any document or substantiate any document, it cannot
be quoted in the House. She should give it to me. | will take the
responsibility, with my letter to send it to the Home Minister 1o find
out...{nterruptions)...

oft wiorg fogw ; AsH, 31 7 Y uuf ugew aarn ¥, 99a R @
veys famr S =R

SURATIRY : TW A T, TS W B T
it wredg weTw féwe @ o W FE, 99 W X TO wET wEd § )
Iuwefd ;3N FEA W AY U TE BE wEA |

SHRIMATI SHABANA AZMI: Madam Chairperson, | must make
distinction because the earller letter that | read ‘f.':‘.‘.:; 'nas been signed by

Chinubai Patel, VHP State (o0 Ser. where | have given the telephone number
and the aadress, has to remain, That is an authenticated paper. That has to
remain. if you do not object to that, it is all right. ...{nterruptions)...

A g W B oA e o W Rl w1 e TR ol Yl
oy & ww &, T TREd §7 W TR oE P sioEa dER 3 R, o
memmtawwquﬂtmmmw
T, W A ¥, 9wy o Alua . form ¢ 3wR aF aERw Ad w o
WY 9% WY IAA spifede Tt w wEd, A s we T R GHA |

SHRIMATI SHABANA AZMI: | accept it for the unsigned leaflet.
That, I will give you, Madam Deputy Chairman, You can place it before the
Home Minister. You can expunge the exact message | have read. But | will
not accept it for the VHP leader.
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THE DEPUTY CHAIRMAN: To whom was the lstier written? Give
the name of the person because the letter which Mr. Rahman Khan was
quoting was a letter writtan by the Home Minister. S0 he has a right to
quote it because he could authenticate it. But if anybody who is not a
Member of this House writes a letter to someone and if you cannot
authenticate it, it cannol become part of the record. 1 am sorry. | am very
sorry if | have hurt you. But these are the rules.

SHRIMATI SHABANA AZMI: | accept it completely, Madarn.

THE CEPUTY CHAIRMAN: | am bound by the rules.

SHRIMAT! SHABANA AZMI: What is the meaning of 'authentic’? To
bring it in the...{nterruptions)...

THE DEPUTY CHAIRMAN: it has to be authenticated.

SHRIMATI SHABANA AZMI: | will authenticate the letter of
Mr.Chinubai Patel.

THE DEPUTY CHAIRMAN: You will authenticate it. Suppose that
letter is wrong. One ¢annot authenticate newspapers. One cannot
authenticate what somebody else has written. You can only authenticate a
IBtter which is written to you or by you or you know that a particular paerson
has written it. These are the things you can authenticate. These are the
laws of the Rajya Sabha which | have not framed but you all have framed.
Authentication means you will have to sign every page and you will tell me
that you give an undertaking, that if it is found wrong, you will have to be
responsible for your action, for the facts actually. | remember one instance.
It was about a Minister, A Member signed 25 pages. | made him to sign it,
and he said that if they are found wrong, he will rasign from Rajya Sabha,
and then | allowed it. This was the thing, and | have gone through it. So, if
you can take the.responsibility for the letter, do it. ...{nterruptions)...

SHRIMATI SHABANA AZME Madam, | said, right in the beginning,
that it is from 'Communalism Combat’, which is a registered magazine.

SHRI PRANAB MUKHERJEE: Madam, what you ara saying is that
whatever the Member says as the source of information, he or she should
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authenticate it. But, umpteen number of times, it has been quoted, with the
observation that | do not know about the authenticity of the report. | am
bringing it to the attention of the House, requesting the Governmant to
ascertain...fnterruptions).. Let me complete please. [ am not yielding. | am
on a point. | am giving you the date. On 24" November, 1979, | mysslf had
guoted a document. Mr. L.K. Advani was the Minister of Information and
Broadcasting. | defended my observation by saying that ‘| am not sure of
tha authenticity of the document. | have no way of ascertaining the truth of
the document. But, | am bringing it to the notice of the hon. House, with
the request to the Government to ascertain whether the document is correct
or not,' After that-- it is on record in the proceedings of the House-- the
Government ascertained the authenticity of the document and made a
statement that the document which | quoted was not correct; it was not
genuing, But that did not prevent me frorm making a statement . So, it is the
responsibility of the Government to find out whether it is true or not,
because ¥ the Member is in a position to ascertain the truth, he will
authenticate. It he or she is not in a position to do so, he or she will bring it
to the notice of the Government for the Government to find out and say
whether it is corect or not. | have given you a precedant.
...{nterruptions)...

SHRI ARUN SHOURIE: A statement was read out by a Member.
He was then asked to authenticate it. He said: "Yes, | authenticate it." It
was a forged one. ..{nterruptions)...

SHRIMATI SHABANA AZMI: Madam, right at the outset, | said that
this has been reproduced from 'Communalism Combat.' Communalism
Combat is a registered magazine. ...{nterruptions)...

SHRI M. VENKAIAH NAIDU: Madam, the magazing 'Communalism
Combat' is ...{nterruptions)...

SHRI NILOTPAL BASU: How can you say that it is a * When it is
registered under the law of the land, how can you say that it is a ? It has

" Expunged as ordersd by the Chair.
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got the registration. it is being published under the law. How can you say

that it is a'? Should | say you are a'? (Interruptions) He is saying that a
registered magazine, which is published under the law of the land, is a
fraud. ...{nterruptions)...

i} < viww wwE ;. wATT SR gAH AR YO 9 @ arn awdt £, A4
w ag & v wgAfasH fa & o o v & T o e ¥ fwd
...{amaT)...

SHRIMATI SHABANA AZMi: This is not "Communalism Combat”,
..fnterruptions)...This is "Human Rights Watch". __{nferruptions)... This is
not "Communalism Combat®. ...(nferruptions)...

SHRI M. VENKAIAH NAIDU: Madam, my request is that we are
not here to spread rumours. If you are convinced, all right. If you are not
convinced, there is no guestion of quoting. ...{nterruptions)...

THE DEPUTY CHAIRMAN: Yes. Just one minute. | have the Kaul
and Shakdher before me. Mr. Mukherijee gave an example of 1979. Then |
was not a Member of this House. | don't know what happened between
him and Mr. Advani.

SHR! PRANAB MUKHERJEE : Madam, | am sorry to tell you, it is
not necessary for you to remain present in the House all the time. This is a
record of the House, | am most respectfully submitting that it is on the
record of the House. It was a Private Member's HResolution on
24" November, 1979. | quoted from certain documents. Thereafter | don't
remember the exact date, maybe, 7 or 8 days after, the Government
explained the position that that document which was quoted by me was not
correct, and | accepted it. Therefore, what | am talking about is the
precedent; it is on the record of the Rajya Sabhja. You can find out.

SHRIMAT!I SHABANA AZMI: Madam, whatever ruling that you give,
| will accept.

THE DEPUTY CHAIRMAN. Okay. The thing is that, Mr. Mukherjee
said that | need not be present here always. i is not relevant.
Unfortunately, | cannot read the record from 1952 till date. So, if he says

* Expunged as ordered by the Chair.
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s0, | will have to check the record. Either he is right--he may be right--or
he is wrong. | will have to check the record. | am not responsible for all
the debates which took place in the last more than 50 years. | am not
responsible for them. But what | know is--I have 15 years of experience in
the Chair--that any document which you quote has 1o be authenticated. |
have the Kaul and Shakdher before me. Kaul and Shakdher is very clear
on it, and we always quote this book. What happened in November, 1979, |
have no idea about it. H Mr. Advani wants to inform the Houss about it, it
is entirely for him. | am not going 1o force him. | promise that, tomorrow, |
will look into the record and see what exaclly had happened.
Mr. Mukherjee has been in the House for a much longer time than me. So,
he knows about it much better. As far as | know, according to the rules,
anything that you are quoting has to have some reference to it. You say
that such documents are creating a bad atmosphere in Gujarat or a divide
bstween the people and that is exactly what your motivation is, and you
want the Home Minister to punish the culprits. | have mentioned to you
that any document quoted by you or anybody, right or left or centre,
whether it is spoiling the atmosphere in the State of Gujarat which is
burning today or not, has to be authenticated. | don't know to what issue
Mr. Mukherjee has referred. That is a different issue. The situation here is
quite different. Every word said here is going to be recorded and repeated
in the newspapers and on the TV. We don't want this debate to create
more problems than that are already present in Gujarat. That is all.
.fnterruptions)... Now that matter is over. _ {nterruptions)... After my
ruling, everything is over. .. .{nterruptions)... | am not allowing anybody.
..gnterruptions)... Let her speak. ..{nterruptions)... This kind of rancour is
nct going to take us anywhere. ...nterruptions)... 1 have to be strict.

SHRI KAPIL SIBAL: Here, the issue is different. Therefore, | just
want to place it before you. The issue here is that there is a magazing
which is registered under the Act.

THE DEPUTY CHAIRMAN: She has never said it.

SHRI KAPIL. SIBAL: Yes, it is there.

THE DEPUTY CHAIRMAN: She onrly said that... .. {nterruptions)...

SHRI KAPIL SIBAL: She said that in the very beginning.
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THE DEPUTY CHAIRMAN: She said about a pamphlet.
nterruptions)...

SHRIMATI SHABANA AZMI: It is from "Communalism Combat*.
(Interruptions)... Right from the beginning, | said that | was guoting from
"Communalism Combat". That is the first thing that | said.

THE DEPUTY CHAIRMAN: If everybody speaks at the same time, |
will not be able to listen to it. The problem is everybody starts speaking at
the same time. | have only two ears and | can hear only one voice. If she
says that this pamphlet is unsigned, which she has said, that pamphist has
no relevance, If it has appeared in a magazine, you have to menticn which
magazing you are referring to.

SHRIMATI SHABANA AZMI: | said it. These are my exact words
because | have got it in writing. It is Communalism Combat which has
reproduced a letter circulated on 4" April by Chinubhai Patel. This is a
registered magazine. ..interruptions)... The other pamphiets were
unsigned. That is different. . {nterruptions)... Madam, this is a registered
magazine. | have quoted from a registered magazine.

THE DEPUTY CHAIRMAN: | am raferring to the ruling of the
House. If you look at the book called “Rajya Sabha Rules and Observations
from the Chair®, 1952 to 2000, it says on pages 323 and 454 -- Papers Laid
on the Table -- *Newspapers ara not {0 be laid on the Table of the House.*
You can only quote .

SHRIMATI SHABANA AZMI:  That is what | am doing. That is
precisely what | am doing. .. .{nterruptions)...

THE DEPUTY CHAIRMAN: | have allowed you to quote it. | had
allowed Shri Ahmed Patel to quote. | have allowsd her to quote from the
newspaper. But | will not allow a paper to be quoted which is not signed.

SHRIMATI SHABANA AZMI: That is a different issue. These are
two different issues.

SHRI 3. 8. AHLUWALIA: Who would authenticate the leaflets?
. Ynterruptions)...
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THE DEPUTY CHAIRMAN: She is not laying it on the Table. If she
lays it on the Table, she will have to authenticate it.

SHRIMATI SHABANA AZMI. What measures did the State
Government take to confiscate these papers? What measures did the State
Government take under an atmosphere of such surcharged emctions to
confiscate these papers? Is this not an intelligence failure in regard to what
has happened in Godhra, particulary if, as has been constantly alleged, the
i3I instigated it. If this is so, the failure becomes even more damaging. Is
the State not answerable to the people of Guiarat for its failure to prevent
the attack on the Sabarmati Express in which 58 innocent people died? Why
is a distinction made between Godhra and Gujarat? !s Godhra not in
Gujarat? The State Government must accept that it failed the people of
Gujarat i Godira, Ahmedabad, Vadodara, Mehsana and other areas in
preventing the loss cof lives and destruction of properties. It is only the CM
who makes a difference between Godhra and Gujarat as if the two are
completely different. it is only the CM who makes an announcement that
the victims of Godhra will get Rs. 2 lakh and the victims who suffered in the
Gujarat carnage will get Rs. 1 lakh. This is done in spite of the fact that the
National Commission had recommended many years ago that Rs. 2 lakhs
be given uniformly to all victims of rioting. Article 2 of the UN Convention on
Genocide says, “Genocide means any of the following acts committed with
intent 1o destroy in whole or in part a national, ethnic, racial or religious
group as such {a) kiling members of the group, (D) causing serious bodity or
mental harm to members of the group.® | wish | could concede to the
hon. Prime Minister's plea that the word ‘genccide’ be not used. But by
this definiion the systernatic targeting of Muslim lives and properties in
Ahrmedabad and other areas of Gujarat is more than a pogrom; it is
genocide. India appears to have violated the UN Convention of which it
was a prime mover in 1948.

The Chief Minister says he controlled the violence in 72 houwrs, But
the viclence continues even today, two months later, On february 28", of
the 40 persons shot dead by the Police, 36 were Muslims; this despite the
fact that it was a minority community that was being targeted by well-
plannert mobs. More and more incidents of indiscriminate Police finng have
been reported. The victims are from the minority community. It is
imperative that the Gujarat Police makes available the statistics to members
of public to ensure accountability. On February 28", as carefully planned
mass kilings were ...{nterruptions)...
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Mt wfaan wvet : P a@ 79 FRY| L (zraaE)... Ry gRem & ar &
. {aar)... R ® AR A @ &, I6H TP 6 (@) 9w, g dSRA
# &, 3Ofee w1 9= Awd 7 .. {ERrE)...

THE DEPUTY CHAIRMAN: Now, wouid you please wind up
because your four minutes were over long back? ...¢nterruptions)...

SHRIMATI SHABANI AZMI: Two senior Ministers sat in the Pglice
Contrgl Room in Ahmedabad and the State Police Control Room in
Gandhinagar and directiy influenced the Police not to act. ...¢nferruptions)...

off vrorra fire qd' : #2A, 77 FE @ B W @ E7 ().

SHRIMATI SHABANI AZMI : This came in tha Indian Express.
Mr. Ashok Bhatt, the State Health Minister, who faces a criminal charge of
murdering a Police Head Constable, Mr, Desai, on April 22, 1985, at
Khadian, Ahmedabad, was in the Police Control Room for three hours on
February 28. Shri R. K. Jadeja, the Urban Development Minister,
supposedly Modi's right hand... ... {nterruptions)...

i (H.uW. aEqafom @ aF o &1 Few, IF W U W@ &7
..(emEens)... wfrenadt # L (@EER)...

THE DEPUTY CHAIRMAN: Where are you quoting from?

SHRIMATI SHABANA AZMI:  This has appeared in the Indian
Express. | will give it to you, ...{nterruptions)...

THE DEPUTY CHAIRMAN: Ahluwaligji, please sit down. smEgarferan
oY, amg §8 Vg ...(EET)... TEET S, UES O qS Smuel OF sarn & fF et
g ) @ 8 T ¥ gadt | g7 B R of wan deE W d T, Swa
19 ft ¥ awEl T Ray) R qad ¢ ¢ fF o ff weww 99 39 g9 A 7o
®ic Y A 9% UEA 0F AN fr mEr ¥ ST ar ¥ 99 smhe wed Y o fF
ergr 3w €fEm  $fewm Yoanw & @1 #=-7r duw &, whichever paper he was
quoting fram. So, it is much better for the record that you say from where
you are reading all these reports. And now, | think, you better wind up.

SHRIMATI SHABANA AZMI: | am sorry, Madam. Of all the women
here, | am t.. only woman whe have spoken today. ...Jnterruptions)...
| have waited all day. ..¢nerruptions)... And my time has been badly
interrupted. ...{nterruptions)...
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siwh wfden wiven - a9, & wag g, g W e L (armaE)...
frew, Afgan B ¥ A0 & PRt B arfge) L (=Eer)...

THE DEPUTY CHAIRMAN : If you want to take the Chair, and
handle it, you come and do it. Otherwise, leave it to me, and | will handle
it.

SHRIMATI SHABANA AZMI: How many arrests of BJP and VHP
workers have been made. Of the 150 such accused, whose names figure in
FIRs...

THE DEPUTY CHAIRMAN: Shabanaiji, according to the Constitution,
there is no discrimination, on the basis of gender, here. Just now, Mr. Kapil
Sibal also said this, Now, you are a Member of Parliament...

SHRIMATI SHABANA AZMi: Accepted, Madam. ...(ntsrruptions)...
Accepted, accepted, Madam., ...(nterruptions)...

THE DEPUTY CHAIRMAN: Please sit down.

SHRIMATI SHABANA AZMI:  In the Naroda carnage, FiRs were
registered...

THE DEPUTY CHAIRMAN: Nothing will go on record. You are
speaking in other Members' time. Now | will have to cut it short because
there is the name of Shri Balwant Singh Ramoowalia, Dr. Raja Ramanna.
Only 20 minutes were allowed to you five Mambers. | have given you
enough tima.

SHRIMATI SHABANA AZMI: Okay, Madam. Now | will maks just
two or three points, One is that just yesterday...

THE DEPUTY CHAIRMAN: Two or three points from where?

SHRIMATI SHABANA AZMI: Madam, yesterday, on the Star News,
there was a Police Officer saying that individual FIRs cannot be registered
from women who were claiming that they had been raped because he
pointed to the building and said arR 30 gh fifcen & s a9 T @ s
UH M BT UH.ME.IR. W T8 X 951 o 18 $o A 73 ¢ e o o
w2 & f& Ahta fRufy o8 R § aww a0 g &1 ... (nterruptions)...
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o) Wiy e - Aem, § s T wEw owh g (). TR
o A § at 7e afen, e ure L (aRaEr)...

SHRIMATI SHABANA AZMI: Many fact-finding teamns claim that the
issue of sexual violence is grossly under-reported. The CM just yesterday
was claiming that it is widely exaggerated. ...{nterruptions)...

sfinft uidar wwe ;i Ao A AR o R &, 9% aue RaE T8
AT} .. (wrETE)... frgalt & WR1 o e &, a8 Rrend e

THE DEPUTY CHAIRMAN: i have other names also.

SHRIMATI SHABANA AZMI: He was telling the people of Gujarat
that the five crore people of Gujarat are being called rapists. This is an
absolute lie. Nobody has made such a sweeping generalisation. There is a
difference between criminals and the ordinary citizens of Gujarat. Then you
have the Defence Minister of this country, who is supposed to defend the
honour of women in this country. He says, to score a political point, "What
is so different about a woman being raped? This has been happening for
the last 54 years." .. {nterruptions)...

SHRI M. VENKAIAH NAIDU: Madam, she is saying it, none else. R
is a ‘alse propaganda. She is reading from Communalism Combat.
...fnterruptions)...

THE DEPUTY CHAIRMAN: Shabangji, let me call the other
Merbers. ...{nferruptions)... | have to exhaust the names, Please take your
seat. Please take your seat. ...{nterruptions). ..

A gt v g T 4 A ARensl T s @ v &1 oE A 9@
FuER W A @ € ofRanl w, 9z A4 f sftael W scoERr @ o &
...nterruptions)...

THE DEPUTY CHAIRMAN: Please tfake your  seals.
...interruptions)... Mr. Suresh Pachouri, your comment is not going on
record. | am sitting in the Chair and | am also a woman, having all the
rights to protect women. 1 said it in the moming also and | supported all the
women. | have given her enough time.
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NG : A den, R @ AR T aT IR A @
...(=rEr). ..

IuwATaf © g 43 FFY) . nterruplions). .

st gw ol ;. m® Raga 88 @ &) zE o ade € &
..(amar)... 95 Raga 7 g 7w S afie &7 .(zmEr)...

M Netrers 79 : A=w, § oW TEW € B W W ot R W
g 9% a7

THE DEPUTY CHAIRMAN: | have given her enough tirme. To make
this comment, ga gr9w A @ wfacnal w IR & @ 2, | am not doing any
atyachaar. | have to keep up with the time. | don't ke this. | didn't like.the
way this comment was made on the Chair. .. {nferruptions)...

it 3w o) : A, T W WA AF-AF! B A R L (wmmae)...

SHRI M. VENKAIAH NAIDU: You can't make a comment on the
Chair,

THE DEPUTY CHAIRMAN: | have allowed her 1o speak.
... nterruptions)...

APl o, N mee A dmti R s do
i HERN P 9OEE W & A A A ¢ @ ) L (arEm)...

Iy - 9 ISt AR R

o g oot : 3% A3 I = e 748 B § wew @ 9 €)1 PR
gy e £ 6 M ¥ IR, AR ¥ we frw & O A wea A I €

(¥ a arv-fia wevwy v @ awv od 7v)
sit fahos 1y : U9 § @ sEmER? . (FEEE)..

Hwd v st ;3w AR A TR 8w A7

THE DEPUTY CHAIRMAN: | am very somry to hear this even after
giving her more than enough time.
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SHRI M. VENKAIAH NAIDU: He is shouting at the Chair. It is highly
objectionable. We can't tolerate this, We can't allow this 10 happen. 39
et 7, amy A T AR TR N Ad wEd #) 9 g9y & ¢ &4 You are
disappointed. ...{mntarruptions)...

N Aerow w7y c few, A SR @ @ & B oAied A8 ued £
..(saar)...

SuEw ;T 4o WIET| AW REPA F@ AfATI AN o amE & fF
¥ ¥€ @ g9 7 | . gnterruptions). .

THE DEPUTY CHAIRMAN: if you want me to finish the debate at
12 o'ciock in the night, | have to ask people 1o finish within time, Otherwise,
| will close the debate. ..{nferruptions)... That comment was very
unfortunate. | am very upset. | am geoing to report it. ...(nterruptions)... '

SHRI M. VENKAIAH NAIDU: They can't dictate terms.
...Interruptions)...

il 4o Prern 0 wER B dwdm owEmw w1 @ @ 3

...{nterruptions)...

THE DEPUTY CHAIRMAN: Ncthing will go on record now, except
Mr. Dhindsa's. | am very unhappy. First of all, my ruling is not taken
seriously. When | request people to finish by their time, they don't.
Mr. Mukherjee was in my room and he asked me to be strict and get the
things done. | am trying to do that. | have given her enough time, more than
she had. Sh& had only four minutes. | have allowed her to speak for a long
time. If it is said argraR T Y@ & Afdensd ov it is not taken in good spirit. |
will tell you the number of names | have. | have 17 names. | have names
from the Congress. | have names from the BJP. | have to give chance to
averybody.He walked out of the House. ...(nterruptions)...He is a Member cf
the Panel. ...{nterruptions)...

SHRI KAPIL SIBAL: He never made a comment...{nferruptions)...

THE DEPUTY CHAIRMAN: The sad part is that he is on the Panel
and he has to do a duty. This is the Constitutional job which | have been
alected. | have to do my duty to the best of my ability which | am trying to
do. 1 have to keep the time. | am not doing any populist thing in this
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House. ...{nterruptions)...t is not fair'ar all. ...¢merruptions).. it is very unfair
to say, #fgen W I=muw fFm white | am  siting in the Chair.
nterruptions).. it is not that | misunderstood i, ..{¢nterruptions)...
| understood every word of it. féem 9 I a@ % FIFAT .. (zaam)...

A @ a5 (N gada R fiswn) - Asw, 4 e 9ga s g
...{=aEm). ..

IuWANfS : FAnee fie ot @19 W@ &, o ARy L (=m@uam)..

DR. MANMOHAN SINGH :  Madam, | am very sorry over this
episode. If my collsague Shri Suresh Pachouri has hurt your feelings -- |
am sure it was not his intention, if intentionally or unintentionally has given
you this impression -- | apologise to you on behalf of my Party.

THE DEPUTY CHAIRMAN: Thank you, Manmohan Singhji. | have
not taken offence of anybody. But he is a Member who i3 also on the
Panel, who does the same job which | am doing since morning. | have
been sitting in the Chair since one o' clock. | went out only for half-an-hour
to have a cup of tea, Since morning | have been listening and allowing
Members to speak. But to behave like this that | am doing atyachar on her,
...Unterruptions)...Please give me the time for which she spoke.
...ynterruptions)...You please give me the time. Four minutes was the time
limit for her. | allowed you so much time. | protected you. | allowed you
to speak. | told those women Members my sentimants after the Minister
for Law spoke, | said, my sentiments are as much as yours, as you feel
yours are. | am also a woman and | fesl for women. Now, to say this.
Affen w SR ® ' # This kind of  loose statements are not to be
accepted. Pisase, | am sorry. | am accepting it because Dr. Manmohan
Singh is a very decent person and he is the Leader of the Opposition.
...nterruptions)... 1 allowed” everybody more time. If you want me
...imerruptions)...

SHR! KAPIL SIBAL: | am afraid, Madam, he can also take
aexception. ...(nterruptions)... Every Member of this House is an hon.
Mamber. ...{nterruptions)... If this implies that Suresh Pachouri is not, |
would like to submit that Suresh Pachouri is an hon. Member of this House.
...nterruptions).,. This is not fair.

THE DEPUTY CHAIRMAN: Mg is & Mamber on the Panel
...nterruptions}...Mr. Basu, you come and sit in the Chair. | am going in.
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_{nterruptions)..You can sit in the Char and run the House.
.. {nterruptions).. It is very fine to sit over there and make allegations

SHR! NILOTPAL BASU: Madam, | just wanted to know how much
time Mr. Shourie has taken. .. {nferruptions)...

THE DEPUTY CHAIRMAN: | do not know anything. ! will continue
thus discussion il the wee hours of the moming. | will allow everybody here
and nobody should go out of the House.
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A waE e A o e dofide @ Aadl &, @ o e R 3w A,
fag) fordl ftgvam & e My ), 9@ *0 21, 78 § 7 9 A R temw
| @t I} @ g1 6 B I g fordt o

*The President of the BJP, Shri Alal Bihari Vajpayee, on Friday,
challenged the figures furmished by the Union Home Minister,
Shri P.V. Narasimha Rao, to the Pariamentary Consultative
Committee attached to his Ministry with regard to the number of
deaths occurred in recent disturbances. In a press stalement, the
BJP leader said, while the Home Minister has claimed that 1,277
persons have been killed all over the country and 651 in Delhi, the
BJP estimated that 2,720 deaths occurred in Delhi alone. The BJP
said that it was prepared to give full details to the Governrment
about the persons killed®.

He pointed out that the party's survey had revealed that 2,174
houses, shops and factories have been burnt and ruined, while 2,000
vehicles have been bumt and damaged, besides, 108 places of worships
have basn destroyed. The Government atternpted to play down the
casualties and damages caused in the riots, applied not onlty to Delhi, but
also to other parts of the country. af¥a ¥ =z agon 98 w1 TR 1
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THE DEPUTY CHAIRMAN : if you want 1o continue the discussion
till morning, ! will do that. ...¢nferruptions)... Let him say what he wants to
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sit yada fhw fizw : o 9 R ¥ ¥ 9F @11 . (EaE)... 3
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THE DEPUTY CHAIRMAN: We are not discussing about Punjab,
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THE DEPUTY CHAIRMAN: We are discussing about Guijarat,

o gord fie i =, & qune ot & a0 @ A § )

IgEamfy : 7@, anft vore F 9 T8 I

s gy foe ffaw . sl 5 91 AR R oy @t 8 e e A
7 @2, AT 91 M Fwed 2= A Fh &1 .. (zEEr)...

THE DEPUTY CHAIRMAN: | am not discussing it. 1 did not raise
the issue. He raised the issue.. {nferruptions)... | told him not to discuss it.
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et @ f9 @, 39 A A o e @ o gr T A A A Branl 99 9w
IS B R, A R I A e A a R R AT AR 4 s
R 4, v 3 $ftead F 79 afigl & F@IW T35 F9N $U TE] g o o
N 7o 7 ami o @ Yo A &, & T} FE D A, Bra O e & &)
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#gRE, # gon @ FEA T oE AEW B AN e Wge &, R I
F¢ A a8 YAIGYE @ W A aed & | T o R 9ist W der @ e |

I ¢ Fe a T 1 g
A guda fox fiew : & s 78 7F @, &R | 51 o
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o Yty fhy fiww @ fen, 71 faa A, foa w87 L (=Ra)..
# som aga s €1 F sow AR a@ e, afys W B Egns & @ S|

SuwEgfy - T4, aw A L (amaF)... Two wrongs never make
one right, This is the saying. Now, Shri Rahman Khan.

SHRt PRANAB MUKHERJEE: Madam, while making reference, |
made one mistake. | mentioned it as 24™ November, 1979, it should be 24™
November, 1978.

THE DEPUTY CHAIRMAN: Thank you for the cormrection. | have
gone through the records. That issue is not equivalent to the issue which is
under discussion over here. It was mentioned in some other respect, and
that did not create any communal feeling or such situation. When we
discuss something in the House, we always refer to the previous issues.
There may be many quotings from the previous records which the Chair
might have given, but they cannot be quoled in every discussion in the
House, because every discussion has its own ramifications and effects. So,
I accept your correction. | have got the papers, | will go through it.

SHRI PRANAB MUKHERJEE: Thank you, Madam.
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SHRI K. RAHMAN KHAN : Madam Deputy Chairman, | rise to
support the Motion moved by Shri Arjunji, and supported by the Leader of
the House., Madam, the Gujarat carnage is condemned by everybody
except the BJP and Sangh Parivar. ..{nterruptions)... | am asking you to
deny that.

[THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) in the Chair.]

There is an unanimous opinion among all the people, all the
political parties ...¢rerruptions).. oitT aid &y i 1 &1 PR & &1
I & v & neA?

it wrd=g v Fiea . e T T g

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU). Please sit down.
Mr. Singhatl, do you have a point of order? .. {nterruptions}...

SHRI EXANATH K, THAKUR (Maharashtra} : Sir, in this House
everybody has got a right to say something at any point of time.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Under which rule?
Please sit down. ..{nterruptions). .. Carry on  Mr.  Rahman.
...nterruptions)... Please sit down,

SHRI EKANATH K, THAKUR: How could he say that we have not
denied it? ...{nterruptions)...

SHRI B.P. SINGHAL: Sir, this is misinformation,

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Plegase sit down.
Yes; Mr. Rahman Khan,

SHRI K. BRAHMAN KHAN: Mr. Vice-Chairman, Sir, | must
acknowledge and salute the milions and millions of Hindus of this country
who have condemned both the Godhra incident and the Ahmedabad
carnage. The entire attempt was to malign the Muslims. ...{rferruptionss...
Please listen, If you do not have patience to listen, then do not listen. The
entire attempt was to malign the Muslims., If the Kashmir Pandits are
thrown out from Kashmir, the Muslims of India are to be blamed for it. We
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have madrasas. f some terrorist activity takes place, the Muslims of this
country are the targets. What is that this community has done? It is the
mental disease of some of the parties. It is not today's mental disease; it is
going on since Partition. You have not come out of that trauma. It is
always there in your mind because certain people have developed this
mental disease. You have t¢ Qo back. Since last 50 years, since Partition,
you have not accepted it. ..{(nterruptions)..| am not twisting the facts.
Please listen.../Interruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr. Rahrnan Khan,
let me just tell you, do not get provoked what they are saying, and, | assure
you that i will not allow anybcdy to speak from that side. You can go on
speaking uninterrupted. But | would also like to inform you that the
Congress Party has no more time. Therefore, you are speaking on borrowed
time. So, | will give you four more minutes.

SHR! K. RAHMAN KHAN : Mr. Vice-Chairman, | would like to
submit that in the extended time, we should be given some more time,
because eight hours discussion has been turned into 12 hours discussion.

THE VICE-CHAIRMAN (SHR! NILOTPAL BASU): Even considering
that, you have exhausted your time.

SHRI K, RAHMAN KHAN: Sir, from our Party only three speakers
spoke. Anyhow, Mr. Vice-Chairman, | will not take much time. That is why,
I am not referring to the details of what has happened in Gujarat. A
nurmber of Mermbers have given a detailed account of what has happened in
Gujarat. Therefore, | will not go into all those things that have happened. If
the Congress Party is raising the issue, it is for the vote bank, if other
political parties ara raising the issue, it is for the vote bank., Today, the
media is bfamed. When the media reported the 1984 riots, you did not
blame it. The media is doing its job. Today, you are blaming the media.
What have they got to do with all these things? They are not biaming the
Muslims, they are not blaming the Hindus. Listen to the intellectuals, read
the editorials of any newspapers, what is it that they are saying?

What is it that they are doing? Why, all of a suddan, have they

become enemies of the BJP or the BJP ruled Governments? They were all
your supporters. The had writtan about you. They had criticised the
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Congress and the Congress rule. Now, they are criticising your rule. They
are doing so because there is a massacre going on and they cannot be a
silent spectator. The media cannot be a silent spectator. The intellectuals
of this country cannot be a silent spectator. Mr. Prem Shankar Jha is not a
Muslim. He is a journalist. What does he say? "The conclusion is
inescapable. Modi has abetted genocide and remains unrepentant to this
day.” Mr. JN. Dixit, who is one of our senior bureaucrats, and was a
Foreign Secretary, says: "The Gujarat Government and the Centre have
effectively destroyed India's image abroad." Rafiq Zakaria says: "Stop this
alienation. Both Hindus and Muslims must shed their prejudices and resolve
tc become Indians.”

Sir, | would not like to go into details of all this. When Kashmiri
Pandits were killed, when the 1984 riots had taken place, we condemned all
those things. Any outrage, any camage, any kiliing, has to be condemned.
But how is it that you are afttaching religion with it? Twe hundred and
twenty milion Muslims are suffarers. There is poverty and there is iltiteracy
amongst them. Do you mean to say that this is the only thing left for us? If
we want religious education, we want it as our right, under article 25 of the
Constitution. You said about our Madrasas. When the issue came, wrote
to the Home Minister. A detailed discussion had taken piace in this House.
Through a Starred Question | had asked- for the details of the Madrasas
which the Govemment had found indulging in anti-national activities. The
answer was in the negative. Then, | suggested to the hon. Leader of the
House--there are only 30 or 40 Muslim Members of Palriament in both the
Houses put together-- if the Madrasas are found induiging in anti-national
activitias, we would be the first persons to declare them as traitors--to take
us into confidence: You form a Committee of Muslim Members of
Partiament. I somebody else goes, they will say that you are interfering.
We said we will go and identify. | asked the Leader of the House to accept
the suggestion. Based on the suggestion | immediately wrote a letter to the
Home Minister. Now, see what is the reply? He says: Kindly refer to your
letter in which you have suggesfed holding of meeting with the Muslim
Parliamentarians and inteflectuals to sort out the issues relating to Madrasas,
in the dight of the report of the Group of Ministers. In this connection, |
would like to draw you afttention 1o the fact that the Ministry of HRD is
already taking action on the issue of modemisation of Madrasas." | did not
talk about modemisation of Madrasas. | said, it any Madrasas are indulging
in anti-national activities, we will ask you to punish them. That is what |
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had suggested. From a committee comprising Muslim Parliarmentarians, and
we will go. The other day, in the Indian Exprass, there was an article, Who
teaked it 1o the Press? Mr. Gurumurthy writes that we will go.

"As reards your apprehension about some observations concerning
Muslims on Madrasas, which was said to have been contained in the said
report, | would point out that the issue has to be appreciated in an overall
context as to what impact it would have on the worldwide activities of
certain pan-lslamic movements. How are Indian Musims connected with
the worldwide pan-Islamic movement? | am talking here of the possible
negative fall-out of such an affair. But the Union Government is very much
committed to protecting the honcur and safeguarding the aspirations of the
minorities and their institutions in the country, which form an inaiienable
componant of the Indian ethos and traditions, in accordance with the
provisions enshrined in the Constitution. | deeply appreciate the feelings
expressed in your above mentioned letter.” So far as convening of the
meeting in this regard is concerned, | feel it is not necessary since the
matter has already been discussed in Parliament. | did not say that it has

not been discussed. | said, "You send a fact-finding mission’. Why are you
depending on the reports of your IB and RAW only? How could the Indian
Muslims be convinced? This is what i have done. You have not done it.

Similarly, there is Gujarat. Yes, there was Godhra. | consider that
those who burnt the train are not Muslims at all. They are criminals! Why
do you say that they are Muslims? To take revenge against the criminals,
are you burning, are you destroying thousands of innocent people? Are
those innocent pecople responsible for Godhra? Why do you say raction-
reaction"? Tell us what to do. | salute thousands and thousands of Hindus.
Today, Musiims in this country are feeling total disillusion. That is bad. That
is bad for the country., Do not carry it too forward. What is this Vishva
Hindu Parishad? What is this Bajrang Dal? Are they representatives of the
Hindu community? Are they followers of the great traditions of Hindusm?
No. Our Prime Minister has said, ‘| do not accept such things. The Prime
Minister talks about ‘two faces of Islam . Sorry. There is only one face of
Islam. islam is not terrorism. If anyone is preaching anything, please do
not try to quote it out of context. Arun Shourieji said that some books are
written.  You see, there is a website www.satyamevajayate. com. What
poison they are spreading! You ses the website and go and tell madrasas.
If there are such books, they have to be banned. If they are preaching
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hatred, that has to be banned. No madrasa, as far as we know, doss it,
But, if it is done, | am saying that it should be banned. If such books are
printed, they have to be banned. Similarly, ban these things. You have taken
acticn against SIMI. We are not abjecting to it.  You have proof, you have
banned it. But you have no courage, you have no conviction, 10 ban the
Bajrang Dal or the Vishva Hindu Parishad who are openly violating the law
of the land. What did Tagodia say? For what he talkks, he cannot be out
even for a minute. He should be in jail. Such a provocative statement he
has made. Still, you toierate. And, if a Muslim dares to say that, he will
become anti-nationall  If a Muslim calls. .. .{nterruptions)... Please hsten.
Yes, you have done it. So, Mr, Vice-Chairman.....

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): i think you should
wind up now. Only two minutes. On that count, nobody from this side will
speak.

SHRI K. RAHMAN KHAN: Mr. Vice-Chairman, | would nol take
much time. Mr. Arun Shourie read out........

THE WVICE-CHAIRMAN (SHRI NILOTPAL BASU). You have to
conclude now.

SHRI K. RAMMAN KHAN: Why has this confidence to be built up?
Is this how you build up the confidence? This has not started today. Right
from the Moradabad communal disturpbance, it has been the urge of the
Muslims. Nct only the Muslims, even the National Integration Council. The
National Integration Council has said that the police force should be a mixed
force. The police force should be a mixed force and there should be
building up of communal confidence. There should be more people from
the minorities in the police force. Then, there will be chacks and balances
within the police. That is what Siddarth Shankar Ray did in 1971 in Bengal.
You take the records and see. When there were communal riots taking
place in Bengal, special recruitments werg done in Bengal. Muslims were
taken into the police force. He passed an order that in every police station,
at least a constable belonging to the minority community shouid be there.
That was the order. There were 125 sub-inspectors...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU):. Please wind up
Now.
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SHRI K., RAHMAN KHAN: These confidence-building measuras
should have been taken, You quoted the Minorities Commission
racommendation. There is not even one per cent Muslims in the police
force. The Gujarat Commissioner has said that people can be carried away
by emotions. So, the checks and balances have to be there. We have to
take measures. The law will take its own course. We want rehabilitation of
the people. The people should come out from the camps. You 3Zhtwe
creale confidence among the people. The Chief Minister of Guijaral ™
Narendra Modi, does not sven laugh. When he speaks, he does nol. Btem
taugh. He is presenting a very bad picture. ...{nterruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr, Khan, pleasa
conciude.

SHRI K. RAHMAN KHAN: | am concluding, Sir. Sir, | would ke 0
raise one question regarding the failure of the constitutional machinary.
Article 21 of the Constitution provides that it is the duly of the Government
to protect the lives of the citizens. There has been a failure of the
constitutional machinery. The Government has not protected the livas of the
people. Whether a Hindu has been killed or a Muslim has been killed, the
Governrment has failed to protect the lives of the citizens, as envisaged
under article 21 of the Constitution of India. So, there has been a failure of
the constitutional machinery. ..finferruptions)... You take action
everywhere. It is time for you to rectify the situation. You have defended Mr.
Narendra Modi. ...finterruptions}. ..

st Ta=fee aE : ok § L. (@)

Seeny (M et w) 0 e Fv Av After aw & Wy
...(=@ar=)... 379 4 WIgU | 3@ 3T §ENG ATl .. (@aEmE)...

SHRI K. RAHMAN KHAN: You have defended Narendra Modi.
Except the B.J.P. the whole country has criticised the deeds of Narendra
Modi. It is not that we have not condemned the Godhra incident. Even the
allies of the NDA are demanding the removal of Narendra Modi. So, the only
solution is to create confidence in the minds of the people by removing
Narendra Modi. Only then the confidence will be restored,

SHRI ARUN SHOURIE: Sir, my name has been mentioned twice or
thrice. Could | ask one question?
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THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): No, you cannot.
SHRiI ARUN SHOURIE: Why?

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): The rule dces not
permit it,

SHRI ARUN SHOURIE: Sir, is it your ruling? Sir, do you remamber
how you violated the rule? | am going to sit down. ... {nferruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr. Minister, you
are casting aspersion on the Chair. You are crossing the limit. You can tell
me whatever you want to when | am on the floor of the House. But you
cannot cast aspersion on the ruling | have given from the Chair. Now,
Mr. Narendra Mohan. ...[Interruptions)...

it 7 W (ST wRW) . AERY, WU T W & R e {9 wm
fam | & gaw A 2@ w71 €, T W § | ol A1 [ ' g8 e s
W R &, 99 TEN & gHensl B ¢REfy 9 89 O g 9eat
#| BT I% B fF g7 o o 5 S 3z W i
¥ e e &, 9 &4 yRWe Brmi wwat wr T

% a8 @A a5 A A R o A # A o W b o) aftw ugR, B9
2 ol T gF | guivs wE ¢ 5 AR 7@ T o fF S 3o R L
gofay i meh o F 62w @1 ArH A WeR A TR & R Tk L]
@ o4 w2w T B on) TR R H & a9 w9 O Q@ mh F '@, e
¢, "l e e # R shea g wrRR ) MR A @w A FQ, Teh B aE
FYA I W i el o g AW gl

-3

sft & e onfdd} : anu F w8 3% £? What are you saying?

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): | am telling the
hon. Membars that they cannot get up and interrupt like this.

P armey dnft ;. iddvarg § L (=@Er).

Iueee (s s wy) ¢ g AR F IgY At
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st Ay wiww : SwewTEm R, T #® B o Aege gEd s A
i e AR @ www ) gafRm e @ s B A gEr g @
R T A, 99w s L (emea)...

off ety denht : wiEa. .

Seway (s Hetrers 1) - R[eft A, 3w ¥ v I aR-IR JE 9
W | 30 &S WTER, aga va 8 7 & | a9 &S g

ot wie sres . Suewmng oft, 3R SW A 58 AW F amuw Rufa @
o | fra rfiare Y @1 o R @ &, fed tor ot b e, s ¥ A
% gfoE® A aR w1 wE are gan & e 39 @t B O § & fen
fam sy &, R oo s A gaent f g W A afRmi soea 4,
oW weE gw 27 & am ot S T @ e Wl elv erw amu AW
§ @ IW g g O w1 weT 9 o g% w69 gon ok a9 S ¥ @
A e Tl A B el F o A @R @ o R AR o oft # e
7 sl A, §R e # HAw
mRrey, 3R M A FAw d N 7o gan &, W W qo 4 9w
I A B @ R ot B L (arew)..

Irwweae (N DHeiras 1y) : TEerad @, g B Fae |

ot Fwy www R, TF B o1 @ 1% o @ fate e ¥
o o FREw A Afew A Ew ¥ B e AN A wWEr A § o w1 el
frm o sz ¥ g9 | wue AR A aw o Al Fw, N T ew 5 e Aad S
o T Pate ad fean SRR zom © T B oued @1 wam s ek
vt w1 qres SN Aifge, aw o wel F W v W, 3@ gE a1 B oo
frefim 81 g §, o o § waw gy ¥, STH wEEmeh @ fwE =Y woed @
OTeq g1 a9 o7 |

e (8 s 1) : DA e § wra #Hfngg

) T A . STEeE weEg, § 0w A o wEe G g | At @
TER A et @ qed e o gEife 5w R § qed wre i) A wedt ¥
P o ¥ Beant 1985 F w ganm W17 1985 ¥ TR § ww <9 §Y, 9w wHd
TR A FUAH F AT A A7 IBA U FR AR, OF TR a8 /N B ga
AR A& A o AR A9 ) Wg g W, R FN ae B R/ A" e
gr? &9 a1 @ & 5 vonpt @ frafy s 8 frar | (mmaum)..
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o ey dxrh & e § B sfee g TR & Sl @ wifeewTd
R ET & L. (T3EE)...

st =g waw fee © A vt ot e @ #

st =T W STwEnE AEed, wond @ Pefe v R T R
Tt | o @ fatE wow @ R @ FR @ & OR ad aF o9 €9 T8 gn
@ FAw $ I R | e | TR g€ 95 N T8 gy o AH-gFHY 1 AW
Q| - FHY AT TEWNE A HT o TS | L (EErE).

oft aresfa vl : w7, °F 9ga smuRmoEE T B

Juasress (s Delmd &) 0 W A W, aw wer Ffw
1=,

st 74 WwA ;AW R OEeE e A A A erErd i g A &
A WY- o7 FE-gEex 6@ mI| ' Al Bt swW A § faw fem om

oft arersfy dvelt : <9 AR, aXa @ & I @ TeeE ' W
T E?

Suwrear (sft fiedieud #y) : 38 Wy W= A o, AU T @Rg, §
THY D] AR AR § |

ft W= W - STeTeme o, o e O wed € % R WeR @
o &4 AR A H) S ARyl

srrmas (f Aiaaw 1) © g 8w fifey $ fag A @) Bifgy, ww
FaTE A2 g N O SN "AI? HY G HRT |

st T qg ;. 7Elgy, S9! 39 9N @ A 39 991 IF &7 WiHss
G =] T, FRAA WA T=) 7 a9 fhast e @ 2 2 R & 93 A
I el & 9l g W PRER ¥ER R 9ed €| RAS e iR Sianse F
AT B WA A A A g1 @ 9 fF riots ¥, 9 # s AW A o g
t | drass e vy gt § | .. (arEErE)... Sl SRe 3 e ot L (eEam)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): You address the
Chair and conclude.
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st T A QgEmegg W, AR A9 FRm T /W A
. (FEUTR)... ANETgS wXd W £ L (WEeE)... 99 9arEs o1d § L (=5EaE)...
WERTEE fem L. (wae)...

Iy (s e &) - B A mrEed, L (@eas)... @i sege
...{SITE). ..

o A4 e T QY fame & wag Afw L (aEams)...

v (ot forws &) - D e & v T s Bl s zEA
frm a1, < &S g .. (aETe)...

S T4 At SumwEm oY, ¥ Q) e F wE )
g ( ferra #7g) © D B d
M & QY e d T = W €A o o B @ g

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): | have given you
enough time. Your party has already exausted the time which was allotted
to it. Still i have given you eight minutes. ...{Inferruptions)...

st 9¥E Www ;. SuEaeny W, RF @ fme @& e L(=eae)...
Whatever Shri Narendra Mohan says wil mot go on record.
...{nterruptions)... Nothing is going on record.

SHRI CHO 8. RAMASWAMY (Nominated): Mr. Vice-Chairman, Sir,
one thing is clear that the Parliamentary system is becoming a siave of the
media. Whatever is the dictat of the media, we seern to think that it is our
duty to execute it. The media always disposed of Godhra during the last
two months in one sentence saying that Godhra was despicable, but let us
come to what happenad after. That seems to be the general approach to
the debate here as the media does. The media has ignored many of the
facts reeled out by Shri Arun Jaitley, like the welcome given to the Haj
pilgrims who came back to the country; the examinations that were held;
the Panchayat elections that were held. All these were sidelined by the
media totally brushed aside as matters irrelevant to the situation prevailing in
Gujarat. We are following the same line in this debate. The media again
has fed information to other countries. The foreign missions cannot have
any other source of information except our newspapers. What they read
from the newspapers they are rerouting them to the media and we accept
that as a solemn judgement over the prevailing situation in Gujarat. Shrimati
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Shabana Azmi quoted the ‘Communalism Combat' journal to say that
certain pamphlets were distributed. Since the journal said that certain
pamphlets were distributed, we have to accept it for a fact that pamphiets
were distributed. Tomorrow anyone can print any pamphlet in the name of
any organisation so that it can be put in the docks later. This debate
seems to he getting sidetracked. My learned from Shri Fali S. Nariman
opined that when article 355 comes, article 356 has t0 necessarily follow. In
my opinion, the two articlas are totally different, intended 10 meet totally
different circumstances. Articie 355 is an enabling pravision which enables
the Centre to help a particular State to run its Government in accordance
with the provisions of the Constitution. Arlicle 356 comes into play only
when the Constitutional machinery totally fails. The two are totally different
in their ambit and scope. But because of the deraiiment of the debate,
even such a legal luminary as Shri Fali S. Nariman had t¢ say that article
356 automatically follows article 355. And, again, he also said thal those
who were leaving the ruling alliance ought to be hailed. This is what the
media does. It hails everyone who takes a different stand, though he is a
partner of the NDA. Can anyone in this House tell the Opposition side that
parties which are in the Opposition should leave the Opposition and go to
the NDA? Will that be hailed? It will not be hailed, because the media does
not suggest it. Whereas, the media praises anybody who leaves the NDA
or takes a stand which is different from that of the NDA. This way, the
Fourth Estate is not just the Fourth Estate...

THE WVICE-CHAIRMAN (SHRI NILOTPAL BASU) : You have two
minutes more.

SHRI CHO S. RAMASWAMY: The Fourth Estate is no longer the
Fourth Estate. it is the real estate now. This is not going to be the right
approach to this problem. We are not going to gain anything by asking for
the ouster of Mr. Modi because from all the figures that have been given by
Shri Arun Jaitley, which have not been refuted, which have not been denied,
but which have been just brushed aside, it is very clear that the Guijarat
Government is taking the right action and we cannot ignore the fact that the
majarity of the people who have been arrested are Hindus, that the majority
of the people against whom cases have been filed are Hindus. All these
facts speak for themselves. So, there is no question of branding the
Gujarat Government as a communal outfit. | think in the spirit in which the
Leader of the House accepted the Motion, accepting that kind of spirit, in
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conformity with that spirit, everyone in this House should speak in one voice
to see to it that the Gujarat Government is able to function and deliver its
rehabilitation package effectively.

SHRI MANQOJ BHATTACHARYA :  Sir, | gave my name on the 30"
at 12.04 hours, and | thank you that | am being called before 12 o'clock,
after 48 hours,

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Don't blame the
Chair for that,

SHRI MANQJ BHATTACHARYA: | am not casting any aspersion
on the Chair. | am just explaining my dismay.

THE VICE-CHAIRMAN (SHR! NILOTPAL BASU): You have five
minutes.

SHRI MANOJ BHATTACHARYA: Okay. Accepted, Sir. | knew
that | would be curtailed like this,

Now | am sorry that | do not have sufficient command over the
language to express my indignatiocn, my dismay and my disappointment over
what has happened and what is still happening in Gujarat. | have got
clinching evidence, which { cannot produce within five minutes, to prove it
without any shade of doubt that the carmage in Gujaral was not an ordinary
riot; it was a programme: it was a genocide; and there is ciinching evidence
at my disposal.

SHRI B. P. SINGHAL: Then, why are you keeping it?

SHRI MANOJ BHATTACHARYA: | cauld prodyce it, Mr. Singhal, if
| had.the time, | do not have the time. ..{nferruptions)... You don't worry
about that. You nesd not agdvise me. ..fnterruptions)...  Plpase do not
interrupt.

swaean (& Molem 1) : Ryeer wee, T8 g 9TE § w8
£t 9 saw W wifd @ wom At ..(mmarE)... I d o, o I wa T
ot .(=eee)... You Gontlnue
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M A v e @ LL(@eEF).. 96 T A ¥ ogE W R @ A
oIy ...(aem)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Please sit down,
...{nterruptions)... Please sit down. .. {nterruptions)... You please keep
quiet. | want you to be absolutely quiet.

SHRI MANOJ BHATTACHARYA: What | was saying was that
rioting is an act of 2 mob. But programme and genccide are not. That
cannot be an act of mob only. Yes, mob is required; mob is arganised.
Let me quote from the Economic and Political Weekly of 13.2.2002 to
understand the background of how it has developed. | am just quoting an
article titled ‘Hindutva and Hideousness'. The aricle is written by one Mr.
Ghanshyam Shah, who is not a Muslim. He is giving some references
about those who actively participated in the 1968 and 1873 rfiots in
Ahmedabad. "By now | have done ali sorts of business. There is no red-light
area between Bombay and Ahmedabad which | have not visited. | used to
gamble and live on it, | believe there is nothing wrong in kiling pecple.”
..{mterruptions)... | have named the paper. Plsase sit down. | am not
yielding. ...{nterruptions)... At that time, he was 25 years of age and had
passed his MA examination in psychology. He was a bania by caste and the
son of a stockbroker. He was close to the Jan Sangh. The number of such
hooligans has increased manifold. ...{nterruptions)... | ghall guthenticate,
don't worry. Please be attentive, [ am quoting from the Economic and
Political Weekly, April t3, 2002, an article written by Ghanashyam Shah, who
is not a Muslim. Sir, 1 continue. Hooliganism has increased in Guijarat, with
the rise of unemployment, casualisation of labour and criminglisation of
politics. They are from all social groups - upper and middie clasg, dalits and
0BCs, including Gujaratis and non-Guijaratis.

Sir, | am quoting this because it has been quite evident in Gujarat
that in this riot or programme of genccide or mayhem, a number of upper
caste people were involved in it. Loots and arsan have taken place, even by
womean with cellular phones, with imported cars. They looted and want back
to their homes. When they didn't require all the commoditias, they once
again went back and returned some of the gcommodities, placed some an
the streets. This was done, under the strict supervision of the police force.
There are evidences to prove it
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So, Sir, thers is a genocide, or mayhem. | continue with the same
article. "RSS has floated the organisation, in the name of Samajik Samrasata
Manch, SSM, that Is, Social Assimilation Platform, to attract Ambedkarites
and other dalits, for the purpose of developing Hindu unity. ...¢nterruptions)...
Hegdewar - SSM quotes - didn't support caste and class divisions. The
prevaiing divisions should be ignored. They say that we are one.. He
emphasised. We are all Hindus, where is untouchability? Today, we have only
one vama and jati, that is Hindu. According to the proponents of the SSM,
the central thrust of Ambedkar's ideoclogy is dharma, He was a strong critic of
the Brahmin caste, who exploited society, in the name of religion.”

But that was according to a2 RSS leader, and the leader of all
Brahmins, and not the religion. Sir, a continuous propaganda has been
made, a continuous preaching has been done. | have heard the discourse of
Mr. Arun Shourie, the discourse on philosophy. | would like to say that, over
a period of time, the RSS or the Sangh Parivar under which the VHP, the
Bajrang Dal, the Durga Vahini, all operste, hava continuousty polluted the
atmosphere of the entire body politic. They are not only active in the Gujarat
genocide, they are also active elsewhere.

Now, | would like to place a very interesting document. Even after
all this genocide, an advertisement appeared in the Times of India
yesterday, 1* May, where Mahatma Gandhi has been misquoted. There are
photographs of four great sons of Gujarat. One is Mahatma Gandhi, the
second is Sardar Vallabhbhai Patel, the third is Ravi Shankar Mabharaj, and
the fourth is the great, whose name | don't like to take. | compare him with
Idi Amin, | compare him with Hitler, | compare him with Pol Pot of
Cambodia. ... {nterruptions)... Gandhi has been misquoted, "Violence is not
a shield to hide cowardice. It is the greatest asset of the brave.”

This is the situation. Unless this Government takes urgent actions,
these things can't be corrected. | am sure that with Mr. Narendra Modi at
the heim, the people can't be saved. Thank you.

SHR! M. P. ABDUSSAMAD SAMADANI : Mr. Vice-Chairman, | do
not want to repeat those important sentiments which have already been
expresssed in this august House by hon. colleagues. Sir, the lesson from
Gujarat, as we understand, is that it is a growing trend of potarisation. Sir,
if this polarisation is not curbed, then the secular polity of the country will
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be endangered and tha pluralistic character of the Indian society will be
disturbed. That is the greatest lesson, | think, we have to learn from what
has happened in Gujarat. The fire is blazing and the State Government
stands exposed for having supervised one of the brutal programmes in tha
human history. So, Sir, it is the time for mending the minds and the hearts,
The hon. Prime Minister was wondering, how he can show his face tg the
countries abroad. The Prime Minister was also wondering how human
beings can be burnt alive. But, Sir, in this country there was a period when
the human beings were burnt alive when Saii cystom was there. When a
husband would die, his wife would be burnt alive with his dead body. Sir,
this was stopped by right indignation and political wisdom. Sir, it is high
time for thp Government 10 take lead in this couptry and alsa act
accordingy. What | underline on this august occasion is that it is the time
10 bring an awakening in the cosmic and philanthrapic purpeges of raligions.
It is a country which declared that all human beings belong ta a single
family. wrar 9 arddt 2, R 2@ wRAaz:, auE wEE 94, w@ew g (N
was the glorious declaration made by the Upnishads pf this country. stemm,
A1 w8 The whole mankind bslongs to the same family and the members
of the mankind are related to one another. Sir, a sensitive heart feels that it
is the need of the hour for the rulers of this country. Sir, an attempt is
going on to destroy the history and many things are being dug out and are
being brought to light in the name of re-interpretation of history. In the
name of that, the safety, well-being and weltare of the contemporary society
is being endangered. In the past so many things have happened in the
country. For example, if you read Rajtarangini, written by a Brahmin
scholar, Kalhan, you will find that there are references to the Hindu kings
who destroyed temples. The King of Mewat attaked the Kinadom af
Solanki. He destroyed Jain temples and Muslim mosques. Thesa are the
things of the history. w8 ¥ @ # &, @k 3 wan ug| This kind of things
could have happened In the tradition of gny country. But to dig out all
these things and present them in such a way which may epdanger the
safety and tranquifity of the contemporary society are highly dangeraus. The
hon. Prime Minister was asking, "What face shall | show abrogd?” Instead aof
that, he should have asked-what face he would show to his countrymen, to
the poor widows, the poor orphans who have become orphans in the
violenca.. (Time-bell)..

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Your time is over
now.
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SHRI M.P. ABBUSSAMAD SAMADANI: | am conciuding. Sir, the
Prime Minister was refefring {6 Rajdharma. Rajdharma has so many things
in its traditions. In Rajgharma, the kings of the country used to dismiss
thelr Subofdinate xings when they wers not able to perform their duty. In
Rajdhantid, there dre things like Vanvas and Sanyas. When rulers were not
able to perform their dulies, they used to go to jungle and accept Vanvas
and Sanyas. So, | request the Government which has failed in its duty to
obt for Vanvas and Sanyas so that the country is saved. ..(Time-beil)

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Thank you, Mr.
Sdmadani ...fnfsrruptions). .

BHRAI M.P. ABDUSSAMAD SAMADANI: Sir, what | underiine on
this occasion Is that the human dignity and the ideas concerning the human
dignity have to be brought into a new awakening. Sir, Emmanuel Kant, a
famous philosopher, said, "Any person who kills another has 1o die.”

THE VICE-CHAIRMAN (SHR! NILOTPAL BASU): Mr. Gnanadesikan,

SHRI M.P. ABDUSSAMAD SAMADANI: So, these kinds of things
cannot be applied to the country. (nterruptions)... | am concluding
...gnterruptions)... Just one minute, Sir...¢nterruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): | have already
called him...§nferruptions)... Please ...{nterruptions)...

SHRI M.P. ABDUSSAMAD SAMADANI: Sir, Mahatma Gandhi asked
a question to Moorarji Desai. He asked, "You go to up in flames when
unfortunate communal incidents erupts in certain parts of the country, under
the sole protection of God; not under the protection of police or military.”

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Okay. Thank you.

Now, Mr. Gnanadesikan ..{nterruptions)... Nothing is going on record
now...{nterruptions)...

SHRI M.P. ABDUSSAMAD SAMADAN: T

t Not recorded.

445



RAJYA SABHA [2 May, 2002]

!SHRAI B.S. GNANADESIKAN (Tamil Nadu): Sir, | am an unfortunate
Member who fall within the category of ‘QOthers’, who has to finish his
speech within four minutes. But, yet, | will do justice to my speech.

! thank you for having allowed me to speak in this House on a very
important issua. | represent a party - Tamila Manila Congress - founded by
my beloved leader, late Shri Moopanar, who, till his last breath, advocated
for secularism and fought for secularism at all levels and at ail costs,
whatever may be the resuit, Naturally, | stand before this august House
with anguish and also with anxiety about the future of this country with
regard to the secular credentials of this country.

Sir, Tolerance and co-existence are the basic concepts of the
Indian civilisation and the Hindu civilisation in this country. The majority
community of this country has always tolerated other religions, and whatever
good things came, they assimilated the same and allowed the other religions
to grow on this soil., That is why Islam has grown in this country,
Christianity was allowed to grow in this country, Buddhism grew in this
country, and the Hindus - the majority community - were never against the
minorities. Then, why these happenings in Gujarat? Sir, the hon. Prime
Minister, the other day, while replying to the debate, was asked as to why
was he speaking in different voices at different places and in different tones.
The hon. Prime Minister, while denying the charges, said that he has been
consistent. With great respect, | repseat the same charge and | quote from
a booklet released by the Ministry of Information and Broadcasting. The
name of the booklet is: 'Prime Minister, Shri Atal Bihari Vajpayee, on the
communal violence in Gujarat.' Sir, with your permission, | refer 10 the
statement issued by the hon. Prime Minister on 10" March, 2002, after he
met a delegation of Muslim intefiectuals. | quote, "If India is not secular,
then, India is not India at all.” Again, on 16" March, 2002, while replying to
the debate on the Motion of Thanks on the President's Address, he said,
"Pecple from both the sides have fallen to police bullets." | am talking
about the use of reverse. Again. when he spoke in Ahmedabad, he said,
"Madness cannot be countered with madness; fire cannot be doused by
fire. Water is needed 1o extinguish fire. Today, a sense of brotherhood is
required.* Sir, | bow my head at this wonderful and thought-provoking

! English Translation of the original speech detivered in Tamil.
g g
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statement of the hon. Prime Minister. But, alas, eight days later, at Goa, - |
quote the exact words of what the hon. Prime Minister had said. He said,
"If a conspiracy had not been hatched to burn alive the innocent passengers
of the Sabarmati Express, then the subsequent tragedy in Gujarat could
have been averted. But this did not happen. People were torched alive.
Who were those culprits? The Govemnment is investigating into this.
Intelligence agencies are collecting all the information. But, we should not
forget how the tragedy of Guijarat started and the subsequent developments
were, no doubt, condemnable, but who lit the fire? How did the fire
spread?" s it not an inconsistent statement on the part of the hon. Prime
Ministar? He said, "Madness cannot be met with madness.” But, at the
sama tirme, the hon. Prime Minister said - | can read ihis passage -- that
madness can bs counterad only by madness and the fire can be
extinguished only by fire, because if you read his statement in Goa, it
convaeys only the same meaning.

Sir, Shri Subramanya Bharati, a great Tamil poet and freedom
fighter, said, which means alf are equal, all are having the same status, all
are the rulers of this country. It is enshrined in the Indian Constitution, under
the Right to Equality. Therefore, the hon, Prime Minister as said by the
Leader of tha Opposition, Lok Sabha, should act, at least, now, before it is
too late. Sir, | know my time is also coming nearer.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASLh: It is not coming
nearer, it is already over.

SHR! B.S. GNANADESIKAN: Okay, Sir. | do not want to add fire
to the already-burning Gujarat. | respectfully request the Treasury Benches
to kindly save this country. Thank you.

R aftre o fiw (e - Suaweos 9@eE, oW @ ARy fvg ®
o B TE &, T W 3 5 A I & o e 7 wae W @, e w5 @
I IeivE & efew B, W A wEEfy B g9 & pow Rgall W ik wa 3 TR
T AP AL MR smiAaTnoR A I A
W =S & e A aﬂmw,mmﬂamm#ﬁsmﬁvﬁ
Mt wad plmd gt i v R maw A o e £ %
ToRmE ¥ amat S fRufy & olw oed A weAd of I B wnwen 8, et g
fafirren #2 &9 s fRUfY W TR w TEE R AT e B wIe w2
ared € 1 e # 6 o v a0 @ g7 & @ dw & ware R ane?
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sen & 5 7w watem wea o R I e s i et @ N
kU P g UR ¥ 3 W w9 ) E & e du 5} 99w 9w A
d, a59 ¥ M7 I aF ¥ o W @ T 3 7@ R w Fem B wEEly
fog &r fu o w=ifs B W o TERT ok gon F1 W R A
ot 7F g & o B, ok guews & o B, o ) ww Adwen &)
AERTN ¥ TEW F I | AR FE o & A IWE HWW W Iq9-TEA
R T g, T IR v Aww At &
T gF o & @i 7% "9R @ 92w IR ¢ 5 e o o
FO & &1 TE AW T FAEE), S wRt R wmEE & wn &
wEi

3

:
5
2
?

wee &, a ¥ e W & | owl, g o Al @ w3 AR o gfe w®
frar wen wie A 39 ag @ $A WU w9, 76 O @ SN A @ o
Q) 7% ¥9 w9 § A8 g WY 5 WER @ Fem § @9 wW Ry wvl R
WWER B TR ¥ G Fa o £ @) 1984 ¥ €N ¥ TER ¥ R v 9,
3 W weat § @ Ay o WA 11989 F R Anl & WY d wETQR g g, 4
N wew § wd g o wae &
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FTUNEEE HElSY, AT Ue B awE ¢ fF sew A4 we v @ uaiiy
B ST ok 2w o anwl IRE W @gT 2, 99 U U IR W o g0 & AdHed
0 B # o WU ¥F e §F W UEAR o o) 9ol & 918 4 AR
wfwe wdl % daw &, g @ Whwn F dw B, F agt o v &) gfwee A
UF E Suew HigE &, 9 9% RiFeus o @ SEERw 8, 9w REr w=
HITAGR <7 B, o8 HHE Wl F R F W g6l B 9 8§ L (ERaE)...

Suavreae (3 fieaw ¥9) - o™ T S, aTUeT 9Hy §EE § T

st af¥rs araor fie ;. wEea, 9 el SEERw U9 U €1 ¥ aF R
T R § % o fdare Y uer @) oy 7, Rae @ 3t sem 1 oieed T8 2

Jusenet (5 AT #9) 1 3@ W HAY, HTH W TG g T E |

3 «fdrs aror g @ Suwamag gEled, A AR W # el § dwr w
FE Pic 8 B wEd g, 99X waoR ¥ 2fT a9 e ST e Y wal ww
I off siir =7 wfw &, ug wEeN U WaY & saq A S wr wwyg @ R
T fb 9ud &f dad %1 wwg g T AR oW B GO HaX AeT WiE § W 8
A TEwE H GEE Soiv o W% | 3w wfem € § e § o e wa # we
HEDHY Joo1 TE F R TR A R W T @ g T8 S

Iuwsrens (N Hiees §Y) ¢ Y VW FHE A QENT doi S8 wha ord
Fomm | S gRg S w9 8, 4 AU A v @ &1 et 7' v dew
=iy gt @t ard) srue wHY AT B T ) giety ANy 2l g e g |

Mars e g . [P s I N g ¢ F IW F T, w
AT wEw g9 ufas ¥ wweor 29 F fav AR @ e # ) so wEew § ool
HHIE WY § | g |

oft MR e (GO WRY) . SWwELE HEvgw, 27 wYad @ ey |
9% A FEACEE AR QX o A O wermed @ A o To ago anrer o
P AR A WX BT awar g1 39 g § A A It #, 48 a3 fig
qaera &, afcr 09 % wu § o € t9 E, e E 1 9w W N wr |
|l &1 WY, 9§ 49 Bl

Tl

wEred, U8 ot Rrga & 5 Rl s & ufofse &l 31 9 fesl
riSE # o gEax Aty gt &, @ off o' uwi o & s sudt et

oIt &1 S 5 aRE Mm@ geT @) wfafba o R o § @

& wHR I RBred o1 gl wu | R wwdbw ooy e w2

449
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[z May, 2002] RAJYA SABHA
g A faeg @m, A ggeEE TA
g~ @1 e &, g 4ot
THE WVICE-CHAIRMAN (SHRI NILOTPAL BASU): As we have
decided earlier, the House stands adjourned till 11.00 a.m. on Friday, the 3"

May, 2002.

The House then adjourned at fifty-nine minutes past eleven of the clork till
eleven of the clock on Friday, the 3° May, 2002.
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